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LOK SABHA DEBATES

LOK SABHA

Wednesday, November 19, 1969/ Kartika 28,
191 (Saka)

The Lok Sabha met at Eleven of the Clock.

[Mr. Speaker rn rthe Chair)
ORAL ANSWERS TO QUESTIONS

Bank Loan for Residentlal Flats for
Officers and Staff of Indiun High
Commission in UK.

+

*61. SHRI UMANATH :
SHRI P. RAMAMURTI :
SHRI P. P. ESTHOSE :
SHRI B. K. MODAK :
Will the Minister of EXTERNAL

AFFAIRS be pleased to state .

(@) the total amount drawn as bank
loan in July, 1965 to buy residential flats for
officers and staff in the Indian High Com-
mission in the United Kingdom ;

(b} the amount used for this purpose ;

(c) whether it is a fact that the Mission
paid the interest on the unused amount upto
June, 1968 ;: and

(d) if so, the amount paid as interest on
the unused amount 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
£1,72000 drawn in two instalments in
December, 1964 and in July 1965,

(b) £1,68,987.

(c) Yes, Sir.

{d) £119 reckoned from the last date of

payment from the loan capital in October
1967 to June 1968.

SHRI UMANATH : Sir, it is found
that about Rs. 60,000 out of the loan taken

2

for the purchase of these flats and other
things have been unutilised and that the
unutilised amount has not been remitted
back to the Bank because the loan was taken
for the purpose of purchase of these flats.
After the purchase of these flats, the amount
unutilised has not been refunded. [ under-
stand that about a fifth of this amount has
been paid as interest on this unutilised
amount upto June, 1968. I would like to
know as to what are the reasons for not
refunding the unutilised amount to the Bank.
Secondly, why was interest allowed upto
Rs. 10,000 on an amount which was unuti-
lised absolutely ? Have you found out the
reasons for this and the persons responsible
for this waste of public money ?

SHRI SURENDRA PAL SINGH: It is
true that approximately £3000 were found to
be surplus at the end of the financial tran-
saction. This money could not be refunded
because there was no stipulation in the
agreement for the refund of this surplus
amount according to the terms of the agree-
ment and, secondly, in his discretion the
High Commissioner in London, decided to
utilise this amount for defraying his ovn
office expenditure because, in his opinion, it
was economical to utilise this amount rather
than sell his own Treasury Bills which fetch
more interest. He thought that it was more
economical to utilise this sum and pay less
interest than borrowing money from the bank
on short term basis.

SHRI UMANATH : A whole lot of
wasteful expenditure has come to notice In
this transaction. [ would like to know
whether these are facts that it was estimated
in 1964 that after the purchase of these flats
and after these repairs and payment of
interest and other things and compared to
the income that the High Commission would
gct from the lcased flats, actually it would
result in a net saving. That was the esti-
mate. From the Audit Report it is found
that the amount spent on repairs and inter-
est is much more than the income that the
High Commission is receiving. So also |
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understand that about 24 garages were con-
structed for these flats which were purchased.
Out of them 15 remained absolutely unuti-
lised. A number of instances of wasteful
expenditure have come to light from this
transaction. I would like to know from the
Government whether any inquiry was made
so far as this particular transaction is
concerned, to find out whether any unfair
motivation was there on the part of any of
the officers concerned in this transaction and
I would also like to know whether any
officer has been found responsible for
this state of afTairs in regard to this transac-
tion,

SHRI SURENDRA PAL SINGH :  Sir,
I would like to mcke one submission. The
Public Accounts Committee is already seized
of this matter and it may not be proper for
us to go into the details at this stage. So I
would not like to divulge many details at
this stage. But I would like to tell the hon,
Member that in the purchase of this property
there has been a net saving of approximately
£3000 1o £5000 a year on account of the
housing allowance which the Ministry pays
to its oflicers,

SHRI UMANATH rgse—

MR. SPEAKER : The Minister says
that PAC is already seized of this matter.

SHRI UMANATH :  But what 1 would
like to know is : the report called for by the
Committee was to be submitied in 1968, and
to-day we are in November 1969. So they
must have already submitted the report,

MR. SPEAKER :
before the PAC.

Anyway the matter is

SHRI UMANATH : My question is,
whether any inquiry was ordered by the
Government into the entire transaction to
find out whether any unfair dealings were
there.

SHRI SURENDRA PAL SINGH : We
are still awaiting the communication from
the PAC, and as soon as we receive that, a
proper cxplanation will be submitted.

SHRI LOBO PRABHU : Since you
have mentioned that the PAC is already

seized of the subject, I confine mysell to the
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general questions involved in respect of the
accounting. My first question is why the
money was drawn in advance of the purchase
to be made.

MR. SPEAKER: He has already
answered this question.
SHRI LOBO PRABHU : Why was the

money drawn before the house to be purchas-
ed had been identified 7  This is completely
a wrong process of accounting. My second
question is this, After the money having
been drawn, was there no officer in the 1ligh
Commission watching from year to year
about its wse ? May [know whether the
person charged with locating the accommoda-
tion to be purchased was at any time remind-
ed or taken to task for sleeping over it for
three years ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI DINESH SINGH) :  As
my colleague has pointed out, the PAC is
seized of the matter and the PAC will go in-
to all those points that they consider rela-
vant, and, thereafter there will be an  oppor-
tunity to take up the matter in the House, if
hon. Members so desire.

Supply of Rallway Wagens to U.S.S.R.
+

SHRI S, K. TAPURIAH :

SHRI S M. KRISHNA -

SHRI K, LAKKAPPA

SHRI YAMUNA PRASAD
MANDAL :

SHRI D. N. PATODIA :

SHRI RAM SEWAK YADAV

SHRI RAGHUVIR SINGH
SHASTRI :

Will the Minister of FOREIGN TRADE
be pleased to state :

*62,

(a) whether it is a fact that Government
have cntered into an agreement with the
Government of U.S.S.R. for the supply of
Railway Wagons to that country ;

(b) if so, the details of the agreement :
and

(c) the terms of the agreement ?

THE MINISTER OF FOREIGN
TRADE (SHRI B. R. BHAGAT) : (a) 1o
(c). No Sir, no agreement has been entered
into by the Government of India with the
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Government of U.S.S.R. for supply of Rail-
way wagons to that country. A Protocol
was, however, concluded on March 13, 1968
by the State Trading Corporation of India
Limited with V/O, Machinoimport, Moscow,
spelling out a procedure for the negotiation
of a contract for the export of 54,000
Gondola Type Railway Wagons to U.S.S.R.
over the period 1969-76.  While an informal
understanding has been rcached on most of
the technical aspects of the envisaged con-
tract, the price ideas- of the two sides have
been wide apart. No agreement on the
export price could be reached with the Dele-
gation which was recently sent out by the
Soviet Union. This Delecgation will, on its

return to Moscow, submit its report to the
Soviet Gowvernment. We will await their
further reaction in the matter.

SHRI S. K. TAPURIAH : Ever since
this "agreement of protocol was signed,

probably on the inauspicious day of March
13, we on this side of the House have been
saying that this agreement will never go
through and that this was nothing but a
Russian tactics to make our economy
subservien! to theirs. Government, however,
kept on giving hopes that this agreement
would go through and they only kept on
harping over the vital issue of price, though
they made it appear as if the price was a -
very small factor in it, Now, the hon,
Minister has said that all other things have
been finalised cxcept the price, which should
be the important factor in this May 1
know whether between the last meeting and
this meeting, the price of stecl all over the
world has gone up, and :cvcn the Russians
who were supposed to supply steel for those
wagons to us have increased the price of
their stecl by Rs. 5000 per wagon, and the
Russians have piaced orders for similar
type of wagons on Poland for Rs. 90,000.
that is, about {Rs 11,000 roubles, whereas
they are offering us only 7000 dollars ? If
these are the facts, then how do Government
still think that it is it to continue’ with the
negotiations ? Will they tell us what price
we are getting for similar type of wagons
which we are exporting 1o other countries ?

SHRI B. R. BHAGAT : I am sure the
hon. Member would net wish right from
the beginning that these negotiations should
not go through, although it is rrue...
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SHRI S. K TAPURIAH : Not at the
sell-out of our economy.

SHRI B. R. BHAGAT : Of course, each

country will look to its own interests,

SHRI
ours.

5. K. TAPURIAH : Including

SHRI B. R. BHAGAT : An agreement
not this type could be concluded between
the buyer and the seller if the piice and
other terms arc agreeable,  As I have said,
there is a difference in regard to price, and
we have made ouwr offers and the offer is
with them, and we are awaiting their reac-
tion : the agreement can only be concluded
if all the arrangements are satisfactory from
our point of view,

SHRI S. K. TAPURIAH : May gquestion
has not been answered. I wanted to know
the price that we are getting for exports of
similar wagons to other countries, and
whether the Russians had increased the price
of the sieel that they supply to us,

MR. SPEAKER There was only a
protocoal agreement and no agreement had
been signed. So, what can the hon. Member
get out of it 7

Now, Shri S. M. Krishna.

SHRI S. K. TAPURIAH : Sir, I have to
pul my second gquestion.

MR. SPEAKER : There are so many
Members who want to ask supplementary
questions. I think this procedure will have
to be changed. There are seven names
clubbed together on this question ; in another
one 22 Members have been clubbed together,
and in yet another one, about 12 names are
there. If all of them are to be permitted to
ask supplementary questions, then the
Question Hour becomes almost a farce, We
shall have to revise the procedure.

SHRI RANDHIR SINGH : The Chair
is quite correct.

SHRI SHEOQ NARAIN : May I suggest
one thing 7 Only the first name should be
entered and the other names should nat be
there. The question should appear in the
name of only one Member.
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SHRI INDRAJIT GUPTA : This can
be taken up in the Rules Committee.

MR. SPEAKER : The rule has always
been there that once a gquestion is admitted
in the name of a Member who sends the
question first, the other questions of a
similar pature are not admitted on the
ground that a similar question has already
been admitted. But that does not mean
that if the names are bracketed together, all
of them a:e entitled to ask supplementary
questions. If 22 Members are going to ask
supplementary questions on ope guestion
and all the Members whose names appear
on another quesiion are going to ask supple-
mentary questions, then the whole thing
becomes a farce, and the Question Hour
will be utilised for just one gquestion or two
guestions.

SHRI P. K. DEO : If you are going to
make a departure from the healthy practice
which we have followed so far, we should
first discuss it in the Rules Committee

SHRI SHEO NARAIN : Sir, 1 am an
expert on this. I have studied the rules.
The question should appear in the name of
only one Member who gives notice of the
question first.

SHRI KANWAR LAL GUPTA :
has a right to ask his second question.

He

MR. SPEAKER : [ have already called
Shri 8. M. Krishna. After him, I shall call
Shri 8. K. Tapuriah again,

SOME HON. MEMBERS : How «an you
change the procedure in this manner ?

SHRI A. SREEDHARAN : No, this
should first be taken up in the Rules
Committee and then only you can change it.

MR. SPEAKER : I have already called
Shri 8. M. Krishna. 1 shall call Shri
S. K. Tapuriah later,

SHRI RANGA : We do not know what
new procedure you are adopting now.

SHRI KANWAR LAL GUPTA : Their
are certain rules on the subject and they
should be followed,

NOVEMBER 19, 1969
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MR. SPEARER : I had said even dur-
ing the last session that a supplementary
question should be one single self-contained
question. But, here 1 find ‘No. 1, tell me
this, then No. 2, tell me this" then, ‘No. 3,
tell me this' and so on. In fact, 1 have been
counting the number of questions clubbed
together in one single supplementary question.
I shall take them all as having been put,
because I want 10 save the time of the
House.

SHRI S. K. TAPURIAH : Parts (a), (b),
(c) of a question have always been allowed.

SHRI BAL RAJ MADHOK : If you
want to make any changes in the rules, let
us meet in the Rules Committee and discuss
this matter. We have been following this
practice all along, and if suddenly you want
to change it, it is not proper.

MR. SPEAKER : A supplementary ques-
tion should be jusi one question. It
pot mean that
components in it.

does
there should be so many

SHRI RANGA :
submission ?

May 1 make one

SHRI RANDHIR SINGH Hon.
Members must co-operate with the Chair.

SHRI RANGA : The carlier practice
was that only one supplementary question
was allowed without parts (b), (c), (d) etc.
Later on, one of your predecessors, namely
Sardar Hukam Singh said that il there were
so many parts (a), (b), (c) etc., then the
hon. Minister might choose to reply to one
of them which had been admitted by the
Speaker. Thereafter, the questioner concerned
was also entitled to put his second question
on one point only. If you wish to make
any changes, then we should first discuss it.

MR. SPEAKER : There could be one
supplementary, at the most two.

SHRI KANWAR LAL GUPTA : We
are entitled to two as a matter of right,

MR. SPEAKER : But

one question
consists of three questions. I am not in
favour of this. 1 said that in the very

begioning.
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SHRI S. K. TAPURIAH : We assure
you that we will follow it if you guarantee
that exhaustive, comprehensive dnswers are
forthcoming to our questions. If we have
to ask more supplementaries. it is because
of the Ministers' fault - they try to hoodwink
the House,

SHRI B. R. BHAGAT : No. no.

SHRI S. K. TAPURIAH : That is ther
habit all through.

SHRI B. R. BHAGAT : No.

SHRI RANGA : Sincc wc have been
following the procedure so long of allowing
two guestions to the member putting the
guestion, if you wish to make any change
at all, it would be proper for you to call the
leaders of all parties and make them agree
to the change. You cannot very well
depart from established practice in this way.

MR. SPEAKER : But where is the
procedure which he mentioned laid down ?

SHRI RANGA : We have always been
putting two questions. This has been the
procedure.

SHR1 SURENDRANATH DWIVEDY :
Whether it is provided for in the rules or
not for the last ten-fifleen years, this House
has established this convention that the
questioner puts two supplementaries.

MR. SPEAKER : 1 agree.

SHRI SURENDRANATH DWIVEDY :
We are following that. 1 do not thiok you
are making a departure from that con-
vention.

MR. SPEAKER : No.

SHRI SURENDRANATH DWIVEDY :
Then [ want to know specifically from you
that there will be no departure so far as two
supplementaries by the questioner are con-
cerned. You want to make a distinction
and say that the question must be one and
not several.

MR. SPEAKER : Yes, 1 agree. The
question must be a single, sclf-contained
one. One question should not contain three
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or four questions. MNow the member clubs
three or four questions in a guestion and
then again gets up to ask another question,
It is that to which I object.

SHRI H. N. MUKERIEE: T could
have understood you if you had stopped the
member when you found that he was
unwarrantably combining more than one
question in a question. But vou did not do
so. You permitted him to put the question
in the way he did.

MR. SPEAKER : 1 reminded him about

SHRI H. N. MUKERIEE : The gqucstion
was asked and the answer given. The
questioner got the impression that he had
asked his first question. Even now you say
you would give him another chance.

MR. SPEAKER : Yes.

SHRI H.N. MUKERJEE: But a
matter of principle is involved. Two supple-
mentaries are the right to which 8 member
is entitled, the member who is asking the
question first of all  That right should not
be impinged upon.

MR. SPEAKER : The question put by
the hon. member was more than ome I
leave it to your judgment,

SHRI S. K. TAPURIAH : The Minister
was trying to make out as if the question of
price was a small issuc. Tha' being so, I
wanted it to go into his head that it wasa
major issue so that he could understand the
import of the question properly. Still he
did not understand and did not answer.

SHRI BAL RAJ MADHOK : You put
restrictions on us when Ministers do not
answer questions properly. Will you ask
Ministers also to behave properly and give
proper answers to questions 7 We are here
to get information on questions during
question hour (/nterruptions).

MR. SPEAKER : What I said applies
to all.

SHRI B. R. BHAGAT : It is for the
Chair to decide whether the answers arc i1
the questions or not.



11 Oral Answers

MR. SPEAKER : Let this be clear.
When a supplementary is asked, it should be
a single, self-contained guestion. But if it
is going to be number one, two, three and
80 on, it beeomes difficult...

SHRI S, M, BANERIJEE :
become a habit with us.
change it ?

This has
How can you

MR. SPEAKER : If Shri Tapuriah
thinks that he has put only one question,
he might put his second question. In my
opinion, his first question was not one but
three.

SHRI1 S. K. TAPURIAH: In view of
the fact that we are getting better prices for
our wagon exports in other countries, is it
advisable for the couniry to commit its
manufacturing capacity to long-term con-
tracts at uneconomical prices and thereby
book our capacity and affect our possibilities
of rther export ?

SHRI B. R. BHAGAT : Nobody is
committing this country to an uneconomic
price. As 1 said, the price is to be negotia-
ted. As for the export to other countries,
we are exporting wagons to other countries
at good prices and we arc trying to develop
and di ersify our export of wagons. So, the
question of not—

SHRI BAL RAJ MADHOK : What was
the question, and what is this answer ?

SHRI B R. BHAGAT : I amsorry 1
am not yielding. It is for the Chair.

SHRI ASOKA MEHTA : It is absurd.
Every child knows and understands that we
are exporting things. What we wanted to
know was, at what price you are exporting
to other conntries ; that is the information
we want. (Ifntrruption)

SHRI1 B. R. BHAGAT : I am sorry, the
hon. Member is exceeding his jurisidiction.
It is for the Chair. (/nterruption) It is
another question he is askiog.

SHRI BAL RAJ MADHOK : No, no.
We want an answer to the question which
he has put.  (Interruption)

SEVERAL HON. MEMBERS rose—
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MR. SPEAKER : Order, order. The
main question is whether #t is a facy that
the Government have ntered into an agree=
ment with the Government of the USSR for
the supply of wagons, etc. On the question
about the agreement, if you say ‘Yes' the
next question may arise as to what are the
terms, at what price it may be fixed, etc.,
and if they ask about it and if you have
information [ think you should give it.

SHRI B. R. BHAGAT : As for the
terms and the prices paid 10 other coutrac-
tors, I have 1o get another notice to give
the answer. 1 cannot say it now. HBut the
question was, if 1 have wunderstood him
aright, instead of exporting to other
countries, at good prices, are we putting the
country or commitling the country to a
long-term agreement with the Soviet Union
at uncconomic prices. This was the question,
1 am saying it is not true., We are exporting
to other countries, and we are not com-
mitting ourselves to any long term basis,
(Interrpution)

MR. SPEAKER : Order, order. Try to
be quiet and listen to him. At this rate,
how can 1 listen and how can you also listen
to him?

SHRI S. K. TAPURIAH . Sir, 1 have
to make a submission. Do we understand
from the Minister's answer that if and when
any agreement will be signed with the USSR,
it will not be a loss to us ? I could not
understand it, and that is why 1 want to
know whether, if and when it is signed, it
will not be a loss tv our country.

MR. SPEAKER :
Krishoa.

Order, order. Shri

SHRI 5. M. KRISHNA :
Prime Minister of Soviet Russia visited this
country early last year, when this country
was in a severe grip of recession and inflation
he mooted the idea of India supplying
wagons to Russia. So, that came as rather
a piece of good news for us. Since then two
delegations from Soviet Russia huve come out
to India, and just mow the Minister said that
a delegation has just gone back and it is
going to submit a report, Again, we are
sending another team of experts to toke a
trip to Russia, may be a holiday trip, at the
taxpayers’ account, and we wish them boa

When ths
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voyage, We should like to know whether
the Minister would take Parliament into
confidence and give an honest answer whet-
her the Government still believes that there
could bg a negotiated price which could be
fixed. As is reveiled just mow, the prices
that the Soviet Union has quoted would not
account even for the cost of raw materials.
So when the disparity is so much, does the
Government still believe honestly that an
agreement could be struck between Sowviet
Union and India ? Part (b) of my question
is, is the Soviet Union dillydillying because
of the simple reason that they are trying to
persuade the Indian Government to buy their
TU-154 aeroplanes ?

MR. SPELAKER : Only part (a) need be
answered,

SHRI B, R. BHAGAT : He asked whet-
her we are sending any team to Soviet Union
for negotiations. The answer is, we are not
sendine,

MR, SPEAKER : Mr. Lakkappa.

SHRI S. M. KRISHNA : [ insist on the
second part of mv question being answered.

MR SPEAKFR : I have said that only
part (a) should be answered.

SHRI K. LAKKAPPA : It is unfortunate
and also an insinuation to  the Republic of
India thar the price gquoted by India has not
besn accepted by India as the STC said afier
the last mecting at Moscow, Subsequently
a series of negotiations went on. [ want to
know how ma:uy lakhs of rupees have been
spent 1o woo the Russians  during these
negotiations. 1 also want tn know whether
the Government of India would reorient its
policy in this regard and a new change will
take place under the circumstances of trade
relationship bhstween Russia and India in
such a wav that siability of the Indian prive
is established ?

SHRI B. R. BHAGAT : In a ncgotia-
tion of this kind, which is going on for a
long time, the STC must have spent some
monev  But it is on t:ade account. It is not
custamry to give how much money was
spent for each negotiation. May be the
agcount may not be ready. ! am notina
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position to say how much STC has spent
on the negotiation.

SHRI K. LAKKAPPA : I want a specific
answer as to how much money was spent in

-negotiating this deal to push our wagons to

Russia.

Mr. SPEAKER : 1 cannot force him to
answer it.

SHRI D. N. PATODIA : Is ita fact
that  Government representatives  and
representatives of STC have made observa-
tions in the past that our prices were
internationally eompetitive and that no other
country in the world was in a position to
supply waggons of that type cheaper than
ours., If so, what are the reasons for the
non-materialisation of these negotiations 7 1Is
Government aware that the Russians have
purchased similar  waggons from other
countries at much higher pricos than what
was offered to India. If so, what is the
justification for it ?

SHRI B, R, BHAGAT : It is true that
the specification given bv the Russians for
this type of waggons was of a special kind
and it is not comparable with any other
specifications, The hon. member said that
Russians have paid higher pricc to other
countries. We have no oflicial means of
checking it. But we know from unofficial
sources what price has been offered by other
countries. Our point is, we have offered
them & price based on our own competi-
tiveness and on our cost of production,
taking a commercial view of it, Unless there
is an agreement un the price, an agreement
of this nature will not be concluded.

SHRI D. N. PATODIA : My question
has not been answered. | asked whether
Goveinment representatives in the past had
made statements that our prices were inter-
nationallv competitive and that no other
country in the world was in a position to
supply waggons of that type cheaper than
ours [ also asked whether some other
countries have obtained a higher price from
the Russians than what was offered to us

SHRI B. R. BHAGAT : I have said that
the specification given to us by 1he Russians
was of a special kind and therc are no com-
parable specifications to our knowledge. We
have offered them a competitive price.
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SHRI D. N. PATODIA : Wer we
‘heapest or not ?

MR. SPEAKER : 1 do not allow™ it. I
:annot force him to reply. Please sit down.

= U ¥a® qIey - §A7 AERd 3
garaT ¢ fe s ad @ am o =4y
BITYTT-HEA a1AdT &vd ¥ &g Afam
mar & 1 37217 gg off wer 2 fa wA FaA1
oY #Y0A 3 1@ & 7@ gAY Ama-Es
F QU 13 & fao w1 780 21 & az
araar wrgar g fx s feafs § qg arm-
Hta feg araz g ol FA @ w4
& grer daa w1 o qw fear s v
aYT AT ZAA AmA-RT 0 3ad an
AT g ?

SHRI B.R. BHAGAT: It is not
customary to give in advance our price. In
trade practice, it is never done. I am not
in a position to disclose our price. Certainly

when an agreemen! is concluded and when
we come before the House, we will give it.

oft 7T fag mredt ( ®x T gw 3
sT5 afgd & &0 "in F ) @70 5 wEARY
Y Ay # 2 fy #q1r =4 § g1z qfzn
FXFT & FF N R ar A N FA
dar At af & fs e gw @ 409 @dz
&7 38 fra) gad 2@ 1 gar® oz za
STEAT 2 7 AT 3T 0F AIA KT KIH9T 0F-
ng fgaz & Fqvaw @ E, A awar
|IE &, & 367 q1 GY1 FTAT FI A%
w1 & fza ® 2y

&t o o AAA: ®F AT ATEA-
fegs Tax & seafia ot a8 W]WA  ATEA
T TE 8, ¥ ag sEk  fao wgar
21 I@A qod) weea & qarfas ag Afe-
fewma fagr 2. 987 fed) X qm =t
FuF & fav g daq 7 A & S@ @
g7 w1f ar-ed oz v §, @ SER
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O I FT 1A & qFY A gEA H QA
faare fagr srar &0

SHRI SWELL : 1 would like to know
how many wagons, our wagon industry is
currently producing every year, whether they
are able to meet our internal requirement
and whether it is a fact that orders are
pouring in from other countries, such as
from South Kores, Burma, Ceylon, East
Africa and East Germany, and they are
offering better prices ; if so, whether it is
worth while to continue with this deal with
Russia,

SHRI B. R. BHAGAT : 1 am not in a
position to say as to how many wagons are
being produced That will be for my
colleague, the Minister of Industrial Develop-
ment, to say. But there is good capacity
in the country for meeting the inlernal
demand as well as the large international
demand. Already, we are exporting wagons
to Burma, South Korea, Kenya, Hungary
and Iran ; also. another contract with Sudan
and Poland has been entered into.

Working of Coffee Board in India

*64, SHRI A, SREEDHARAN : Will
the Minister of FOREIGN TRADE be
pleased to state ;

(a) wkether Government have made any
assessment into the working of the Coffee
Board in India during the last 3 years ;

(b) if so, the nature of the irregularities
found : and

(c) the action takem to
working of the Board.

improve the

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
CHOWDHARY RAM SEWAK). (a) No,
Sir, the Coffee Board is a statulorily consti-
tuted authority and has been entrusted with
the day to day working by tbe Rules made
under the Coffee Act.

(b) and (c). Do not arise.

SHRI A, SREEDHARAN : I am puttiog
a very plain, self-contained and straight
question and it will not require much intelli-
gence on the part of the Minister to reply to
it also.

The Coffee Board, like other institutions
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and boards, has a peculiar and lamentable
feature. They always indulge in wasteful
expenditure. To point out an instance,
when the AICC meeting was held at
Bangalore the Coffee Board supplied free
sandwiches and coffce to the members of
the Congress Party at the meeting. I can
understand Congressmen having free coffee
because we are told that the funds collected
by their leaders are not accounted for...
(Interruption). 1 want to know whether it
has come to the notice of Government that
the Coffee Board is taking political sides and
is indulging in wasteful practices like
supplying free coffee and sandwiches 1o
members of the Congress Party.

THE MINISTER OF FOREIGN
TRADE (SHRI B. R, BHAGAT): This
question has been answered separately as
an unstarred question,

MR. SPEAKER : You must ask, which
Congress Party.

SHRI K. LAKKAPPA :  Syndicate
Congress. It was supplied in Bangalore.
It has appeared in the press and the Board
has been censored. Why is the Minister

shirking it 7

SHRI B. R. BHAGAT : I have not yet
answered it.

As 1 said, this question has been

answered in reply to an unstarred question
but I may add that under the Coffee Board
Act itself there are two aspects, the commer-
cial aspect as well as the promotional aspect,
before the Coffee Board. The Coffee Board
does incur certain expenditure for promotion
of coffee ..(Interruption)

order, You

MR SPEAKER : Order,

must listen,

SHRI B R. BHAGAT : A large gather-
ing takes place including not only members
of the Congress party but also journalists
and others. It is not only on this nccasion
but there are many occasions like that...

(Interruptions)

SHRI BAL RAJ MADHOK : Don't
bring in journalists here Because they
cannet protest, you are blaming them. Don't
name them here.
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SHRI B. R. BHAGAT : Itis not only
in a Congress session but on other occasions
also, social amd others, the Coffee Board
makes an arrangement,

SHRI A. SREEDHARAN : The Minister
is taking shelter-under the plea that it is a
statutory Board. The Government of India
must have some hold on it, some power to
give them a directive. On the one side, this
sort of wasteful expeaditure is going on and
on the other side, the emplovees of the
Coffee Board have been agitating for the
payment of bonus. May I know whether
they have made any representation to the
Government of India to direct the Coffee
Board to consider their case sympathetically
and 1o meet their legitimate claims ?

SHRI B. R. BHAGAT : So far as the
question of the borus ef the employees is
concerned, that has beea accepted. 1 am
one with the hon. Member that whatever
power the Act gives to the Government of
India should be exercised so that wasteful
expenditure does not take place. Whenever
any such matter has been brought to our
notice, we bave taken action. But, as I said,
it is a statutory body. The Parliament does
not give us any power to run day-to-day
affairs of the Board.

W AT W™ g geqer g,
oift 7t e ¥ wer i wige qrdl o
N & frar€ 7€ a7 7% aFex W ow
feemr 2—wrmigas . A & a1z qaar
arzar # fs war oo feel ot uadfaw
7rdt & wfedas § # qgw1 w9 A
g oYz faark & at fes qidf & foank g 7
wegar #41 ag Nfafews  soga w8 ¢
ot7 faagw ar% AT Agi &

SHRI B, R. BHAGAT : 1 will collect
all that information., But I am told in the
last Dussehra celebrations also they made
similar arrangements, There were other
occasions also.

SHRI KANWAR LAL GUPTA ; 1
wanted to kmow about political parties. Is it
not corruption 7 My g ion related only
to the political parties. Tam not concerned
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with  Dussehra celebrations or other
occasions. You tell me about the political
parties,

SHRI B. R. BHAGAT : I will find out.

SHRI K. LAKKAPPA : I want to know
whether the Gove nment have made any
assessment into the working of the Coffee
Board. Recently, the Coffee Board supplied
sandwitches and coffee free worth Rs. 45,000
to the AI.C.C. session held in Bangalore ..
(Interruptions).

SHRI B, R BHAGAT : Mo, no.

SHRI K LAKKAPPA : The Minister
said that it is only a promotional activity.
May | know whether the Government will
accept the principle of giving a directive to
the Coffez Board to help other political
parties also to have their conferences
and supply coffee free in thetwe conferences ?
(Interruptions).

SHRI B. R. BHAGAT : I am told the
money spent over that occassion was about
Rs. 9000 and not Rs. 45000 as the hon.
Member said. (/nterruptions.)

=it i T
FQIZT & NAT AIZT |

gz 9 gATT HY AgA

SHRI A, SREEDHARAN : Ours is a
poor country @ you cannot justify even this

much amount.

BHAGAT : | have not
have only corrected

SHRI B. R.
made any comment. |
the hon, Member.  Since this question has
been noised. 1 am prepared to consider
whether the Coffee Board should make
arrangements at political meetings i future.

Supply of Railway Wagons, Conches and
Equipment to Sudancse Government
4
SHRIMATI ILA PALCHOU-
DHURI @
SHRI CHENGALRAYA NAIDU-
SHRI N. R. LASKAR :
SHRI R, BARUA :
Will the Minister of FOREGIN TRADE
be pleased to state &
(a) whether itis a fact that Government
of Sudan have recently placed an order for

*65.
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the supply by India of various kinds of rail-
way wagons, coaches and equipment ; and

(b) if so, the details of the order placed
together with the terms and conditions on
which the order has been accepted ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
CHOWDHARY RAM SEWAK) : (a) Yes,
Sir.

(b) 120 covered wagous, 43 coaching
underframes and 3000 automatic couplers on
usual terms and conditions.

SHRI S. K. TAPURIAH What are
the ‘usual terms and conditions® ?
SHRI BAL RAJ MADHOK : Is this

the way that the House should be tieated ?
There is a specific question as to what are
the terms and conditions. Is this the answer
to be given to that ?

SHR1 5. K. TAPURIAH : He must
have explained the terms and conditions.

THE MINISTER OF FOREIGN TRADE
(SHRI B. R. BHAGAT) : They are matters
of detail.  In supplementaries they can ask
about those.

SHR1 BAL RAJ MADHOK : When
vou do not answer the main  question, what
will you reply to supplementaries ?

SHRI B. R. BHAGAT : Coverd wagons
120--price Rs. 75 lakhs approximately ;
couaching underframes 43-—price Rs. -5 lakhs;
automatic couplers 100--price Rs. 2 lakhs ;
au omatic couplers of different varieties 2,900

price Rs. 33 lakhs. The pavment is to be
made in free forcign exchange and the letter
ol eredit is to be opened. Transaction for
about a crore of rupees between the STC and
the Government of Sudan is 1o be financed
by the World Bank credit, and the contract
was secured through tenders.

If these details are provided, the answer
would be very long and that is why it was
not done,

SHRI S. M. BANERIJEE :
could have been attached.

A statement

SHRIMATI ILA PALCHOUDHURI :
The Minister of Communications of Sudan,
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Mr. Mahomoud Haseeh, came to Indwa and
visited all our factories in Chittaranjan,
Varanasi and Perambur. He also visited
some of the private institutions that manu-
facture coaches. I would like to know how
much of this order has been placed in the
private sector and how much in the public
sector. Has any order been placed in the
private sector ?

SHRI CHOWDHARY RAM SEWAK :
Orders for Rs. 75 lakhs plus Rs 2 lakhs j o,
77 lakhs automatic couplers and covered
wagons—are placed with the STC and the
rest with private parties.

SHRI N. R. LASKAR : [Itis a good
trend that we are exporting Rail wagons etc.
to various countries, may 1 know whethe,
our industry is geared up so that we could
meet all out export demands ?

SHRI B R, BHAGAT : Yes, Sir. As
have said, we are exporting to a number of
countries. The capacity is there, We have
the capacity to meet our internal demand as
well as the increased international demand.

SHRI R. BARUA : It appears from the
information received, though not officially,
that Russia is offering much more price for
such wagons to other countries than what it
is doing to India. Qur wagon industr, and
the wagon manufacturers are in a soup. So
long they were under the hope that they
would be manufacturing weugons for a big
supply to Russia, but that has receded very
far. May 1 know whether the supply of
wagons to  Sudan is also going to be on a
long term basis and whether other sources or
other areas can also be exploited for the
purpose of encouraging wagon manufacturers?

SHRI B. R. BHAGAT: It isnota
specific contract.  Sir, it is not a long-term
contract.

SHRI E. K. NAYANAR : It has been
reported in the newspapers that the Govern-
ment has been giving 200, subsidy to all
other countries except the Soviet Uuion with
regard to wagon deals. May I know whether
the Government is giving the 20°;, subsidy
regarding this Sudan deal also ?

SHRI B.R. BHAGAT : The export
assistance is given to the industry as a whole
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and it applies to all exports from the
industry.

SHRI E. K. NAYANAR : Regarding
the Soviet deal, Government i= not giving

209, subsidy which it is giving to other
countries. I want to know whether the
Government is giving the subsidy regarding
wagon deals with the Soviet Union also ?

“HRI B. R. BHAGAT: We do not
give any subsidy as such. We call it export
assistance to held the industry enable to
export. This assistance is available to all
wagon manufacturers who enter into export
agreement irrespective of whatever country to
which they export.

SHRI R. BARUA : Isit the declared
policy of the Government to give subsidy to
such industries ?

B. R. BHAGAT : We do not
That word we should give up.

SHRI
give subsidy.

SHRI UMANATH : It is promotional

assistance.

il FHW Wi WHAW | WHl W& w7
z|7 ¥ go mrad qarar @ i 2w gg fea
7 gIErd A ¥ gAar g § 1 dgerd
G F gay 7 7O "wgd? qAerd § e
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g, afea @iz sy &Y STwr 4 @Ay
1 aa1 §FI7 A7 feu) @ w1 ¥
F4t AY gz IWAT &1 AUET FFAT
fad, gaq Wt = fqgr Sg—e7 &
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ot ¥o 770 WM #A7 qATA I
giF gain Y §, agr Ay Wi wa-ay
g2t &) afsq gmidt w17 B -may
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SHRI S. KUNDU : For the last two
years the wagon manufacturning industry,
particularly, in the castern part of this
country, particularly in Calcutta, is facing a
crisis becauee the Railways are not picared
to buy the rated capacity of manufacture of
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this industry. Can the Minister say how
much of the wagons which we are exporting
have been given to the industries located in
the eastern part of India ?

SHRI B. R, BHAGAT : As1 said, it is
true that sometime back the wagon industry,
particularly in the eastern region and near
about Calcutta and other places, was faced
with large unutilised capacity and they have
got the orders, but it is difficult for me to
give the precise number of wagons unless I
get prior notice.

ot et T W : gATI A a8
gy g 4l & ww & 39 AN Fiiaz
gur a1 a7 & foe, gadr g a1 §
a&1T frar, zafaa fE azt & ga-zar
Ffar d dmg s adl ¥ @ aa 71
gfez & vad go wa @ waAE g g,
F41 IHA 1T 3§ 1A K sarA H vy fw
g3 N ot dma dar @, ¥ agt A
HIFNEAT F1 W F JAT Y A7 7 740
tar 1§ HFET T FToAr @ g ?

st To o WA : g ¥ FEEWM
¥ 2w 5T 9 Afefedaa g faa g,
¥ IAW AT E

SHRI 5. M. BANERIJEE : Sir, | would
supplement the question of my friend, Shri
Kundu. When there was a recession in the
country, espccially in the engineering trade,
there were a lot of wagon manufacturers
whose entire capacity became idle. 1 would
like to know whether there is any improve-
ment after the export of wagons to Sudan
and other conntrics, and, if so, to what
extent the employment potential has increased
and whether those workers who were declared
surplus, have been taken back. Has any
assessment been made to that effect ?

SHRI B. R. BHAGAT : 1 think, Sir,
that estimate can be given, if I get notice.
It is a large question. It is the Ministry of
Industrial Development which is primarily
concerned. We are concerned only with the
export aspect. The fact is that although
they are not working to their full capacity—
in cach case it varies from industry to

NOVEMBER 19, 1969

Oral Answer

industry—the utilisation of capacity has gone
up and if we get some orders, suppose we
get the Russian order, we will not only be
working to full capacity, but we will have to
creale new capacity.

SHRI S. KUNDU : The question is :
where thete is capacity, orders are not given
and new capacitics are being created.  Will
the hon. Ménister  kindly look into this
problem ? For, it is & very serious one,
because thousands of workers are being
retrenched.

SHRI B. R. BHAGAT : No new capaci-
ties are being created,

it ®o Ao fAardt : Fgr 7= A R
f& gna megFaswd 7 G0 aqqAu 41
vs AEItezy fzor 4t W @me TaqHE
7 grza wadaz 7 faw foa v 4 fr 39
¥ gar #afad) 2, a%g a3 gn g, wfEA
ga& &ra g 3 faq @1 ¢, €W AE
drge naeAz &1 eqiA SrAT wifgd | wAT
ag a1 ®EY § AT & grAar "ga g &
I+ a1 foran a1 QY degw naddz §
o asaey § «a1 FTAE A g 7

o) ®o To WA : 42 FF [E 7|
T o dn4 gEENT ¥ @2 # afew quwmw
gifrafen seedim & M3 |7 Fez-anE
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3 3ATY FZ IAT w19 3 A1 CFENE FT
Fra faar 917 1 @ A1 A 7 A
Feafa gt 2 WY grea wa qgd & feaE
& FY ISE 2

Expansion of Industrial Units
+
*66. SHRI YASUDEVYAN NAIR :
SHRI YOGENDRA SHARMA :
SHRI C. JANARDHANAN :

Will the Minister of FOREIGN TRADE
be pleased to state :

(a) whether Government have decided to
allow expansion of 40 Industrial Units to
enable them to export their goods to foreign
countries ; and
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(b) if so, which are the units proposed
to be expanded and what are the items to
be exported ?

THE MINISTER OF FOREIGN TRADE
(SHRI B. R. BHAGAT) : (a) and (b). There
has recently been a significant revival of
domestic demand. as a resuit of which a
diminution of export capacity in certain
lines is fcared, threatening to curtail export-
able surpluses. The Ministrv of Foreign
Trade is at present engaged in identification
of industrial units and product-lines where
expansion of capacity is needed to sustain
the momentum in the export of industrial
products and to achieve a compound growth
rate of 7% per annum in our exports. Some
applications for expansion of capacity have
also been received and are under considera-
tion. These applications after concrele
proposals for expansion of capacity would be
submitted to the Licensing Committee for
advice. It is not possible at this stage of
the exercise to list the units which may be
concerned. A List of the product-lines so
far identified in this connection is however
laid on the Table of the House.

Statement

List of Prodoct-Lines so far
Identified

Sewing machines

Drop Forged Handtools

Small cutting tools

Dry batteries

Storage batteries

Stretch Reduction Mill for steel tubes
Bright bars and shaftings

Radio reccivers and
ponents

electronic com-

Properzi rods
Refrigerators

Diesel engines

Fuel injection equipment
Bicycles and Parts

SHRI VASUDEVAN NAIR : It may be
that there is a big demand now for goods
which are needed for export and expansion
of certain units is called for. But Ishould
like to know whether Government have laid
down very detailed and strict and concrete
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principles for the expansion of units and
whether Government will see to it that when
such expansion takes place, they will not
allow the growth ol further monopoly in the
field of industry and that this will be in the
framework of the declared iolicy of Govern-
ment that further development of monopoly
will nut be allowed,

SHRI B. R. BHAGAT : That is an over
riding-social objective and thal will be borne
in mind. This particular matter is at present
being examined and concretised, and one of
the general ideas that have emerged is that a
unit which can be built up for substantial
exports can be licensed and given top priority
but this substantial capacity will vary from
unit to unit and it may be that it is a wery
large house or a monopoly house ; if it is a
product for which it has to begiven, it could
be on a hundred per cent basis, but if certain
other products are of a smaller extent for
export, then the substantial capacity will be
less and it may be 20 per cent or 25 per cent,
but it will vary from industry to industry and
the nature of the concerns which are producing
them.

SHRI VASUDEVAN NAIR : 1 want
specificully to know from Government whet-
her they will try to encourage new entrep-
reneurs who may be coming up in these
fields for the production of items which are
to be exported.

SHRI B. R. BHAGAT New entrep-
reneurs will be encouraged but obviously a
new entreprencur cannot give production for
100 per cent export ; so, the sustantial capa-
city in this case will be different from that in
another case where with the expansion, the
concern would be able to export 100 per cent
or 80 per cen! or 90 per cent,

WRITTEN ANSWERS TO QUESTIONS

Fall in Prices of Tea in World Market

*63. SHRIMATI TARKESHWARI
SINHA : Wil the Minister of FOREIGN
TRADE be pleased to state :

(a) the likely effect on tea exports by the
likely fall of the world price of tea ; and

(b) whether Government propose 1o so0
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that tea indusiry does not su er on this
account ?

THE MINISTER OF FOREIGN TRADE
(SHRI B. R. BHAGAT) : (a) and (b). The
continuing fall in the world price of tea
affects adversely the foreign exchange earnings
of all tca exporting countries including India.
However, it is yet premature to estimate
accurately the adverse effect. Measures to
stabilise tea prices have been under discus-
sion under the auspices of the FAO, Ina
meeting of the tea exporting countries held in
Mauritius, it has been agreed that 90 million
pounds of tea will be withdrawn from the
estimated exports in 1970. A consultative
committee on tea has been formed consisting
of producine and major importing countries
to evolve regulatory measures to give effect
to this decision and to study further measures
necessary to stabilise prices.

So far as the Indian Tea Industry is
concerned, substantial relief in export and
excise duties has already been given in Octo-
ber 1968 and in March 1969,
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Refusal to Admit Indian Delegation to
Rabat Conference

*68. SHRI B. K. DAS-
CHOUDHURY :

SHRI A. K. GOPALAN :

SHRI V. VISWANATHA
MENON :

SHRI MOHAMMAD ISMAII. :

Will the Minister of
AFFAIRS be pleased 1o state :

EXTERNAL

(a) whether the invited Indian delegation
was refused admission to the Islamic Summit
at Rabat : and

(b) if so, tie rection of
thereto ?

Goxernment

THE MINISTER OF EXTERNAL
AFFAIAS (SHRI DINESH SINGH) : (a)
The Indian delegation was prevented from
participating in the concluding sessiop of the
conference.

(b) Government of India have expressed
their anguish and resentment at the extra-
ordinary manner of functioning of the con-
ference against the estoblished practice
followed by international conferences, The
lndian Ambassador in Morocco and ithe
Churge d'gffaires in  Jordan have been
recalled,
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Regional Preferences and Payment
Arrangements in ECAFE Region

*69. SHRI HIMATSINGKA : Will the
Minisier of FOREIGN TRADE be pleased
to state :

{a) whether India’s propoesal for a system
of regional preferences and payment arrange-
ment in the ECAFE region has met with stiff
opposition from Japan ;

(h) il so,
proposal and the grounds for
forward by Japan ;

(c) the names of the countries in the
region which are supporting India’s proposal :
and

(dy the further efforis being made by
Government to see through the proposal ?

the precise nature of the
opposition put

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
CHOWDHARY RAM SEWAK) : (a) to (d).
In purcuance of the relevant decisions taken
at the Third Ministerial Conference on Asian
Economic Cooperalion held in December,
1968, sugecstions  and  schemes  for evolving
an Asian Trade Development and Liberalisa-
tion  Programme adequately supported by
Regional PPavments  Arrangements in  the
ECAFE region have been discussed in
diflerent FCAFE meetings in the recent past.
Naovindividual country has either put forward
any conceele propnsal nor has any country
opposed the suggetions and schemes under
consideration.  Group discussions are  still
going on with a view to reaching a consens
us on a concrete =cheme. Suggestions in
favour of reginnal preferences and special
pavment arrangements have received general
sunport from manv member countries of
FCAFE but no countrv has vet made any
specific commitments  The National Unit of
the Government of India is working in close
co-ordination  with other National Units in
the region and the FCAFE Task Force in
this multiaction cxercise.

Upgrading of Indian Mission at
Hanol

SHRI R. K. AMIN :

SHRI G. C. NAIK :

SHRI SITARAM KESRI :
SHRT MAHENDRA MAJHI :
SHR1 SRINIBAS MISRA :
SHRI JHARKHANDE RAI ;

*70.
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SHRI K. P. SINGH DEO :

SHRI BANSH NARAIN
SINGH :

SHRI RAMAVATAR
SHASTRI :

SHRI HUKAM CHAND
KACHWAL :

SHRI P. C. ADICHAN :

SHRI K. M. KOUSHIK :

SHRI PILOO MODY :

SHRI N. K. P, SALVE :

SHRI N. SHIVAPPA :

SHRI YIRENDRAKUMAR
SHAH :

SHRI R. K. BIRLA :

SHRI YASHWANT SINGH
KUSHWAH :

SHRI 5. KUNDU :

SHRI BAL RAJ MADHOK :

SHRI BHOGENDRA JHA :

SHRI LAKHAN LAL
KAPOOR :

SHRI P. VISWAMBHARAN :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether there is any proposal to
upgrade our Mission at Hanoi ;

(b) whether the U. S. Government have
protested against this move ,

(c) whether Government's attention has
been drawn to a report in the /imes of India
of the 22nd October, 1969 that South
Vietnam has informally indicated to Govern-
ment that Saigon would not he able 1o assure
the safety of Indian residents should New
Delhi raise the status of its Mission in
Hanoi ;

(d) if so, the details of representation
received from South Vietnamese Government
on the subject ; and

(e) the reaction of Government in this
regard ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI DINESH SINGH): (a)
Government are considering how best expres-
sion can be given to the desire in the two
countries to strengthen their relations.

(b) It is for the Government of India to
decide the nature and extent of bilateral
relations with foreign countries. There can
be no question of considering anv protest
from a third country. However, U. 8.
Government have conveyed their views to us
because of their involvement in Vietoam,

(c) Yes Sir,
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(d) The report is not correct, No such
representation has heen received from the
Government of South Vietnam

(e) Does not arise.

Nationalisation of Foreign Trade

* . SHRI INDRAJIT GUPTA :
SHRI CHANDRA SHEKHAR
SINGH :
SHRI JAGANNATH RAO
JOSHI :
SHRI RAM GOPAL
SHALWALE :
SHRI ATAL BIHARI
VAJPAYEE :
SHRI SHARDA NAND :
SHRI BR1J) BHUSHAN LAL
SHRI S. P. RAMAMOORTHY :
SHRI C. C. DESAI :
SHRI D. AMAT :
SHRI MEETHA LAL MEENA :
SHRI C. MUTHUSAMI :
Will the Minister of FOREIGN TRADE
be pleased to state :
(a) whether Government propose to
nationalise the whole foreign trade ; and

(b) if not, the reasons therefor 7

THE MINISTER OF FOREIGN TRADE
(SHRI B. R. BHAGAT) : (a) and (b). No.
Sir. It is, however, proposed to extend
progressively the scope of activities of the
State Trading agencies in the import and
export trade, specially with a view to acvele-
rate the process of entrusting the import of
raw materials to these agencies,

Brezhoev Plan for Asian Security

*72. SHRI KANWAR LAL GUPTA :
Will the Minister of DEFENCE be pleased
to state

(a) the outcome of his recent visit to
Moscow ;

(b) whether the Russian authorities
clarified the meaning of Brezhnev plan
called the Asian Security system ;

(c) if so, the details thereof :

(d) whether the U.SS.R. Government
agreed for the new contract for manufactur-
ing of the improved wersion of MIG-21
Aircraft in India ; and

(e) the plan of USSR. to provide
arms to Pakistan in future ?
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THE MINISTER OF DEFENCE AND
STEEL AND HEAYY ENGINEERING
(SHRI SWARAMN SINGH) : (a) and (d).
The recent visit of the Defence Minister to
the Soviet Union provided an opportunity
for exchange of views with the Defence
Minister of Soviet Union and other leaders
on varivus problems of mutual interest. It
will not be in the public interest to disciose
details of these discussions.

(b) and (c). The Hon. Member may be
referring to certain remarks made by Mr.
Brezhnev, First Secretary of the Soviet
Communist Party in a speech delivered on
the 7th June, 1969. Clarifications from
various sources indicate that the arrangement
contemplated 1s  that all Asian countries
renounce the use of force to settle their
differences, and co-operate in economic
development.

(e) Government's views on the supply
of arms and military equipment to Pakistan
was again made known 1o the Government
of USSR, Itisexpected that Soviet Union
will give due weight to our views.

Study Team on Merger of Sick
Textile Mills
*73. SHRI S. M. BANERIJEE :
SHRI MUHAMMAD SHERIFF :
DR. RANEN SEN :

Will the Minister of FOREIGN TRADE
be pleased to state :

(a) whether Government have constitut-
ed a team of officers to examine the implica-
tions of possible merger of sick textile mills
with stronger ones ;

(b) if so, the names of personnel in the
team and when it is likely to start function-
ing : and

(c) if not, the reasons therefor ?

THE MINISTER OF FOREIGN TRADE
(SHRI B. R. BHAGAT) : (a) Yes, Sir.

(b) The Officers Team consists of :
1. Textile Commissioner,

2. A representative of the Board of
Direct Taxes, Ministry o Finance.

3. A repiesentative of the Depart-
ment of Economic Affairs, Ministry
of Finance.

4, A representative of the Department
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of Expenditure, Ministry of
Finance.
5. A representative of the Ministry
of Foreign Trade.
The Team is already on the job and its
report is expected shortly.
(c) Does not arise.

Indo-U.S. Talks on Vietnam Issue

*74, SHRI SARJOO PANDEY :
SHRI H. N. MUKERIJEE :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether he went to U S A. reccntly ;

(b) the details of discussions held :

(c) whether the Vietnam issue was also
discussed ; and

(d) it so. the views expressed by either
side on the issuc and the decisicns arrived
at ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHR1 DINESH SINGH) : (a)
Yes Sir.

(b) The Foreign Minister was in United
States from 25th September to 6th October,
1969, to attend the U, N. General Assembly
sestion.  While at the U. N. he had
exchanged of views with many leaders from
various conntries on a variery of subjects, It
would not be pussible to disclose the details
of the discussions as they were confidential.

(c) Yes Sir.

(d) Exchange of views also took place on
the Victnam question with the representatives
of many countries, The exchanges are
confidential. It was not the purpose of these
exchanges to reach specific decisions.
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Loans to Ex-Servicemen
*76. SHRI NARAYAN SWARUP
SHARMA :
SHRI SHRI CHAND GOYAL -

Will the Minister of DEFENCE be
pleased to state whether Government proposc
to give loans lo Ex-servicemen, not on the
basis of sccuri'y, or surety, but solely on the
basis of their labour potential ?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI M. R.
KRISHNA) : No, Sir. Government have no
such proposal under consideration.

Todia’s Decision to Participate jn
Rabat Conference

*77. SHRI JAI SINGH :
SHRI PREM CHAND VERMA :
SHRI HEM RAJ :
SHRI D R. PARMAR :
SHRI CHANDRIKA PRASAD :
SHRI1 DEVEN SCN :
SHRI YASHPAL SINGH :
SHRI GUNANAND THAKUR :
SHRI KIKAR SINGH :
SHRI1 P. M. MEHTA :

Will the Minister of EXTERNAL
AFFAIRS be pleased 1o state :

(u) whether it is a fact that India had
sought for an invitation 1o attend the Rabat
Conference atiended 10 by Muslhim Heads of
States with a  vew to condemn Isracl's
destruction of Al Agsa mosque ;

(b) whether vt is also a fact that the
Minister of Industrial Development, Internal
Trade and Company Affairs led a delegation
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to Rabat within less than 24 hours of the
reccipt of invitation ;

(c) whether it is further a fact that
Cabinet approval in this regard was not
taken and the Prime Minister was away on
lour ;

(d) if so, who gave clearance to the
delegation ; and

(¢) what is Government’s reaction to the
rebuff that India had to suffer as India was
not purmitted to participate in that con-
ferunce ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI DINESH SINGH) : (a)
There had been suggestions that India should
participate in the Rabat Conference. Govern-
ment of India hud made it known that if
invited they would attened the Conference.

(b) Yes, Sir.

(c) and (d) The decision to send the
delegition was tuken by the Government at
the highest level. Cabinet approval was not
necessary.

(e) The Government of India have
expressed their anguish and resentment at
the developments which led to the exclusion
of our delegation from the concluding session.

The Indian Ambassador to Morocco and
Charge d'Affairs in Jordon have been
recalled,

‘Al Fatah' Delegations's Visit to
India

*78, SHRI BENI SHANKER
SHARMA : Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether it is a fact that a delegation
of "Al Fatah® toured India in the last week of
September, 1969 ;

(b) the object of this delcgation in
visiting India and what were the places
visited by them ;

(c) the programme gone
them while in India ; and

through by

(d) how far it was in conformity with
the neutral policy India has becn advocating
to allow the representatives of such an
organisation to visit India ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)to
(d). Three members of ‘Al Fatah® came to
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India at the invitation of the Indian Associa-
tion for Afro-Asian Solidarity, a non-official
organisation. Tt is undeistood that besides
Delhi, they visited Lucknow, Kanpur, Patna,
Calcutta, Madras, Bangalore and Hyderabad
where they addressed meeting and met some
people.  India’s policy of non-alignment was
not affucted by the visit of some members of
Al Fatah at the inviation of a private
organisation.

Review of Indian Citizenship and
Nationality Rules

*79. SHRT DHIRESWAR KALITA :
Will the Minister of EXTERNAL AFFAIRS
be pleased 10 refer to reply given to Starred

Question No. 229 on the 30th July, 1969
and state :
(a) whether Government have since

considered the suggestion made by the Chief
Justice of the Supreme Court regarding the
Indian Citizenship and nationality Rules
and

(b) if so, the decision taken thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNMAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
and (b). The matter is still under
consideration.

Establifhment of a New Unit Under
Bharat Electronics Ltd., for Manu-
facturing Sophisticated Radar
and Microwave Equipment

*80. SHRI K. HALDER : Will the
Minister of DEFENCE be pleased to refer
to reply given to Unstarred Question No.
1559 on the 30th July, 1969 and state :

(a) whether details of the proposal rto
set up a new unit under the Hharat
Electronics Ltd. to meet the requirements
of sophisticated radar and microwave equip-
ment has been finalised ;

(b) if so, the main featurcs of the
proposed unit ; and

(c) the estimaied cost thereof ?

THE MINISTER OF STATE IN THE

MINISTRY OF DEFENCE (SHRI L. N.
SHRA) : (a) to (c). The details of the
posal are still to be finalised.
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Hydrogen Bomb Tested by China

*81. SHRI N. K. SOMANI : Will the
Minister of DEFENCE be pleased to state :

(a) whether it is a fact that China has
recently tested a hydrogen bomb ;

(b) whether it is also a fact that the
danger from China has increased ; and

(c) if so, the steps which Government
have taken to meet this danger ?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH) : (a) China tested
a hydrogen bomb on 29th September, 1969,

(b) and (c). Government's assessment
of the threat posed to our security and the
steps taken to meet these were indicated to
the House on 23rd July, 1969 in answer to
Unstarred Question Nos. 462 and 495,

Award on Chandigarh

*82. SHRI C. K. BHATTACHARYYA :
Will the PRIME MINISTER be pleased to
state :

(a) whether there has been any commit-
ment by Government or by herself to award
Chandigarh to Punjab ; and

(b) if so, when such commitment was
made and under what conditions ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN
NING (SHRIMATI INDIRA GANDHI):
(a) Mo, Sir.

(b) Does not arise.

Industrial Scheme of Kerala Government
for Fou:th Plan

*83. SHRI E. K. NAYANAR : Will
the PRIME MINISTER be pleased 1o state
whether the Central Government propose to
accept the Industrial Scheme sent by the
Kerala Government’s  Planning Advisory
Body during the Fourth Five Year Plan
period ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PlAN-
NING (SHRIMATI INDIRA GANDHI):
The Planning Commission have not received
any such scheme from the Kerala Govern-
meat.
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Indiu's Participation in Islamic
Summit at Rabat

*85. SHRI BABURAO PATEL : Will
the Minister of EXTERNAL AFFAIRS be
picased to state :
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(a) whether it is a fact that thc Cabinet
took the decision to seek the invitation
and take part in the Islamic Summit at
Rabat ; if so, the reasons therefor ;

(b) if not, the name of the Ministry that
took the decision and the reasons for
doing so ;

(e) the reasons why Shri Fakhruddin Ali
Ahmed was asked to lead the Indian
delegation seeing that he has nothing to do
with the Ministry of External Affairs : and

(d) whether it is a fact that the Islamic
Summit was purely a religious and communal
conference with only the item of Al Agsa
mosque fir: on ils agenda ?

THE MINISTFR  OF EXTERNAL
AFFAIRS (SHRI DINESH SINGH): (a)
and (b). The decision to send a delegation
to Rabat was taken by the Government at
the highest level, The conduct of India’s
forcign releations is the responsibility of the
Ministry of LEbxternal  Affairs. Cabinet
approval was not necessary in this casc.

(c) It was considered that Shri Fakhrdu-
din Ali Abhmed would be able to lead the
delegation effectively.

(d) No, Sir, Most of the items on the
sgenda dealt with political issues concerning
the region as a whole.

Head-Hunting in Nagaland

*86. SHRI BEDABRATA BARUA :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether there have beea reports
about head-hunting in Frontier tracts of
Nagaland ;

(b) the number of cases reported so far ;
and

(c) the action taken to prevent such
incidents ?
THE DEPUTY MINISTER IN THE

MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
and (b)."¥ No report of head-hunting in
Nagaland has been received for the past
many years.

(c) Does not arise.
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Diplomatic Recogoition of G.D. R.

*88. SHRI J. AHMED
SHRI KAMESHWAR SINGH :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether it is a factthat Government
had sponsored an official delegation to attend
the 20th anniversary celebrations of German
Democratic Republic at Sofia ;

(b) if so, the names of the members of
the delegation ;

(c) whether the delegation assured the
German Democratic Republic that Govern-
ment would soon accord diplomatic recogni-
tion to G.D.R ; and

(d) if so, when this decision was arrived
at by Government ?

THE MINISTER OF EXTERNAL
FAIRS (SHRI DINESH SINGH) : (a)
, Sir.

(b) to (d). Do mnot arise,
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Committee’s Report on State
Trading Corporation

Review

*$9. SHRI J. M. BISWAS :
SHRI NAVAL ISHORE
SHARMA :

Will the Minister of FOREIGN TRADE
be pleased to refer to the reply given to
Unstarred Question No. 14315 on the 30th
July, 1969 and state :

(a) whether the Review Committee on
State Trading Corporation has since submit-
ted its final report to Government ;

(b) if so,
thereof : and

(c) thc decisions taken thereon ?

the main recommendations

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
CHOWDHARY RAM SEWARK): (a) Yes,
Sir.

(b) A statemcnt is laid -n the Table of
the House. |Placed in Library. See No.
LT—19%0/69],

(c) The report is under consideration
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Separate Dcevelopment Board for

Chhotanagpur

402. SHRI C. K. BHATTACHARYYA :
Will the PRIME MINISTER be pleased to
state :

{a) whether she has received a memoran-
dum from Chhotanagpur Socialist Forum
complaining of Stepmotherly treatment by
the State and asking for a separate Develop-
ment Board for Chhotanagpur in Bihar ;
and

(b) if so, the steps proposed to be taken
in this regard ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI) : (a)
Yes, Si:.

(b) As the matter falls within the pur-
view of the State Government, this has been
forwarded to them for appropriate action.

Export of Iron Ore to Japan

403. SHRI VIRENDRAKUMAR SHAH:
Will the Minister of FOREIGN TRADE be
pleased to state :

(a) whether it is a fact that negotiations
for exporting 125 million tonnes of iron ore
to Japan over a period of 15 years beginning
from 1969-70 were commenced early in
March, 1969 but have not been completed ;

(b) whether it is a fa:t that the delay is
due to the fact that the Minerals and Metals
Trading Corporation could not secure cabine!
clearance because the Cabinet was busy with
political preoccupation ;

(c) whether Government arc aware that
in the meanwhile the Australian competitors
have gained foothold in Japan ; and

(d) whether the deal has now been cleard

and if not, the reasons therefore ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
CHOWDHARY RAM SEWAK): (a) The
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first phase of negotiations for the sale of
over 200 million tons of iron me to Japan
took place with the Japanese steel mills in
April—May, 1969 and the next round of
discussions is currently in progress.

(b) No, Sir.

(c) No, Sir, Australia has been one of
the major supplicrs of iton ore to Japan,

(d) As indicated above MMTC Delega-

tion is currently in Japan negotiating with
the Japanese steel mills.

Trade Agreements with Foreign
Countries

404. SHRI N. R. DEOGHARE : Wil

the Minister of FOREIGN TRADE be plcased
to state :

(a) the number of trade agreements
signed by India with other countries during
1968-69 ;

(b) the names of countries with whom
the agreemcnts have been signed ;

(c) the brief details of the agreements ;

(d) whether the handloom fabrics have
also been included in the agrecments for
export of commodities to other countries ;
and

(e) if so, the approximate value of the

handloom fabrics to be exported to each
country ?
THE DEPUTY MINISTER IN THE

MINISTRY OF FOREIGN TRADE (SHRI
CHOWDHARY RAM SEWAK): (a)and
{(b). Government have concluded eight
Trade Agrecments/Arrangements with the
following countries during the year 1968-
1969 :-

Thailand, Sudan, Bulgaria, German
Democratic  Republic, Poland, Rumania,
Democratic People’s Republic of Korea and
Afghanistan,

(c) The details of the Agrcements con-
cluded are contained in the publication entit-
lea “India’s Trade Agrecment with other
countries™, copies of which are available in
Parliament Library.

(d) and (¢). Handloom fabrics have been
specifically included for expuits in our Trade
Agreements with Poland, Bulgaria and
German Democratic Republic.  There is no
specific mention of this item in Trade Agree-

ments concluded with other countries, though
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handloom fabrics can be exported uuder tex-
tiles to these countries according to the
contracts to be concluded between the Indian
Exporters and the Importers in these
countries,

No specific monetary ceiling is prescribed
for export of handloom fabrics in the Trade
Agreements.

Civil Gazetled Government Employees from
Gujarat Holding T. A, Commlission

405, SHRI NARENDRA SINGH
MAHIDA : Will the Minister of DEFENCE
be pleased to state :

(a) the number of Civil Gazetted Govern-
ment emplovees from Gujarat holding Terri-
torial Army Commission ;

(b) whether these officers were called for
service during Fmergency ;

(c) if so, whether their interests for pro-
motions in their parent departments have
been safeguarded ; and

(d) whether any of such officers were
passed over for promotion ; if so, the reasons
therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI M. R.
KRISHNA) : (a) to (d). The required infor-
mation is being collected and will be laid on
the Table of the House.

Iodustrial Exhibition in Hong Kong

406, SHRI NARENDRA SINGH
MAHIDA : Will the Minister of FOREIGN
TRADE be plcased to state :

(a) whether it is a fact that an Industrial
Exhibition was held by our country in Hong
Kong in May, 1969 ;

(b) the total
and

(¢) the amount of total orders secured as
a result of the exhibition ?

amount spent thereon ;

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
CHOWDHARY RAM SEWAK) : (a) Yes,
Sir.

(b) Total amount spent on the exhibition
was about Rs. 79.400/- out of which an
amount of Rs. 16,518 was spent by the
Government and the balance by the Indian

Business Community in Hong Kong.
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{c) Although no specific orders were
booked at the exhibition, some of the 2200
trade enquiries received are expected to
result in substantial business. However,
exhibits worth about Rs. 80,000 were sold
during the exhibition,
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Import of Merlao Wool

408. DR. KARNI SINGH : Will the
Minister of FOREIGN TRADE be pleased
to state :

(a) the quantity of Merino wool imported
annually aod in what percentage it is distri-
buted among the various States ;

(b) whether Rajasthan is getting fts
proper share and if not, the reasons therefor;

(c) whether any represcntation has been
received from the Paras Hosiery, Bikaner
regarding the supply of Merino wool to
them ; and

(d) if so, the action taken thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
CHOWDHARY RAM SEWAK) : (a) to (d).
The quantity and value of raw wool imported
from Australia, which is gencrally Merino
wool, are as follows :—
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Quantity in lakh Kgs.
Value in lakh Rs.
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Year Quantity Value
1966-67 110 1110
1967-68 116 1104
1968-69 17 1101

(Figures 1elate to imports for actual users

as well as registered exporters. Separate
figures in respect of actual users are not

availablz)

Imported wool is allocated to actual users on
the basis of recognised installed capacity,
i.e., on per loom basis in the worsted weav-
ing sector, on per spindle basis in the case
of worsted spinning sector and on the basis
of consumption during the prescribed basic
periods in the case of hosiery and knitting
wool sectors. The recognised umits in
Rajasthan which qualify for allocations in
accordance with the above policy are receiv-
ing their quota regularly.

2. In the case of hosiery sector, allot-
ments for imported raw wool arc normally
made on the basis of past consumption mn
the prescribed basic  period, i.e,, 1956 to
1959, As the Paras Hosiery, Bikaner, started
after this period, they ate, like many other
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units in the country, not eligible for a
regular quota. A smalljallocation is, however,
being made ,to them, prorata, out of a
reserve kept for] units which do not qualify
for regular allotments. As no exception
could be made in respect of a part cular unit,
representations frcm the un't for an enhanced
allocation have had to be turned down.
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7-7-66 & 17-7-66
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18-9-67 & 24-9-67
8-10-67 & 21 11-67

6-11-67 ¥ 8-11-67
3-5-68 & 6-5-88
18-5:68 & 1-6-68
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1

2
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Islamic Summit Conference

410. SHRI SRADHAKAR SUPAKAR :
Will the Minister of EXTERNAL AFFAIRS

be pleased to state :

(a) the total amount spent over the
Indian delegation to the Islamic Summit
Conference at Rabat in Morocco ; and

(b) the amount of foreign exchange

sanctioned for the purpose ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) and
(b). An expenditure of Rs. 49,705.81 was
incurred on the Indian delegation to the
Islamic Summit Conference held in Rabat ;
of which Rs. 330681 was in foreign
exchange,

Export of Textile Machinery

411. SHRI S. K. TAPURIAH :
SHRI N, K. SOMANI .

Will the Minister of FOREIGN TRADE
be pleased to state :

(a) whother India is exporting
machinery to some foreign countries ;

(b) if 50, the names of countries to which
textile machinery is exported ; and

(¢} the value of textile machinery expor-
ted during the years 1968-69 and 1969-70 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
CHOWDHARY RAM SEWAK) : (a) Yes,
Sir.

(b) and (c).

textile

A statement is attached.
STATEMENT

Export of Textile Machinery from
India

(Value in Rs, lakhs)

Country 196¢-69 1969-70
(April-August)
Ceylon 18 R
Czechoslovakia 3
Germany East 1 5
Ethiopia 15 2
Kenya 26 2
Saudi Arabia 9 Neg.
Singapore 1
Uganda 4 I
U. A R. 46 84
Total including 128 - 137

other countries,

(Source : Home Bulletin of Engincering
Export Promotion Council).
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Internationa]l Trade Falr Award

SHRI A. SREEDHARAN :
SHRI K. LAKKAPPA :
SHRI LAKHAN LAL KAPOOR :

'Will the Minister of FOREIGN TRADE
be pleased to state :

(a) whether it is a fact that a function
for giving an International Trade Fair Award
was organised on the 29th September, 19¢9
at Mavalankar Auditorium, Rafi Marg, New
Deilhi ;

(b) whether it is a fact that the Minister
of Food and Agriculture was to distribute
the prizes ;

{c) whether the delegates had assembled
at the Hall from all over the country ; and

412,

(d) if sn, whether the Minister attended
the function and distributed the prizes ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
CHOWDHARY RAM SEWAK) : (a) to (d).
Since no such function was organised by the
Ministry of Foreign Trade, it is rcgretted
that this Ministry is not in a position to
furnish any information in this regard.

C losure of Textile Mills in
Madbya Pradesh

413, SHRI M. SHIVAPPA : Will the
Minister of FOREIGN TRADE be pleased to
alate :

(a) the extent of loss in cloth production
as a result of disturbed situation in June
this year in Indore (Madhya Pradesh) ;

(b) the duration of closure of various
textile mills in the city : and

(c) the loss of labour earniogs, Govern-

ment :evenue, foreign export orders and
local consumption as a result of this
. closure 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
CHOWDHARY RAM SEWAK): (a) One
million metres (estimated).

(b) A statement is attached,

NOVEMBER 19, 1969
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STATEMENT

Name of the
Mill

Duration of

5. No.
closure

Indore Malwaunited Fully closed on 3rd,
Mills 19th, 23rd and 2Kth
Juae, 1969.
Partially closed from
4th  to 9th June,
1969,

Fully closed on 19th
and 20th  June,
1969.

Partially closed on
2nd July, 1969.

2. Hukamchand Mills

3. Kalyanmal Mills Fully closed on
19th and 20th and
21st  (day  shift
only).

4, Rajkumar Mills Fully closed on

19th, 20th, 24th and
25th June, 1969,

(c) No study to assess the loss to labour
carnings, Government revenue, foreign ex-
port orders and local consumption as a
result of this closure has been undertaken by
Government.

Delhl  Dry Port

414, SHRI MUHAMMAD
SHERIFF :

SHRI NARENDRA SINGH
MAHIDA :

SHRI S. M. KRISHNA :

SHRI A. SREEDHARAN :

SHRI K. LAKKAPPA :

Will the Minister of FOREIGN TRADE
be pleased to state :

(a) whether the demand for developing
a dry port in Delhi has been accepted by
Government recently ; and

(b) if so, the details thereof 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
CHOWDHARY RAM SEWAK): (a) and
(b) The demand for developing a dry port
in Delhi is under the consideration of the
Government and an inter-Ministerial Working
Group has been set up to examine the matter
in all its aspects. A final decision, in this
regard, will be taken on receipt of the report
of the Working Group, )
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Discussion on Problems of Engineering
Industry
415. SHRI HIMATSINGKA : Wil

the Minister of FOREIGN TRADE be
pleased to state :

(a) whether the Advisory Council on
Trade discussed in September this year
various problems faced by the engineering
industry :

(b) if so, the precise nature or the pro-
blems discussed and the ways and means
thrashed out to solve them ; and

(c) the steps takem by Government in

pursuance of the decisions taken by the
Council ?
THE DEPUTY MINISTER IN THE

MINISTRY OF FOREIGN TRADE (SHRI
CHOWDHARY RAM SEWAK) : (1) Yes,
Sir,

(b) and (c). The problems of engineering
industry relating to the supply of various
categories of iron and steel for the produc-
tion of engineering goods for exports were
discussed. Steps to meet the requirements
of steel for export commitments of the
engineering industry during the ycar are being
taken yjz. (1) an order for the import of
scarce categories of steel is being negotiated
by Messrs. Hindustan Steel Ltd, (2) Priority
next only to Defence is being given to dis-
tribution of indigenously produced iron and
steel for purposes of export production of
engineering goods.

U. S. Ambassador’s Statement on
Indian Soclalism

416. SHRI VASUDEVAN NAIR :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether Government's atiention has
been drawn to the reported statement of
the U.S. Ambassador at a recent Press
Conference in Shillong that India's accep-
tance of socialism as a goal did not mean
that the country was heading for Communism
and much more needed io be done for the
people of forestall the spread of Communist
doctrine in India ;

(b) wh.ther Government consider that
such statement amounted to gross inter-
ference in the internal affairs of our
country ; and
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(c) if so, the action Government propose
to take in this regard 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
The attention of the Government has been
drawn to the Press reports appearing in the
Assam Tribune (Gauhati) on Septumber 2,
containing the extracts of Ambassador Keat-
log's speech.

(b) and (c). Tt is the Government’s view
that the general trend of Ambassador Keat-
ing's speeches does not indicate any inter-
ference in the internal affairs of this country.
The specific statement referred to in  the
question appears to be in the natwie of a
general comment.  In the circumstances, the
Government have no intention to take any
action in this regard.

Indo-Nepal Talks

417. SHRI B. K. DASCHOW-
DHURY :
SHRI NIHAL SINGH :
SHRI VISHWA NATH
PANDEY :
SHRI GADILINGANA
GOWD :
Will the Minister of EXTERNAL

AFFAIRS be pleased to state :

(a) whether wide ranging discussions
between India and Nepal on all outstanding
issues were held in August, 1969 ;

(b) whether it is a fact that the King of
Nepal had discussions with the Prime
Minister on the 5th September, 1969 ; and

(c) if so, the matters discussed and the
decisions arrived at ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) and
(b). Yes, Sir.

(c) A copy of the Joint Statement insued
at the end of the Indo-Nepal talks held in
New Delhi from August 29 io September 4,
1969, is placed on the Table of the House,
[Placed in Library. See No. LT-1991769.]

The Prime Minister met His Majesty the
King of Nepal on 5th September, 1969, in
Delhi when the latter was in transit through
India to Europe. Their discussions were held
io & cordial and friendly spirit and covered
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asll matters of mutual interest
countries.

for both

Black-Listing and Squeezing of Indians
in Hong Kong

418. SHRI B. K. DASCHOW-
DHURY : Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether the Hong Kong authorities
have prepared a black list of Indians living
there for the purpose of squeezing them
out from Hong Kongin the near future ;
and

(b) if so, the reasons therefor and action
taken by Government in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) Our
enquiries reveal that no black list of Indians
in Hong Kong has been prepared by the
Government of Hong Kong.

(b) Does not arise.

Autonomous Buard for Ordnance
Factorles

419, SHRI B, K. DASCHOWDHURY :
SHRI GADILINGANA GOWID :
SHRI K. P. SINGH DEO :

SHRI M. 5. MURTIL :

SHRI RAM KISHAN GUPTA :

SHRI YASHWANT SINGH
KHUSHWAH :

SHRI BENI SHANKER
SHARMA :

Will the Minister
pleased to state :

(a) whether Government are considering
to have an Autonomous Board for Ordnance
Factories in the country ;

(b) if so, when the Board is likely to be
oonstituted and will start functioning : and

(c) the detailed aspects which the Board
will be assigned to deal with ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) to (c). The question of
establishing an Ordance Production Board is
under examination by Government.

of DEFENCE be

Manofacture of Defence Stores In
Private Sectore

420. SHRI B. K. DASCHOWDHURY :
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SHRI OM PRAKASH TYAGI :
SHRI D. N. PATODIA :
SHRI RABI RAY :

Will the Minister of DEFENCE be
pleased to state the steps taken by Govern-
ment to encourage the manufacture in the
private sector, of defence stores item that

could do away with imports in the Fourth
Plan period 7

THE MINISTER OF STATE IN THE

MINISTRY OF DEFENCE (SHR] L. N.
MISHRA) : Following steps have been
taken by Government to encourage the

manufacture of hitherto imported Defence
items in the private sector :

(i) A sepaiate Department of Defence
Supplies has been constituted to undertake
the work of import substitution.

(ii) Sample rooms have been szt up at
Delhi, Hombay, Calcutta and Madras where
samples of various imported items have been
displayed.  Intending manufacturers visit
these sample rooms where guidance is
provided by tcchnicai personnel.

(iti) Help is afforded to the firms, on
which orders are placed, for the procurement
of controiled or scarce raw matenials,

(iv) Import  licences are granted for
getting  necessary balancing equipment, il
necessary.

{v) On account payment facility is given
for the purchase of raw materials and
components.

(vi) Where dcvelopment costs are heavy
or where the pu-chaser has to undertake
several experimenis and trials o meet
specifications, such expenses are reimbursed
by the Guvernment.

{vii) Manufacturers who develop an item
are given order for 100°; of the first vea's
requirement, 80%, of the requirement of the
second year and substantiul portion of the
requirment in subsequent years,

Changes in Foreign Policy After
Rabat Conference

421. SHRI1 HIMATSINGKA :

DR. §USHILA NAYAR :

SHRI MADHU LIMAYE :

SHRI PRAKASH VIR

SHASTRI :
SHRI OM PRAKASH TYAGI :
SHRI S. KUNDU :
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SHRI CHENGALRAYA
NAIDU :

SHRI BAL RAJ MADHOK :

SHRI S. R. DAMANI :

SHRI YAMUNA PRASAD
MANDAL :

SHRI K. P. SINGH DEO :

SHRI SHRI CHAND GOYAL :

SHRI M. § MURTI :

SHRI SHIVA CHANDRA JHA :

SHR1 BHOGENDRA JHA :

SHRI MAYAVAN :

SHRI ~ R. LASKAR :

SHRI R. BARUA :

SHRI1 DEVEN SEN :

SHR1 CHANDRIKA
PRASAD :

SHRI RAM AVTAR
SHARMA :

SHRI D. N. PATODIA :

SHRI NARAYAN SWAROOP
SHARMA :

SHRI S. K. TAPURIAH :

SHRI N. K. SOMANI :

SHRI SRINIBAS MISRA :

SHRI P. N SOLANKI :

Will the Minister ol EXTERNAL
AFFAIRS be pleased to state :

(a) whether in vjew of the treatment
meted out to the Indian representatives at
Rabat Conference convened in connection
with the descrection of the Al Agsa Mosgue,
any changes in the forcign policy of
Government particularly  with  the Arab
world and other Muslim countries have been
con-idered necessary ;

(b) il so, the dctails and naturc of the
modifications proposed to be made ; and

(c) whether any all-party confercnce has
been or is being convened for deciding on
this issue ; if so, when and where ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
and (b). No change is contemplated in
the Government's basic West Asia policy.
Bilateral relations with individual countries,
including countriss in this region, are of
course constantly under review.

(¢) No, Sir.

Setting wp of a Heary Water Plamt
at Baroda with French
CoMisboration

422. SHRI HIMATSINGKA :
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SHRI S. K. SAMBANDAN :
SHRI VALMIKI CHOUDHARY:
DR. P. MANDAL :
Will the PRIME MINISTER be pleased
to state :

(a) whether a Heavy Water Plant is
proposed to be set up at Bar.da in collabora-
tion with France :

(b) if so, the broad detaiis of the project
indicating its production ¢ pacity, cost and
foreign exchange content ; and

(¢} the main terms of the collaboration
agreement and how the munagement of the
company would be shared ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTSR OF PLAN-
NING (SHRIMATI INDIRA GANDHI) :
(a) Yes, Sir. We have cntered into an
agreement  with a French Consortium for
the supply of eyuipment, for the supervision
of erection and for commissioning.

(b) The capacity of this Plant will be
67 Metric Tonnes of Heavy Water per
annum. The cost of the Plant is estimated
to be Rs. 15.1 crores with a foreign exchange
component of about Rs. 7.75 crores.

(c) The Plant will be owned and operated
enticely by the Department of Atomic

Energy.

Harooab Committee's Report on
Tea Industry

423, SHRI HIMATSINGKA :
SHRI INDRAJIT GUPTA :
SHRI J. M. BISWAS ;
SHRI K. M. MADHUKAR :
SHRI1 VASUDEVEN NAIR :
DR. RANEN SEN :

Will the Minister of FOREIGN TRADE
be pleased to refer to the reply givea to
Unstarred Question No. 1428 on the 30th
July, 1969 and state .

(a) the decisions taken by Government
on the recommendations of the Barooah
Committee's Report on Tea Industry ; and

(b) the reasons for the delay in taking
decisions thereon 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI1
CHOWDHARY RAM SEWAK): (a) and
(b). The recommendations of the B.rooah
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Committee on the Tea Industry are still
under examination. Some of the rccommen-
dations which have far-reaching implications
have had to be reviewed in the light of
recent developments for international regu-
lation of exports and for joint marketing in
certain sectors.

Expulsion of India From Rabat
Conference

SHRI R. K. AMIN :

SHRI N. K. SOMANI :

SHRI C. K. BHATTA-
CHARAYA :

SHRI BEDABRATA BARUA :

SHRI CHENGALRAYA
NAIDU :

SHRI P. VISWAMBHARAN

SHRI YAMUNA PRASAD
MANDAL :

SHRI RABI RAY :

SHRI RAGUVIR SINGH
SHASTARI :

SHRI HUKAM CHAND
KACHWAL :

SHRI SHIVA CHANDRA JHA :

SHRI J. K. CHOUDHARY :

SHRI MAYAVAN :

SHRI P, C. ADICHAN :

SHRI K. M KOUSHIK :

SHRI PILOO MODY :

SHRI VALMIKI CHOUDHARY:

SHRI MRITYUNJAY PRASAD:

SHRI N. R. LASKAR :

SHRI R, BARUA :

SHRI RAM SEVAK YADAV :

SHRI DEORO PATIL :

SHRI N, SHIVAPPA :

SHRI LILADHAR KOTOKI :

SHRI RAM AVTAR SHARMA:

DR. SUSHILA NAYAR :

SHRI NIHAL SINGH :

SHRI SHIV CHARAN LAL :

SHRI HEM BARUA :

SHRI M. SUDARSANAM :

SHRI A. SREEDHARAN :

SHRI K. LAKKAPPA :

SHRI SHRI CHAND GOYAL :

SHR1J H. PATEL :

SHRI 5. R, DAMANI :

SHRI SHASHI BHUSHAN :

SHRI 5. M. BANERIJEE :

SHRI BENI SHANKER
SHARMA

SHRI ABDUL GHANI DAR :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

424,
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(a) whether it is a fact that India
initially was not invited to participate in
the Islamic Conference at Rabat ;

(b) whether subsequently, invitation was
extended to our country and a delegation
was sent from here ;

(c) whether a delegation went from here
and on rcaching Rabat was expelled from
the Conference ; and

(d) if
thereto ?

Written Answers

so, reaction of Government

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) (a) Yes,
Sir.

(b) Yes, Sir.

(c) Prior to the arrival in Rabat of the
Leader and some other members of the
Indian Delegation, the Indian Ambassador
in Rabat attended the aftern.on session of
the Conference on September 23, in the
capacity of Acting Leader. The Leader and
three other members of the Indian Delega-
tion who reached Rabat on the afternoon
of September 24, 1969 were not able to
participate in the concluding session of the
Conference.

(d) The Government of India took a
seripus view of the circumstances under
which the Indian delegation was prevented
from attending the final session of the
Conference after having been unanimously
invited. In consequence they have recalled
their Ambassador in Morocco and their
Charge d' Affuires in Jordan.

Curtallment in Production of Jute Goods by
Mills
425, SHRI INDRAIJIT GUPTA :
SHRI VASUDEVYAN NAIR :
SHRI YOGENDRA SHARMA :
SHRI RAMAVATAR
SHASTRI :
DR. RANEN SEN :
Will the Minister of FOREIGN TRADE
be pleased to state :
(a) whether it is a fact that production
m the Jute mills during Scptember and
October, 1969 has been lagging behind the
capacity despite plentiful supply of raw
jute ;
(b) whether this has led to a serious
shortage of jute goods for export purposes ;
and
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(c) whether the shippers and dealers have
blamed the mills owners for deliberately res-
tricting producticn in order to depress raw
jute prices 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
CHOWDHARY RAM SEWAK) : (a) to (c).
The production of jute goods in  September,
1969, was of the order of 86,100 tonnes with
208 working hours and in October 1969 it
was 85,000 tonnes with 200 working hours.
An analysis of the working of the jute mills
has indicated that most of the mills are
utilising their capacity to the maximum and
there is very little idle capacity except for
purposes of normal maintenace etc, The
reasons for the reduction in the tonnage is
due to a shift from heavy goods to finer
goods, closure of some mills due to lack of
finances and unsettled conditions in some
areas where jute mills are located. There
was a shortage of +uie goods for cxport pur-
poses but the position is improving, Raw
jute prices are very firm and are round about
Rs. 126 to Rs. 128 per guintal compared to
the support price of Rs. 107.17 per quintal.

Soviet Proposal for Asian Securlty
Pact

SHRI INDRAJIT GUPTA :
SHRI 5, M. KRISHNA :
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SHRI MANGALATHUMADAM:

SHRI P. VISHWAMBHARAN
SHRI HEM BARUA :

SHRI A. SREEDHARAN :
SHRI SHRI CHAND GOYAL :
SHRI K. LAKKAPPA :

SHRI M. 5. MURTI :

SHRI SRINIBAS MISRA :
SHRI P. C. ADICHAN :

SHRI MAYAVAN .

SHRI HIMATSINGKA :

SHRI DEVEN SEN :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether Government have studied
the Sowict proposal for an Asian Security
pact ; and

(b) if so, Government's reaciion
to?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) and
(b). The attention of the Honourable Mem-

three-
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ber is invited to the Answer to Question No.
3443 in the Lok Sabha on 13th August, 1969.

Production of Transport Aircraft
fo India

427. SHRI INDRAIJIT GUPTA : Will
the Minister of DEFENCE be pleased to
state :

(a) whether the manufacturers of the
Fokker aircraft have submitied a proposal
to Government for collaborating with the
Hindustan Aircraft Ltd., for producing a
tiansport aircraft in India ;

(b) if so, the terms of the offer ; and
(c) the decision taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRIL.N.
MISHRA): (a) to (c). An offer of manu-
facture of Fokker F-28 aircraft under licence
in India was made by the Fokker Company.
and certain preliminary proposals discussed.
No formal and concrete proposal has been
made by them.

Withdrawal of lnternational Coatrol
Comm'ssion from Cambodia

SHRI INDRAJIT GUPTA :

SHRI J. AHMED :

SHRI SITARAM KESRI :

SHRI HARDAYAL DEVGUN :

SHRI S. KUNDU :

SHRI H. N. MUKERJEE :

SHRI BAIDHAR BEHERA :

SHRI BAL RAJ MADHOK :

SHRI D. N. PATODIA :

SHAI RAGHUVIR SINGH
SHASTRI :

SHRI RANEN SEN :

SHRI YAMUNA PRASAD
MANDAL :

SHRI SUSHILA NAYAR :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether Cambodia has demanded
withdrawal of the International Control
Commission from its territory ;

b) if 80, the reasons therefor ;

(c) Government’s reaction thereto ; and

(d) the decision which has been taken by
the two Co-Chairmen of the Geneva Con-
ference on the Cambodian demand 7

428,
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THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL 3INGH): (a)
and (b). The Government of Cambodia had
communicated on October 9, 1969 to the
International Commission for Supervision
and Control their desire that the Commission
should be dissolved with effect from Decem-
ber 31, 1669. The Cambod‘an Government
has subsequently clarified on October 18,
1969 that the reusons for its decision were
purely financial and not political, and that if
suitable financial arrangements could be
made they would be glad to keep the Com-
mission in the country in  the general
interest.

(c) add (d), The Government of India
is in touch with the two Co-Chairmen and
the two other members of the Commission,
namely, Canada and Poland, 10 consider
what measures should be taken in  the light
of request of the Cambodian Government,
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Recommendations Made by Committee
on Untouchability Recruitment in
Armed Forces

431. SHRI P. R. THAKUR : Will the
Minister of DEFENCE be pleased to state :

(a) whether Government are aware that
the Committee on  Untouchability has
recently made some positive recommenda-
tions in regard to the policy of recruitment
to the Armed Force of the country ;

(b) if so, the reaction of Government
thereto ; and

{c) in case the negative attitude still
persists, the reasons therefor ?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH) : (a) to (c). The
Committee on “Untouchability, economic-
and educational development of the Schedul-
ed Castes™ has recommended specific reserva-
tion for scheduled castes and scheduled
tribes in the recruitment to the Armed Foices
of the country. The recommendation is under
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Investigations into Prices of Raw Jute

SHRI J. MOHAMED IMAM :
SHRI N, K. SOMANI :
SHRI MAHENDRA MAJHI :
SHRI GADILINGANA

GOWD :

Will the Minister of FOREIGN TRADE
be pleased to state :

(a) whether Government have started
investigations into the prices of raw jute in
West Bengal ;

(b) whether the West Bengal Government
has opposed such an initiative on the part of
the Central Government ; and

(c) if so, the reaction of Government
thereto ?

437.

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
CHOWDHARY RAM SEWAK): (a) No,
Sir.

(b) and (c). Do not arise.

Shortage of Boots and Mosquito-Nets
at Unit Level

SHRI NARAYAN SWARUP

SHARMA :

SHRI OM PRAKASH

TYAGI :

SHRI RANJEET SINGH :

Will the Minister of DEFENCE be
pleased 1o state :

(a) whether there has been a shoriage
recently, at unit level, of items like boots
and mosquito-nets ; and

(b) if so, the causes thereof and the
remedial measures taken in this regard ?

419,
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THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH) : (1) There is no
shortage of Boots. There is, however, shor-
tage of Mosquito-Nets.

(b) Round mesh netting which is nor-
mally used for the Mosquito-Nets supplied
to the Defence Forces, is not available to
the extent of our requirement. It has
accordingly been decided to use square mesh
netting to the extent of the deficiency. The
supply position of Mosquito-Nets is likely to
ease within the next few months,

Tank Factory at Avadi

440. SHRI NARAYAN SWARUP
SHARMA :
SHRI OM PRAKASH
TYAGI :
SHRI RANIJEET SINGH :
SHRI SHRI CHAND
GOYAL :

Will the Minister of DEFENCE be
pleased to state :

(a) whether the tank factory at Awvadi
has run into bottlenecks retarding the pro-
duction of complcte tanks ; and

(b) if so, by what percentage the supply
position of tanks to units is behind
schedule ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N,
MISHRA) : (a) and (b). Bottlenecks arise
from time to time in the process of produc-
tion. These are eliminated by timely action
and are not allowed to retard production
programme of tanks. By and large targets
fixed for production of Vijayanta Tanks have
been achieved so far.

Modifications in Jeeps for Carrying
Wireless Sets

SHRI NARAYAN SWARUP
SHARMA :

SHRI OM PRAKASH
TYAGI :

SHRI RANJEET SINGH :

SHRI SHRI CHAND
GOYAL :

Will the Minister of DEFENCE be
pleased to state :

(a) whether itis a fact that Jeeps and

441,
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vehicles supplied to units have to be fitted
with  mcdifications for carrying wireless
sets ;

(b) whether these modifications vary from
Unit to Unit and Commanding Officer to
Commanding Officer ; and

(c) whether Government propose to
carry out these modifications in the Ordnance
Factories or Military Workshops ?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH) : (a) Yes.

(b) No.

(c) Necessary modifications are already
being carried out in EME Workshops.

Diversion of Exports of Indian Goods
through Nepal
442, SHRI JAT SINGH :
SHRI YAIJNA DATT
SHARMA :

Will the Minister of FOREIGN TRADE
be pleased to refer to the ieply given to
Unstarred Question No. 2350 on the 6th
August, 1969 and siate :

(a) whether the investigation with regard
to the diversion of exports of Indian goods
through Ncpal has since been completed by
Government ;

(b) if so, with what results ;

(c) if not, the reasons therefor ; and

(d) the nature of enquiries being con-
ducted and the time likely to be taken in
the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
CHOWDHARY RAM SEWAK): (a) No,
Sir. Not yet.

(b) -Does not arise.

(c) and (d). Keeping in view the nature
of the enquiries, it is likely to take time,

Over-lavoicing of Export Licences
for Woollen Goods
443, SHRI JAI SINGH :
SHRI HARDAYAL DEVGUN :
SHRI YAINA DATT
SHARMA :

Will the Minister of FOREIGN TRADE

be pleased to refer to the reply given to

NOVEMBER 19, 1969
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Unstarred Question No. 2348 on the 6th
August, 1969 and state :

(a) whether the information regarding the
cases of irregularities involving over-invoicing
and other mal-practices in respect of licences
issued under the Export Promotion Scheme
for the woollen goods has since been col-
lected ;

(b) if so, the details thereof ; and

(¢) the action taken thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
CHOWDHARY RAM SEWAK): (a) Yes,
Sir.

(b) and (c). A statement is laid on the

Table of the House. [Placed in Library. See
No. LT-1992/69 |

Purchasc of Soviet Hellcopters

444 SHRI JAI SINGH :
SHRI HARDAYAL DEVGUN :
SHRI1 YAINA DATT
SHARMA :
Will the Minister of DEFENCE be

pleased 1o refer to the reply given to Starred
Question No. 637 on the 20th August, 1969
and state :

(a) whether India had deciden to pur-
chase Soviet M-8 Helicopters ;

(b) if so, the details thereof ; and

{c) 1l not, the other types of Helicopters
which are likely to be purchased ?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHR1 SWARAN SINGH) : (a) No, Sir.

(b) Does not arise.

(c) The selection of a smaller helicopter
is under consideration.

India’s Support for Pakhtoonistan
Movement

445. SHRI BENI SHANKER SHARMA :
Will the Ministrr of EXTERNAL AFFAIRS
be pleased to state :

(a) whether Khan Abdul Gaffar Khan
visited India in September, 1969 ;

(b) whether he sought support of
Government for his Pakhtoonistan Move-
ment ;
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(c) if so, the rcaction of Govemment
thereto : and

(d) the steps proposed to be taken in the
matter 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Yes, Sir.

(b) to (d). Government’s policy in regard
to Pakhtoonistan was explained in detail
during the half-an-hour discussion raised by
Shri Prakash Vir Shastri in the Lok Sabha
on November 13, 1965, There has since
been no change in this policy,

Puk. Refusal to Holu Bilateral Trade
Talks with India

446. SHRI BENI SHANKER SHARMA:
Will  the Minister of EXTERNAL
AFFAIRS be pleased to state :

fa) whether it is a fact that Pakistan was
opposed to the resumplion of trade with
India ;

(b) if %o, the reaction of Government
thereto : and

(c) the steps proposed to be taken in
this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Yes, Sir.

(b) and (c). The Government will conti-
nue to impress upon the Pakistan Govern-
ment the desirability of the resumption of
trade between India and Pakistan for the
mutual beneflt of the two countries.

Increasing Soviet Presence in the
Indian Ocean

447, SHRI BENI SHANKER
SHARMA :

SHRI J. K. CHOUDHURY :

SHRI N. R. DEQOGHARE :

SHRI NIHAL SINGH :

SHRI SHRI CHAND GOYAL :

SHRI BANSH NARAIN
SINGH :

SHRI HUKAM CHAND
KACHWAI :

SHRI CHENGALRAYA
NAIDU :
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SHRI ARJUN SINGH
BHADORIA :

SHRI R. BARUA :

SHRI MAYAVAN :

SHRI D. N. PATODIA :

SHRI N. R. LASKAR :

Will  the Minister of EXTERMNAL
AFFAIRS be pleased to state :

() whether Government's  attention has
been drawn to the increasing Soviet presence
in the Indian Ocean ;

i) if so,
thereto * and

(c) the steps taken or proposed to be
taken by the Government in the matter 7

the reaction of Government

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRT SURENDRA PAL SINGH) : (a) Yes,
Sir Government has seen reports to this
effect.

(b) and (c). The Governinent of India's
view is that the Indian Ocean should remain
an arca of peace and cooperation. However,
beyond its teriitorial waters, the Government
of India has no jurisdiction over foreign
activities on the high seas. The Government
is, however, keeping a waich on the situa-
tion.

Ban on Imports of synthetic fabrics
from Nepal
44%,  SHRI BENI SHANKER
SHARMA

SHRI D. N. PATODIA :

Will the Minister of FOREIGN TRADE
be pleased to state :

(a) whether it is a Ffact -thal India is
facing stiff competition from the cloth im-
ported from Nepal ;

(b) whether it is also a fact that some
entrepreneurs have set up garment manufac-
turing  iodustrics in Nepal because the
Japanese and Chinese fabrics are very cheap
and the garments manufactured from these
fabrics are superior to the garments made
from the indigenous cloth ;

(c) whether it is further a fact that there
are no textile mills in Nepal maoufacturing
these germents and the cloth is either
Japanese or Chinese or of some other foreign
country ; and

(d) if so, whether the desirability of
putting & ban on imporkting garments [1om
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Nepal has been considered, and
outcome thereof ?

if so, the

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI CHOWDHARY RAM SEWAK):
(a} Import of svanthetic fabrics from Nepal
has caused some problems but it has been
agreed to regulate imports to conform to the
levels reached in 1917-68,

(b) to (d). According to available infor-
mation, some entrepreneurs have set up
units in Nepal for manufacture of ready-
made garments. There are textile mills in
Nepal manufacturing fabrics from synthetic
yarn,

It is likely that garment manufacturing
units in Nepal use also imported fabric.

The Government of India are watching
the imports of garments from Nepal and
appropriate measures  willl be taken if the
situation warrants it.

Price of Raw Rubber

449, SHRI DHIRESHWAR KALITA :
Will the Minister of FOREIGN TRADE be
pleased to state :

{a) whether a joint meeting of the Indian
Rubber Growers' Association and President
of Rubber Marketing Cooperative Societies
held recently at Kottayam had urg.d Govern-
ment to fix the minimum price of natur.l
rubber at not less than Rs. 550 per quintal ;

it was also urged in the
further im-

(bY whether
meeting to with-hold permits for
ports of rubber ; and

(c) if so, the action taken thercon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
CHOWDHARY RAM SEWAK) : (a) Yes,
Sir.

(b) The Association have recommended
stoppage of imports of rubber until the inter-
nal prices impiove.

(¢) The indigenous production of rubber
is not sufficient to meet the requirements.
The gap has to be met with by imports. The
imports arc being regulated through State
Trading Corporation in order to ensure that
thete do not dampen the internal prices of
raw rubber. The recommendations of the
Tariff Commission on revision of minimum
prices of raw rubber are under sxamination.
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Raising of Tibet Issue in U.N.O.

430, SHRI N. K. SOMANI :

SHRI Y. NARASIMHA RAO :

SHRI NIHAL SINGH :

SHRI BAL RAJ MADHOK :

SHRI RAM SWARUP
VIDYARTHI :

SHRI K. P. SINGH DEO :

SHRI RAGHUVIR SINGH
SHASTRI :

SHRI YASHWANT SINGH
KUSHWAH :

SHRI S. K. TAPURIAH :

SHRI P. C. ADICHAN :

SHRI N, SHIVAPPA

SHRI N. R. DEOGHARE :

SHRI PREM CHAND VERMA :

SHRI JAI SINGH :

SHRI YAMUNA PRASAD
MANDAL :

SHRI YAJNA DATT
SHARMA :

SHRI HARDAYAL DEVGUN :

DR. SUSHILA NAYAR :

Will the Mimster of EXTERNAL
AFFAIRS be pleased to siate :

(a) whether some 200 Membera of Parlia-
ment have written 1o Government to re-think
about Government Policy on Tibet issue :

(b) whether Government are considering
to raise the question in U.N.O. Human
Rights Commission ;

{c) whether Dalai Lama has also asso-
ciated himself with this demand ; and

(d) if so, the details thereof and Govern:
ment's reaction thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) Yes,
Sir.

(b) to (d). The matter is still under con-
sideration.

Israell Resentment over Indian
Stand on Al Aqsa Mosgue

451. SHRI N. K. SOMANI :
SHRI §. K. TAPURIAH :
SHRI S. M. BANFRIJEE :
Will the Minister of EXTERNAL

AFFAIRS be pleased to state :
(a) whether it is a fact that the Isracl
Foreign Minister has deplored the officia.
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statements of Government of India regard-
ing fire in Al Agsa Mosque ;

(b) whether they have sent any official
letter of resentment regarding this mattes ;
and

(c) if so, Government's reaction there-
to ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a).
The Government of India have seen only
press reports to this effect.

(b} No official communication has been
received,

(c) Does nut arise

Indo-Pak. Talks on Farakka and
Eastern Rivers

452, SHRI S. K. TAPURIAH :
SHRI N K. SOMANI :
SHRI NARENDRA SINGH
MAHIDA :
Will the Minister of EXTERNAL

AFFAIRS be pleased to state :

(a) whether any ground has been covered
regarding tcchnical matters  during the
Secretariat level talks between India and
Pakistan on the issues relating to Farakka
Barrage and Eastern rivers ;

(b) the matters duly settled and those
yet to be covered and when ; and

(c) whether Pakistan President has given
to understand to the Indian Prime Minister
that Kashmir issue should be linked also
with this issue ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) and
(b). The meetings .t Sccretaries' level are
for the purpose of reviewing the progress
already made in respect of the technical
discussions and to establish procedures for
the intensification and acceleration of these
technical level talks. Three meetings of the
Secretaries have so far taken place at which
the warious technical issues have been
considered and hydrological data at key
sites have been exchanged.

There has been agreement on the dry
weather flow data at Farakka. Similar
agreement in regard to the flow data at
Hardinge Bridge in East Pakistan is yet to be
arrived at.
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At these meetings the Pakistanis have
failed to provide correct data about their
requirements from the Padma. The projects
as formulated by Pakistan are unrealistic
and pose a serious threat to Indian interests.
Pakistan has accordingly been informed that
they should come up with realistic data

concerning their requirements to cnable
further progress to be made.
The proposed projects of India and

Pakistan on Teesta have also been discussed
and further information in regard to the
Pakistan project is awaited.

The Indian delegation has also raised
the question of the Karnafuli project of
Pakistan at these meetings.

Further discussions on all these issues
are vet to take place.

(c) No, Sir.

Creation of International Voluntary

Corps
453, SHRI S. K. TAPURIAH :
SHRI N. K. SOMANI :
Will the Minister of EXTERNAL

AFFAIRS be pleased to state :

(a) whether India with six other coun-
tries presented a draft resolution to the
United Nations Economic and Social Council
requesting for the creation of an interna-
tional voluntary corps ;

(b) whether any progress has been made
in this direction or any reply has been
received from the U. N. Secretary General ;
and

(c) the names of other countries who
supported the resolution ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SUNRENDRA PAL SINGH) :
(a)Yes, Sir. The Res-~lution was adopted
without any opposition.

(b) The Economic and Social Council’s
resolution calls for a study on the “constitu-
tional, administrative and various financial
arrangements™ for creating an international
corps of volunteers. The U. N, Secretary-
General, who is to undertake the study in
co-operation with the Administrator of the
United Nations Development Programme
and Heads of other Organizations in the
United Nations system concerned with
volunteers, has been instructed to submit
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his report to the Economic and Social
Council session in 1970 for consideration
and reference to the next U. N. General
Assembly for a decision. The U. N.
Secretary General's report is under prepara-
tion.

(c) The resolution was co-sponsored by
India, Indonesia, Jamaica, Kuwail, Norway,
Pakistan, Turkey. the United Kingdom and
the United Republic of Taozania In addi-
tion the following countries supported the
resolution :—

Chad, Libya, Sierra, Leone, Sudan,
Upper Volta, Japan, Bulgaria, USS.R.,
Yugoslavia, A.gentina, Guatemala,
Mexico, Uruguay, Belgium. France,
Ireland and U.S A.

Cease-Fire in Nagaland

454, SHRI S, K. TAPURIAH :
SHRI N. K. SOMANI :
Will the Minister of EXTERNAL

AFFAIRS be pleased 1o state :
(a) the time-limit for rthe extension of
ceasc-fire in MNagaland : and
(b) whether Government
extend 1he cessation of operations there
beyond a month, at a time, in view of the
recent violence from the other side ?

propose to

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
The term *‘Ceasc-fire” is a misnomer. The
correct term is ‘‘Agreement on Suspension
of operations” or AGSOP for short. This
came into force from the 6th September,
1964 and has been extended from time to
time. The present extension of one-month
expires on the 30th November, 1969,

(b) Decision on whether the AGSOP
should be extended at all and on the period
of extension is taken by the Governor on
the basis of his assessment of the prevailing

situation. Despite occasional out-bursts of
violence the situation has been steadily
improving.

Unlon Deputy Minister’s Visit to
Ajmer with Some Foreigoers

455. SHRI M. K. SOMANI :
SHRL S. K. TAPURIAH :
Will the PRIME MINITTER be pleased

fo state :
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(a) whether a Union Deputy Minister
visited Ajmer du:ing September/October,
1969 alongwith some forcigners ;

(b) if so, the nationality of the accom-
panying foreigners ;

(c) whether those foreigners had any
valid visa with them ;

(d) if not, the reasons therefor ; and

(¢) whether Government propose to
take any action against the Union Deputy
Minister ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDHI):
(a) and (d). Presumably, the reference is 10
the Deputy Munister of Steel and Heavy
Engineering.  According to the Deputy
Minister, he visited Ajmer between 3lst
August and 2nd September, 1969, to attend
the Urs. One Pir Mir Azizullah Hagqani,
a Pakisltani national also travelled in the
same train with the Deputy Minister, along
with his wife and two childien, He had
come to India with an authorisation to visit
Kashmir. Before Pir Haggani could go to
Kashmir, he went to Ajmer for the Urs.
He had left his travel documenis in Delhi
through oversight. On return te Delhi, it
was found that his passport though other-
wise valid was not endorsed fur Ajmer, He
immediately brought the entire matter to the
notice of the authorities concerned. Accord-
ing to the Deputy Minister Sh.i Hagqani
was permitted to visit Ajmer during Urs.
celebrations last year,

Legal proceedings were initiated against
him for visiling Ajmer without authorisa-
tion. At his trial Skri Haggani pleaded
guilty to the charge, and was convicted under
section 11 of the Foreigners Act. However,
as the Magistrate had come to the conclu-
sion that there was no malafide on his part
to deceive the authorities or to take undue
advantage of the visa issued to him the
Magistrate took a lenient view and sentenced
him only to undergo imprisonment till the
rising of the court and to pay a fine of
Rs. 400/- or in default, to undergo simple
impi isonment for six months.

(e) In view of the position explained
above, part (e¢) of the Question does not
arise.
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Delay In Finalization of Fourth five
Year Plan

456. SHRI N. K. SOMANI :

SHRI SRADHAKAR SUPAKAR:

SHRI §S. K. TAPURIAH :

SHRI SHIVA CHANDRA JHA :

SHRI RAGHUVIR SINGH
SHASTRI :

SHRI RAM SEWAK YADAY :

Will tahe PRIME MINISTER be pleased
to state :

(a) whether it is a fact that finalisation
of the Fourth Five Year Plan is being
delayed ;

(b) if so, the reasons therefor ; and

(c) when it is likely to be finalised ?

THE PRIME MINISTER, MINISTER
OF FINANCE. MINISTER OF
ATOMIC ENERGY AND MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDHI) : (a) No, Sir.

(b) Questiun does not arise.

(c¢) The Fourth Plan is likely to be
finalized towards the end of January 1970.

Po ing of Eastern Rifles Men at Titagarb,
West Bengal

457. SHRIC. K, BHATTACHARYYA:
Will the Minister of DEFENCE be pleased
to state :

(a) whether men of the Eastern Rifles
had to be posted at Titagarh West Bengal on
the 18th September, 196Y ;

(b) the circumstances in which this had
to be done ; and

(c) the reasons put forward by the local
Government for seeking the help of the army?

THE MINISTER OF STATE IN THE
MINISTRY DEFENCE (SHRI L. N.
MISHRA) : (a) to (c). No request was
received from the Government of West Bengal
for the deployment of troops at Titagarh on
the 18th September, nor does the Army have
any Unit named, “Eastern Rifles”.

Shiftiog of Naval Physical Laboratory
from Cochin

458. SHRI E. K. NAYANAR : Will
the Minister of DEFENCE bc pleased to

state :
(a) whether it is a fact that Government
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propose to shift the Naval Physical Labora-
tory from Cochin to any other place in
India ; and

(b) if not, whether Government propose
to take steps to develop the above laboratory
soon ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRIL. N.
MISHRA) : (a) No, Sir.

(b) The Naval Physical and Oceano-
graphic Laboratory will concentrate on
research work in Naval Oceanography
and allied fields. Steps ure being tlaken
to equip the laboratory adequately for this

purpose.
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(m) W& A# 33410

Arrangements for Safe Custody of

Diplomatic Bags

SHRI BABURAO PATEL :
SHRI VIRENDRAKUMAR

SHAH :
SHR]1 CHENGALRAYA NAIDU:
SHRI R. BARUA :
SHRI MAYAVAN :
DR. P. MANDAL :
SHRI N. R LASKAR :

will the Minister of EXTERNAL
AFFAIRS be pleased 1o sate

(a) whether i1 is a fact that a diplomatic
bag marked ‘A’ and coataining valuable con-

463,
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fidential documents sent by an Indian Mission
from a Communist country was lost on the
15th September, 1962, owing to the careless-
ness on the part of the people responsible for
its safe custody and lack of security arrange-
ments at the Airport :

(b) whether it is also a fact thata
Security Officer of the FExternul Affairs
Ministry, who happened to be at the Palam
airport then, saw the bag and took it to the
Ministry ; if so, the namv of the Oflicer ;

(c) whether incidents of @ s'milar nature
have happened before and il so, when and
how many : and

(d) the reasons why Government doesn't
engage a professional cadre of Couriers to
do the job to ensure safety of confidential
documents ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNA! AFFAIRS
(SHR1 SURENDRA PAl SINGH) : (a) and
(b). No, Sir. Thete was no loss but in the
course of a surprise check carried out
to test efficiency of security arrangements,
one bag was taken intn custody at the

airport, As there was cflective alertness, the
bag was released wnd despatched to its
destination.

(c) No, Sir.

(d) In view of the existing satisfactory
arrangements for the transmission of diplo-
matic bags to Indian  Missions abroad with
the flights of national carriers viz., Air India
and the Indinn Airlines, Government does
not consider it necessary o engage a cadre of
couriers for all the 109 Missions abroad.

Treatment Meted out to Indian Delegates
at Rabat

SHRI BABURAO PATEL :

SHRI CHENGALRAYA NAIDU:

SHRI YAMUNA PRASAD
MANDAL :

SHRI S. K. SAMBANDHAN :

SHRI PREM CHAND VERMA :

SHRI P. C. ADICHAN :

SHRI N. R. DEOGHARE :

SHRI N. R. LASKAR :

SHRI ONKAR LAL BERWA :

SHRT SHASHI BHUSHAN :

EXTERNAL

404,

Will the Minister of
AFFAIRS be pleased to state :

() whether it is a fact that men L.is.of
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the Indian de'egation to the Rabat Summit
were ill-treated by the Moroccan authorities by
cutting out water supply of their residence,
by not g'ving them food in time, by making
them drive 90 km to Casablanca to catch a
scheduled flight instead of giving them an
aircraft to Paris as promised earlier ;

(b) whether it is also a fact that the
drivers attached to the Indian delegation
would not even drive the members out of the
Villa under the pretext of no orders

(c) the total cost to Government of the
delegation sent to Rabat includiug airfare :

(d) the reasons why members of the
delegation did not reveal the shabby treat-
ment meted out to them by the Moroccan
authoritics in Rabat itself ; and

(¢) whether Government have protested
about this and if not, the reasons therefor 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) and
(b). No, Sir.

(c) Rs. 49,705 81.

(d) and (¢). Does not arise.

Manhandling of Indian Diplomat in
Hongkong

465. SHRI BABURAO PATEL : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether it is a fact that Shri L. T.
Pudaite, a diplomat attached to Indian
Mission in Hong Kong, was caught Pick-
pocketing in a bus by the Police, stripped
naked and scarched by a British officer ;

(b) whether it is also a fact that this
incident took place because Shri Pudaite, a
Mizo, looks more like China man than an
Indian ;

{c) the reasons why Government cannot
avoid such incidents by selecting diplomats
with characteristic Indian faces and features ;
and

(d) whether a protest has been lodged
with the British authorities and if so, with
what result ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) and
(b). Shri L.T Pudaite, a third secretary in
the Indian Commission in Hong kong was
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taken to a police station on totally unfound-
ed charges of pickpocketing and subjected to
a search due to mistaken identity and langu-
age difficulties,

(¢) Considering the wvariety of racial
features among the people of India, those of
the Indian diplomat in question are as
characteristically Indian as any others.

(d) Yes, Sir. The Brit'sh Govt, have
expressed regret over the incident and have
uccepted that the treatment received by Shri
Pudaite was incontistent with the courtesies
due to him on account of his status, In view
of this the Government of India have decided
to treat the matter as closed.

Visit of Al Fatah® Delegation

466. SHRI BABURAO PATEL : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) the total amount of money by way
of purses given to the 3-member Al Fatah
delegation luning their recent visit to India ;
names of individuals and organisations that
presented the purses ; total cost to Govern-
ment for extending hospitality to the dele-
gation |

(b) whether it is a f.ct that Government
is likely to allow the Al Fatah members to
open offices in India and iecruit volunteers
for this movement ;

(c) if so, whether Government's open
encouragement is in kecping with our non-
alignment policy and the principle of non-
violence practised by us ;

1d) whether Gover have r
that Al Fatah branches in India might soon
throw our law and order situation
jeopardy ; and

(¢) whether one of the Al Fatah mem-
bers had already declared his intention of
trading guerillas in Kashmir to fight against
India ?

A

into

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
The Government of India are not aware of
the exact amount of money presented to the
Members of the Al Fatah Delegation during
their recent visit 1o India. The Government
of India have no information regarding the
names of individuals and organisations that
presented the purses. No expenditure was
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incurred by the Government on the Al Fatah
Delegation which came at the invitation of
the Indian Association for Afro-Asian
Solidarity, a non-official organisation.

(b) to (d). No formal request for the
op=ning of an officc in India has been receiv-
ed so far. If a request is made the matter
will be examined in accordance with the
rolicy of the Government of India

(¢) The Government of India have no

ch information.

Dialogue with China

SHRI BEDABRATA BARUA :
SHRI YAMUNA PRASAD
MANDAL :
DR. SUSHILA NAYAR -
SHRI D. N, PATODIA :
SHRI P. N. SOLANKI :
SHRI BENISHANKER
SHARMA :
Will the Minister of
AFFAIRS be pleased to state
(a) whether *here has been any change
in China's attitude of be'ligerancy towards
India ;
(b) whether any cfforts have been made
to have a dialogue with China ; and

(c) i1 so, the result thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL. SINGH) : (a) No,
Sir.

(b) Guvernment's position is clear. We
are willing to talk with China on a basis
consistent with India's territorial integrity,
sovereignty and national honour.

(¢} There has been no response from
China so far.

Imposition of Tariffs on [ndian Textile
Exports to U. K.

468. SHRI RAM AVTAR
SHARMA :
SHRI OMPRAKASH
TYAGI :
SHRI E. K. NAYANAR :
SHRI S. K. TAPURIAH :
SHRI N. K. SOMANI :
SHRI RAM SEWAK YADAYV :
SHRI MUHAMMAD
SHERIFF :
Will the Minister of FOREIGN TRADE

467.

EXTERNAL
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be pleased to state :

(a) whether any talks with U. K. have
been held regarding the imposition of tariff
duties on the export of Indian textiles to
England ;

(b) if so, the details thereof ;

(c) the outcome of the talks ; and

(d) the extent to which the export of
textiles from India has been affected by the
termination of agreement regarding import
of Indian goods by British Govern m
the imposition of duty on it ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
CHOWDHARY RAM SEWAK): (a) to
(c). As indicated in the statement laid in the
Lok Sabhu on the 28th July, 1969, India’s
High Commissioner in lLondon brought to
the notice of the British Government, India's
serious concern in the matter. The matter
has been receiving continuous attention and
has been taken wup through diplomatic
channels. Talks at official level will shortly
be held between the two countries” represen-
tatives eatly in December, in New Delhi.

(d) As the proposal of the British
Government is to impose a tanfl only from
the 1st January, 1972, the question does not
arise,

Patrol Boats for Navy

469, SHRI RAM AVTAR SHARMA :
Will the Minister of DEFENCE be pleased
Lo state :

(a) whether megotiations with a few
forcign firms for technical collaboration jn
producing patrol boats for Navy have been
concluded ;

(b) if so, the details thereof ; and

(c) when the production of such boats
will start 7

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) No, Sir.

(b) Does not arise,

(¢) Does not arise.

Visit to Ahmedabad by Depaty Law
Minister
470. SHRI RAM AVTAR
SHARMA :
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SHRI JAI SINGH :

SHRI HARDAYAL DEVGUN :

SHRI YAINA DATT
SHARMA :

Will the PRIME MINISTER be pleased
to state :

(a) whether she has rececived any com-
plaint from the Government of Gujarat
against the activities of Shri Mchd. Yunus
Saleem. Deputy Minister of Law, who during
his visit to Ahmedabad asked the riots
victims not to leave the refugee camps and
not to return to their homes ;

(b) if so, Government’s reaction thereto :
and

(c) the action taken against the Deputy
Minister of Law for such communal
actions ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHID :
(a) The Piime Ministes received two com-
munications from the Chief Minister of
Gujarat on the visit of Shri Mohd. Yunus
Saleem, the Union Deputy Minister of Law.
Shri Saleem also sent a report to Prime
Minister regarding his visit and his assess-
ment of the situation. The House will
appreciate that it is not possible to give
details regarding communications exchanged
between the Prime Minister on the one hand
and the members of her Council of Ministers
or of the State Government on the other.

(b) and (c). Dues not arise.

Chinese Protest on P.M.’'s Meeting
with Dalai Lama

SHRI J. AHMED :

SHRI SITARAM KESRI :

SHRI S. KUNDU :

SHRI S. M. KRISHNA :

SHRI J. K, CHOUDHURY :
Wwill the Minister of EXTERNAL

AFFAIRS be pleased to state :

(a) whether it is a fact that the Chinese
Charge d' Affairs in New Delhi has strongly
protested 1o Government over the recent
meeting of Dalai Lama with Prime Minister ;
and

(b) if so, the reaction of Government
ilereto 7

471,
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THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFATRS
(SHRI SURENDRA PAL SINGH) : (a)
On the 16th October, 1969 the Chinese
Charge d' Affairs verbally “protested” to the
Ministry of External Affairs against the
meeting of His Holiness the Dalai Tama
with the Foreign Minister of India (not
Prime Minister).

(b) The reply of the Government of
India was that appropriate courtesies due to
His Holiress the Dualai Lama, including
calls on leaders were, as usual extended to
him. The Chinese charge ' Affairs “protests”
were categorically rejected,

Shortage of Enginecrs in Defence

Scrvices
472, SHRI J. AHMED :
SHRI BAIDHAR BEHERA
SHRT MOHAN SWARUP :
Will the Minister of DEFFNCE be

pleased t state :
(a) whether 1t 1s a fact that there is
shortage of engineers in Defence Services
(b) whether any eflorls were made by
the Defence Department 1o anract  the
Engineers offering better service condition ;
and

(c) if not, the reasons therefor ?

THE MINISTER OF DIFFENCE AND
MINISTER OF STEFL. AND HLAVY
ENGINEERING (SHRI SWARAN SINGH):
(a) There is a shortage of engineers in Army
and Navy but there is no shoriage in Air
Force.

(b) and (c). Army efforts were made to
attract engineers by offering them the
following better service conditions as against
other categories :—

(1) Engineering Graduates were granted
Short  Service Commission, on
probation, in the rank of 2/Lt.,
from the date of commencement of
the course, or the date of reporting
at the LM.A., whichever was later,

(2) They were granted 1wo Yyears
aniedate for purposes of seniority,
promotion and increments of pay.

(3) Additional ante-date was aiso
granted to officers drawn under the
Compulsory Service Liability



93 Written Answers

Scheme in recognition of their
service in Civil Departments.

(4) Provisional Short Service Commis-
sions were granted to suitable
Engineering students of final year
and pre-final year degree courses
under the University Entry Scheme.
This Scheme was, however, suspen-

ded in 1968 due to better response
of Fngineers.
(5) The number of wvacancies for

permanent commissions to graduate
engineers was increased from %0 to
200 per annum with effect from
July 1969,

(6) Short Service Commission (Techni-
cal) was introduced for Engineering
Graduates from October 1969, with
350 vacancies annually,

(7} Permanent Commissioned Officers
without enginecring degree in the
Technical Cnips, and those to be

given  Permanent  Commissions,
hereafter 1n the same Corps will
be trained on long engineering
COUrses.
NAVY
The deficiencies are being met by

atracting persons through National Defence
Academy, Direct Eniry any University Entry
Schemes.

Map of India Published in Sainik
Samachar

SHRI J. AHMED :

SHRI S, KUNDU :

SHRI 5. M. KRISHNA

SHRI SAMAR GUHA :

SHRI CHENGALRAYA
NAIDU :

SHRI BAL RAJ MADHOK :

SHRIMATI SUSHILA
ROHATGI :

SHRI N R. LASKAR :

SHRI R. BARUA :

SHRI RAM KISHAN GUPTA :

SHRI C. C DESALI :

SHRI DEVEN SEN :

Will the Minister of DEFENCE be

pleased to state :

(a¥ whether it is & fact that an Indian
map has been published in the Sainik
Samachar, a8 weekly issued by the Ministry,

in its Independence Day Issue ;

471,

KARTIKA 28, 1891 (S4K 4,

Written Answars o

(b) whether it is also a fact that
Kushmir has been shown outside the borders
of Indian territory ; and

(c) if so, the reasons for publishing this
Map in the Independence Day Number of
this weekly ?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINECRING
(SHRI SWARAN SINGH) : (a) 10 (¢). The
sketch which appeared on cover page of the
Independence Day Number of the Sainik
Samachar was not intended to be & map of
India, either geographical or political, but
was merely an artists design adopted for the
cover page,

Al Fatah Office in India
474, SHRI J. M. BISWAS :
SHRI VASUDEVAN NAIR :
SHRI ISHAQ SAMBHALI :
SHRI YOGENDRA SHARMA :
SHRI RAMAVATAR SHASTRI:

Will  the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether it is a fact thata Al Fatah
delegation which visited Delhi in September,
1969 sought Government's permission to
open its office in India ; and

(b) if so, Government's reaction thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) and
(b). The Delegation referred to the guestion
of opening an office in India, when it called
on the Minister of External Affairs. No
formal request has, however, been received
so far. If a request is made, the matter
will be examined in accordance with the
policy of the Governmen! of India.

India’s Participation in Rabat
Conference

SHRI J. M, BISWAS :

SHRI VASUDEVAN NAIR :
SHRI H. N. MUKERJEE :
SHRI ISHAQ SAMBHALLI :
SHRI RAMAVATAR SHASTRI:
SHRI 5. M, BANERIJEE ;

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) the consideration that weighed with

475,
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Government in [sending a delegation to the
recently held Islamic Conference at Rabat ;

(b) whether the Indian delegation was
excluded from the Conference at the instance
of Pakistan ;

(c) the attitude of the participating
countries on the issue of India’s attendance
at the Conlerence :

(d) whether Government have reviewed
India’s policy towards Arab countries in the
context of the Rabat episode ; and

(e) if so, the results thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) The
Government of India attended the Rabat
Conference because it was to discuss political
matters of great interest to the region as a
whole.

(b) and (c). The Government of India
was unanimously invited to participate in
the Conference. However, it is understood
that Pakistan supported by Jordan threaten-
ed to boycott the Conference if the
Participation of the Indian delegation
continued. Some countries tried to resolve
the issue but Pakistan remained adamant
and the Indian delegation could not
participate in the concluding session of the
conference.

(d) and (e). There is no basic change
in the Government of India’s West Asia
policy.
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Indian Diplomat Maltreated in
Hong Kong
480. SHRI VIRENDRA KUMAR
SHAH :
SHRI GADILINGANA GOWD:
SHRI K. P. SINGH DEO :
SHRI SHRI CHAND GOYAL :
SHRI CHENGALRAYA
NAIDU :
.- SHRI MADHU LIMAYE :
SHRI ARJUN SINGH
BHADORIA :
SHRI R, BARUA :
SHRI MAYAVAN :
SHRI SITA RAM KESRI ;
SHRI N. R. LASKAR :
SHRI RAM AVTAR SHARMA:
Will  the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether it is a fact that in ear'y
September this year an Indian diplomat was
picked up as a suspected pick pocket in
Hong Kong, was stripped of his trousers at
a police station and was later on found
innocent ;

(b) whether it is also a fact that the
Hong Kong Gove nment have refused to
apologise for the incident on the ground
that the police have a duy to investigate
every alleged crime ; and

(¢) whether Government have taken
note of the matier as it violates the principle
of diplomutic immunily and taken ncccessary
steps to prevent humilition to our diplomats
in future and if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAIL SINGH): (a)
and (b). Shri L.T. Pudaiite, a Third
Secretary in the Indian Commission in Hong
Kong was taken 1o a police station on
tolally unfounded charges of pick-pocketing
and subjected tn a search d:i= to mistuken
idedtity and language difficulties.

fc) The matter was taken up with the
British authotities who have acknowledged
that Shri Pudai e was no: treated in accor-
dance with the courtesies due to him on
account of his status and have expressed
their regret at the incident.

Indian Technical Experts Beaten up
in Nepal

481, SHRI VIRENDRA KUMAR SHAH:
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Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether it is a fact that four Indian
Technical Experts in Nepal were beaten up
in early September this vyear, near Itahari
when they had gone there for some
purchases ;

(b) if so,
and

(c) the steps proposed to be taken to
avoid such incidents in future to ensure the
safety of Indian technical personnel sent on
duty to Nepal ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) and
(b). On B8th September 1939 when four
members of the stalf stationed at Itahari
camp on the East-West Highway, Eastern
Secror, were returning to camp in the  even-
Ing from Itahari Bazer after making some
purchases, they were abused and two of them
were manhandled by some local rowdy
clements.

the details of the incident ;

(c) The matter was immediately taken up
by the Indian Ambassador in Kathmandu
and  the Director, Indian Cooperation
Mission with his Majesty's Government of
Nepal. The attention of the Royal Nepalese
Embassay in New Dclhi  was also drawn to
the incident. We have been assured by
HMG that instructions have since been
issued to their local authorities to  afford all
possible protection and necessary police help
so that Indian personnel employed on the
Project are not harrassed in the future,

Capture of China-Trained Nagas

482. SHRI SITARAM KESRI :  Will
the Minister of DEFENCE be pleased to
state :

(a) whether it is a fact that inspite of
Government's security measures, a large
number of underground Nagas found their
way into China for training in Guerilla war-
fare and proceduring arms ;

(b) the number of Nagas who monaged
their way into China ;

(c} whether Government have been able
to capture all the Magas on their return from
China after training ; and

(d) if so, the steps which Government
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have taken or proposed to take in the
matter ?

THE'MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH): (a) to (o).
According to the latest assessment about
1,650 underground Nagas went to China in
1967 and 1968. About 700 of them have
returned after training in guerilla warlare
and procuring arms and ammunition. About
275 of these have been captured and the
remaining have split themselves into small
groups aid dispersed in wvarious areas of
Nagaland.

(d) All possible security measures have
been taken to intercept underground person-
nel going to and returning from China and
security forces are also carrying out opera-
tions to apprchend the China-returned under-
ground personnel who are still at large.

Talks held between Rcepresentatives
of USSR and Defence Minister

483. SHRI SITA RAM KESRT :

SHRI KAMESHWAR SINGII :

SHRI MANIBHAI J. PATFEL :

SHRI BAL RAJ MADHOK :

SHRI RABI RAY .

SHRIMATI ILA PAL-
CHOUDHURY :

SHRI CHENGALRAYA
NAIDU :

SHRI R. BARUA :

SHRI MAYAVAN :

SHRI N. R. LASKAR :

Will the Minister of DEFENCE be
pleased to state :

(a) whethgr it is a fact that an Indian
delegation led by the Defence Minister visited
U.S.S.R. in October, 1969 ;

(b) il so, details of the talks held with
the representatives of the Government of
U.SS.R. and

(c) the outcome thereof ?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH) : (a) Yes, Sir.

(b) and (¢). Defence Projects of mutual
interest were reviewed during this visit. The
talks were held in a friendly and cordial
atmosphere and the resuits were satisfaclory.
It will not be in the public interest 1o give
any further details.
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Foreign Minister’s Visit abroad

484. DR.SUSHILA NAYAR :
SHR1 YAMUNA PRASAD
MANDAL :
SHRI RABI RAY :
Will  the Minister of EXTERNAL

AFFAIRS be pleased to state :

(a) whether it is a fact that he paid a
visit to the European and American countries
during October, 1909 ;

(b) if so, the names of countries which
he visited ; and

{c) the nature of discussions held with
the leaders of those countries and descisions
arrived at ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
and (b), The Minister of External Affaiis
went to the U.S.A. in October, 1969 to lead
the Indian Deleration to the XXIV Session
of the U N. General Assembly,

(c) The discussions were confidential and
consisted of exchange of views on interna-
tional problems,

Talks with Rebel Nagas

DR. SUSHILA NAYAR :

SHRI S. M. KRISHNA :

SHRI A, SRCEDHARAN :

SHRI K. LAKKAPPA :

SHRI YAMUNA PRASAD
MANDAL :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether Government propose to have
talks with rebel Nagas for their settlement
within the Indian Union ;

(b) if so, when ; and

(c) if not, the reasons therefor ?

485

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
to (c). As has been stated on many occa-
sions in the past, a settlement of the Naga
problem was reached with the Naga leaders
in 1960. When law and order is fully restor-
ed, further implementation of the 1960
Agreement can be gone into. While all
vitizens of India, including Nagas, are free 10
make suggestions for the betlerment of
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Nagaland to the Governor and Government
of Nagaland, Government of India are not
contemplating any talks with the under-
ground.

Supply of U. S. Arms to Pakistan

486, DR.SUSHILA NAYAR:
SHRI YAMUNA PRASAD
MANDAL :
SHRI OM PRAKASH TYAGI :
Will the Minister of EXTERNAL

AFFAIRS be pleased to state :

(a) whether Pakistan is still gettiog Arms
Supply from U S, A, ;

(b) if so, whether Government have
lodged a protest with that Government on
this acccunt ; and

(c) the reaction of U. S. A, Government
thereto 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR1 SURENDRA PAL SINGH): (a) As far
as Government are aware there have been no
supplies of lethal military equipment by
U. S. A. to Pakistan since the ban imposed
in 1965.

(b) and (c). Do not arise.

U S Plan for Vietaam

DR. SUSHILA NAYAR :
SHRI S. M. KRISHNA :
SHRI YAMUNA PRASAD
MANDAL :

SHRI A. SREEDHARAN :
SHRI K. LAKKAPPA :
SHRI OM PRAKASH TYAGI :

will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether U. 5. A. have prepared a
new plan on Yietnam ;

(b) if so, the details thereof ; and

(c) Government’s reaction thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) and
(b). The President of the United States
delivered a public address on Vietnam on
November 3, a copy of which is placed in
the library of Parliament.

(¢) The Government of India is studying
the President’s address as well as thejstatement
ijssued by the Government of the Demo-
cratic Republic of Vietnam on November 6.

487.
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Admission of China to UNO
488, DR, SUSHILA NAYA p
SHRI YAMUNA PR D
MANDAL :
SHRI RAGHUVIR SINGH
SHASTRI :
SHRI1 VALMIKI CHOUDHARY:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(¢) whether Government still support for
the admission of China in U. N, O. ; and

(b) if so, the details therew. ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) and
(b). China is a founder Member Stale of the
U.N. and the Government of India’s position
is that the Peoples Republic of China should
occupy the Chinese seat in the U. N,

Chinese Protest Against India

490, SHRI V. NARASIMHA RAO:
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether China has accused India of
expanding its military puwer in collusion
with the Soviet Union ;

(b) whether any protest note has been
received in this connection ; and

(c) if so, the nature of reply given by
Government thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERANL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Chinese propaganda media have often made
allegations of this nature. ’

(b) No, Sir.

(c) Does not arise,

Israeli Accusation for Indian Participation
on Rabat Conference

491. SHRI1 V. NARASIMHA RAO :
Will the Minister of EXTERNAL AFFAIRS
be plcased to state :

(a) whether the Israeli Government have
accused India for attending the [Islamic
Summit Conference in Rabat only to give
evidence of her anti-Israel attitude ; and

(b) if so, the reaction of Governme t
thereto 7
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THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) and
(b) Since the Government of India have only
seen press reports in this connection, the
question of its reaction does not arise.

Congo Indians Asked to Leave

SHRI V. NARASIMHA RAO :

SHRI S. KUNDU :

SHRI S. M KRISHNA :

SHRI BAIDHAR BEHERA :

SHRI RAM KISHANMN GUPTA :

SHRI ARJUN SINGH BHADO-
RIA :

SHRI SARJOO PANDEY :

SHRI SHRI CHAND GOYAL :

SHRI BANSH NARAIN SINGH:

SHRI HUKAM CHAND

KACHWALI :

SHRI RAM AVTAR SHARMA :
SHRI MUHAMMAD SHERIFF :
SHRI K. P. SINGH DEO :
SHRI 5. M. BANEREE :

Will the Minister of EXTERNAL
AFFAIRS bc pleased to stale :

(a) whether the Government of Congo
have askued the Indian families living there
to leave the country immediately ;

(b) if so, the reasons therefor ;

(c) the total number of Indian families
affected by this order ;

(d! whether Government have taker up
this marter with the Congolese Government
and

492,

(e) if so, the outcome thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
and (c). According to our information 93
Indian citizens have been asked to leave
Congo (Kinshasa) by the Congolese Govern-
ment,

(b) In terms of a decree issued by the
Congolese Government in  August, 1969, all
foreigners who were in the Congo (i) without
authorisation or without proper travel
documents, (ii) ecngaged in trade which
should normally. be in the hands of local
pationals, or (iii) without adequale means
of support were required to leave that
country and individual orders were issued in
each case by that Government.

(d) and (¢). So far as Indian pationals
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who were affected by these orders were
concerned, representations were made to the
Congolese Government and they assured us
that their cases would be considered
sympathetically.

U. S. Ambaswador's Reuction to
Asian Security Plan

93, SHRI V. NARASIMHA RAO :
SHRI CHENGALARAYA
NAIDU :
SHRI R. BARUA :
SHRI N. R. LASKAR :

Will the Minister of EXTERNAL
AFFAIRS be pleased to siate ;

(a) whether the U. S. Ambassador in
India has expressed his country’s opposition
to an Asian Security Plan ; and

(b) if so, the reaction of Government
thereio ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Government have seen Press reports of the
U. S. Ambassador’s statement of the 9th
September in Calcutta ‘'n which he made a
reference to an Asian Security Plan,

(b) Government of India are opposed to
joining any military alliances, whether
sponsored by America or U.5 S.R,

Defence Metallurgical Research
Laboratory at Ichapur,
West Bengal

494, SHRI LAKHAN LAL KAPOOR:
SHRI A. SREEDHARAN :
SHRI K. LAKKAPPA :

Will the Minister of DEFENCE be
pleased to state :

(a) whether it is a fact that Government
have taken a final decision to wind up the
Defence Metallurgical Rcsearch Laboratory
at Ichapur in West Bengal ;

(b) if so, the reasons therefor ;

(¢) when Government proposed to wind
it up ; and

(d) the arrangemenis which have been
made 1o provide alternative employment to
the retrenched staff of the laboratory ?

THE MINISTER OF STATE IN THE

MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) No, Sir,
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(b) to (d). Do not arise,

Inquiry to an Indian Girl In Kuala
Lumpur Riots

495. SHRI LAKHAN LAL KAPOOR :
SHRI A, SREEDHARAN -
SHRI K. LAKKAPPA :

Will  the Minister of EXTERNAL

AFFAIRS be pleased to state :

(a) whether it is a fact that a three year
old Indian girl lost both her hands during
riots at Kuala Lumpur in May, 1969 :

(b) if so, whethey the Indian Embassy
offered any assistance to the girl ; and

(c) if so, the details thereof 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (2) No,
Sir. No Indian national figured among the
casualties during the riots in May, 1969 at
Kuala Lumpur,

(b) and (c). 1o not arise.

Arms Supply by North Korea to
Pakistan

496. SHRI MADHU LIMAYE :
SHRI S. KUNDU :
SHRI S. M. KRISHNA :
SHRI BAIDHAR BEHFRA :
SHRI HEM BARUA -
SHRI MAYAVAN :
SHRI N. R. LASKAR :

Will the Minister of DEFENCE be
pleased to state :
(a) whether Government have received

reports regarding the supply of arms by
North Korea to Pakistan ;

(b) whether Government
inquiries into the matter . and
(c) if so, the outcome thereof ?

have made

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRIL. N.
MISHRA) : (a) and (b). Yes, Sir.

(c) According to available information,
the Democratic Peoples Republic of Korea
has not so far supplicd military equipment to
Pakistan although the possibility of Pakistan
being able to obtain some quantities of small
pins and ammunition from them, cannot
be ruled out,
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Prices of Nylon Yarn
497, SHRI MADHU LIMAYE : Will

the Minister of FOREIGN TRADE be
pleased to state :

(a) whether Government arc aware that
after the cut in the excisc duty on
Nylon Yarn in this vear’s budget the spinnecs
instead of passing on the benefit to the con-
sumer increased the price of the said yarn ;

(b) if so, the percentage increase during
the last three months ;

(c) whether any protests were made by
the small weavers in Surat and Amritsar
areas and by the public workers * and

(d) the steps taken by Government to
check this rise in prices ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
CHOWDHARY RAM SEWAK) @ (a)

Sir.

{b)} The range ol increase in the average
prices (including excise duly) has been 21.1
to 3097, in 15 denier yarn .1 to 35.4%, in
20 denier and above 10, in 40 denier in July-
September, 1969 as compared to the average
prices of the pre-budget period {November,
1968- February, 1969).

(c) Yes, Sir.

(d) In order to increase production ol
nylon yarn licences have been issued to more
units and these are under implementation
Textile Commissioner is also keeping a
constant watch so as to find out ways and
means of bringing down prices.

qrarg medt & el & o § Afa
qu gafaane

499. st WETAEIT Qe
st swg Maw ;

w1 gfeceT TeAY a8 @417 &1 F90
w10 f5:

(%) Far avwrT smy Al & fAaig
& 9138 WAl Aifa 9T g7 fam &1
W,

(8) Fmagaa g f& faq am1 «
g B g § FHITAGE @ wm waa
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faares wifz &1 faato ot T famr
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(m) afz &, A 31 gE F fa7rg
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IOT FIA T 27
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TR 495 F InT A) Y aiFwfaq frar
FEATE )

frafa az1d & far ow anzx & ewgar

500, st swwatt wEsY ;o sar
43w sarare @il Az @I R g0
70 fr

(%) #1r Avwrr wrg §  fadsfh
st AN agidl 24 7 fAe gy wiataay
FITAT I £73 F 418 T a19 751 &

(A) Far 3z &% 2 f& wasia
sty faag sar 2 ogasT eafaa
FE &1 g fAFuAg @

(m) afz gr. & 37 @it & w7 aF
frmta Fear sriyar ?

qifmE smimrr wewiem & Fa.He
(st tad®y ww #aw) : (§) FIET,
fraiax 24V % A1 @34 Ao9F  34mg
7u } a7 7z AT faatdi A ot w3
FATT Tad A0 fA&5fgs F37 & Fogi
Y qaverr £78) A 2

(=) 71sg smmie fang 9z & @
fagaig 2

() e 7 IO
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Uweq @i & |9 |49 qifswm 6
wfaw nfafafugt

501. &t wwmAly et s
wfaeat 7o gz ad # F@ S fd :

(%) #a1 gz ga & f* uema &
a1q 797 go qifseardt g7 § arfsemT
giar dfag afafafani s w7 A §

(@) aar fagx &v7 9dHT 8 9 &
¥ g g1t gzam it zd 2 Al

(w) afz gi, A wfgeq & qad @A
& fam Far w1 =% w2 A w5 f@y
m F 7

gfacar &+ @7 yea@ war A
g oitfrafon melt (s eant fag) @ (%)
a (m). aafy  qfesrA-seam
A1 & 917 RN AGD G FATCFOA
gfasrat w1 fami; o goie sar <@r
2, uawardt arar & a7 arfFEae
Afar nfafafs & 9% fawra gfg 24f gt
qag 330 A WA, EHA) A7 Awr Qe @
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& | di\1 gar aar SI1N1 9T gra’giT g o

areata faate

502. st swrmalT  sresY: war
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w3 e

(%) #av aq A7 gAA F fadeiy
sqrqrr & &€ aYr anfa gf

(@) afz zi, 1 337 aaf7 fea  feer
fanta azi & |ear ® g€ 3 ov oy
arqr fra fea 2ai w1 fagla feay
wqr ar ;

(7) " mrary wfzar 3 ¥ s
gg A7 1 qeN w7 &7 fem am 3
ofT %g &Y Y 7 & frar qar g
1R
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(7) afx zi, &Y fEa fea et 3 a0
Y ¢ fFar @ aar wedga amwE &1
safer aar § 7

atfw sy weEg ¥ IO-wet
(st aYudt 717 daw) : (F) T, 1968
& gAar # g9, 1969 F gmt famia
ofas @ qrg iz ¢+ @ Ao (-
wiea) #aw 1908 F I qEat 1
ger # & fAaia go oo

() sraFl EA Fr oA WEN#
wx gar-1za 9T @ & a0

(1) sz (7). Faata qar sqmic ®
gamdl wE ifew 3 | fag gFC F o
Aft 7 ¥ 3F TFA FIAT EHT AD L
afz Feay fafasz aras & geaa  fwar
S @) Iq F qAT FATAT FLAT

Supply of Aircraft to Pakistan by US.SR.

503. SHRI HARDAYAL DEVGUN:
Will the Minister of DEFENCE be pleased
to state :

(a) whether Government are aware that
the U.S.S. R. has supplied to Pakistan
sophisticated aircraft including interceptor
Mig-19 and Mig-21, light bombers and field
artillery guns recently

(b) if so, whether it is a fact that Pakis-
tan has concluded a long-term defence
agreement with the U. 5. S. R.; and

(c) whether it is also a fact that consi_der-
able economic assistance has also been given
by the U. §. S. R. to Pukistan, more
especially for the establishment of a steel
complex in West Pakistan and development
of atomic power in East Pakisian ?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH) : (a) and (b).
Information available with  Government
regarding the types of military rquipme_m
which Pakistan obtained from the Soviet
Union were brought toe the notice of the
House in reply to Starred Question No. 80
answered on 23rd July 1969. There isno
confirmation of the arrival of MIG-2is or
light bombers from the Soviet Union, nor of
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a long-term defence agreement between the
Soviet Union and Pakistan,

{c) Yes, Sir.

Big Powers Assurance for Peace in
the Indian Ocean

504, SHRI HARDAYAL DEVGUN:
Will the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether it is a fact that the Prime
Minister in her recent public utterances had
stated that if the big powers are prepared to
guarantee peace in the Indian Ocean, the
power vacuum there need not be filled follow-
ing the withdrawal of British naval bases :

(b) whether the big powers have respond-
ed favourably to the above suggestion ; and

(c) if not, the allernative

contemplated by Government
power vacuum 7

measures
to fill the

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
The Prime Minister has repeatedly stated that
no vacuum will be created in the Indian
Ocean area consequent on the withdrawal
of the British Naval Furces. However, the
Prime Minister has mooted a suggestion for
an international agiecment or convention to
ensure respect for the sovereignty, indepen-
dence and territorial integrity of the countries
in the region.

(b) Interest has been evinced in
suggestion,

this
(c) Does not arise.

Eviction of Indians from Malaysia

505. SHRI HARDAYAL DEVGUN :

SHRI J. AHMED :

SHRI SEZHIYAN ;

SHRI MANGALATHUMADAM :

SHRI P. VISHWAMBHARAN :

SHRI1 H. N. MUKERIJEE :

SHRI BAIDHAR BEHERA :

SHRI M. H. GOWDA :

SHRI D. N. PATODIA :

SHRIMATI SUSHEELA
ROHATGI :

SHRI N R. DEOGHARE :

SHRI YAMUNA PRASAD
MANDAL :
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SHRI BENI SHANKER
SHARMA :
DR. SUSHILA NAYAR :

Will  the Minister of EXTERNAL
AFFAIRS be pleased to state ;

(a) whether it is a fact that about 8,000
persons of Indian origin in Malaysia are fac-
ing eviction following the non-renewal of their
work permits under a new regulation ;

(b) whether it is also a fact that about
19,000 persons of Indian origin who had
acquired Malayv-ia citizenship have lost
citizenship and hecome ‘Stateless due to
technical reasons' ;

(¢) if so, whether Government have
taken up the matter with the Malaysian
Government to sto; the exodus of Indians
from that country ; and

(d) if so, the details thereof 7

THE DEPUTY MINISTER IN THE
MINISTRY OF CXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) The
Government of India has no informaticn on
the precise number of persons of Indian
origin who may be affected by the new
regulations, as the Malavsian Government
have published no statistics so far.

(c) and (d) The Gowernment of India
have been in touch  with the Government of
Malaysia on this matter.  The Maulaysian

Governmient have assured us of sympathetic
censideration and ne immediate problems are
anticipated.

Prior Indian Assurance to accept
Rabat Confercnce Decision

506. SHRI HARDAYAL DEVGUN :
SHRI KANWAR LAL GUPTA :

Will the Minister of EXTERNAL
AFFAIRS bc pleased to s1ate :

(a) whether it is a fact that the Indian
Ambassador in Morocco had given an under-
standing to the organisers of the Rabat
Conference that India would abide by the
decisions of the Conference, when there was
no indication of what the decisions would be;

(b) if so, the authority on which he gave

this understanding .

(c) whether 1t is also a fact that Govern-
ment have claimed that the Conference has
resulted in some positive gains for India ;

(d) if so, the nature of gains : and
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(e) the capacity in which India would be
attending the Conference ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) No,
Sir.

(b) Does not arise,

(c) and (d). The fact that India was
unanimously invited by all the participating
dclegations at the Plenary Session of the
Conference in spite of some opposition at
the preparatoly meeting, was recognition of
India’s position with the lslamic Couniries.
India was represented at the afierncon
Plenary Session of the 23rd  September when
our Delegation was welcomed and our acting
leader made a statement.

(e) India was invited to the Conference
at the governmental level.

Air Defence Pact with USA

SHRI HARDAYAL DEVGUN :
SHRI 5. M. KRISHNA :
SHRI BAL RAJ MADHOK :
SHRI A, SREEDHARAN :
SHRT K. LAKKAPPA :
SHRI SITA RAM KFSRI :
SHRT HUKAM CHAND
KACHWAI :
SHRI UUMANATH :
Will the Minister of EXTERNAL
AFFAIRS be pleased to state :
(a) whether Government's attention has
been drawn to the revelation made by the

U.5. Ambassador to India in 1%€2, in his
to enter

507.

latest book about India's desire
into air defence pact with US.A. at that
time ; and

(b) if so, the present position in this
regard and whether Government is contem-
plating any kind of defence pact with any
country at the moment ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Government has ceen the extracts regarding
air-defence arrangements in Prof. Galbraith's
book “‘An Ambassador’s Journal ™.

(b) Government have not entered into any
such pact nor are they contemplating any

defence pact.
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qwa war &1 wfae fafar (ee 65q)
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it =arom &8
1 W SR
3T QT WA I AW KT FAT A4
fiF s
(F) #ar ¥%1 & Tedtgeeo § 9yl
g9afg AiFar 97 ®1E gy g4 &
qryrEAr ¢ ; W
(@) afz zi, Y 3a%7 saY<r #ar 2 ?

sarA qe=t, fae N, s wfe S
W e weAt (stwfa gfiao atd)
(%) =Y7 (@). z@ @A &1 geqga frar
SwRIE

GIIET W WHUTTT ATRAT AR *61
qrfeear  s1 qoe=

510. ot wlq S&™ @ : Far
a3fsre wrg 7o) 37 FATY F1 FO FIA
fa -

(7F) #11 uz a4 f§ wawr g
mraet mEr ofeEaE & fao zaar
azeym =&Y § faaar €@ qarar s @
2

(@) #a1 ag Y a9 2 fF Frefle &
AT WY A78 TfFEATT wA FEET aiw
¥ oAmA & 6 weaisda AMEEr gAm
F1 q4A FT @8,

(7) mragsitax ¢ f& wfseamm
WA & q19 AAQ  graw FA0 @A
# awrg fedy 7 fea, s9 § ga9 Fd
AT | fgr # aawar @ ; o

(w) =fz &1 A1 ;wz g7 "aa¥ a7
AT AT F& A Afy w®
grearfzd aat sT Y g 7

anfere-wd wrarwm ¥ gq-wAr (s
gtraw fag) : (%) a1 gi
(@) o gt



17 Written Answers

(7) w7 (7). 7@ =1 ¥ F3q
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Scarcity of Chemicals for use in
Textile Industry

513, SHRI 5. KUNDU : Will the
Minister of FOREIGN TRADE be pleased
10 state :

(a) whether imports of certain chemicals
like rangolite’c hydrosulphite of soda which
are used mainly in the textile processing
industry have been suddenly curtailed :

(b) if so, the reasons for their curtail-
ment and the dates from which imports have
been curtailed ;

(¢) whether thesc chamicals are indige-
nously available |

(d) whether Government are aware that
prices of these chemicals have shot up and
if so, to what extent ; and

(e) whether it has threatened closure of
mills and consequent retrenchment of labour
and if so, the steps, which Government are
taking to meet the situation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
CHOWDHARY RAM SEWAK): (a) No,
Sir.

(b) Import of hydrosulphite of soda and
rangolite’c was banned in April, 196 in view
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of the satisfactory indigenous production of
these chemicals.

(©) Yes, Sir,

(d) Yes, Sir. The prices of hydrosulphite
of soda and rangolite’c are at present reported
to be Rs. 35 per Kg. and Rs. 38 per Kg.,
respectively, as against the manufacturer’s
prices of Rs. 17.50 per Kg. and Rs. 18.50 per
Kg., respectively.

(¢) No, Sir. However, Government have
licensed State Trading Corporation to import
2:500 tonnes of hydrosulphite of soda and
200 tonnes of rangolite’c and the imports
have already begun. The registered exporters
have also been permitted to import these
chemicals upto 209, of the face value of the
replenishment licences fo. dyes and chamicals
against export of cotton textiles.

Sheik Abdullah’s Meeting with Pak.
High Commissioner in India
514. SHRI S. M. KRISHNA :
SHRI A. SRFEDHARAN :
SHRI K. LAKKAPPA :
SHRI SRINIBAS MISRA :

SHRI LAKHAN LAL KAPOOR:

Will  the Minister of
AFFAIRS be pleased to state @

(a) whether Government have seen the
press reports in the Hindustan Times of the
15th Ociober. 1969 wherein it has been stated
what Sheikh Abdultah had been frequently
meeting the Pakistan High Commissioner in
New Delhi during the seond week of Octo-
ber, 1969 ;

(b) if so, whether any permission was
obtained by him from Government : and

(c) if not, Government"s
to?

EXTLRNAL

reaction there-

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Yes, Sir.

(b} and (c). No. Sir. No prior permis-
sion is required by Indian citizens for meet-
ing forcign diplomats.

Indian Army Personnel injurcd by
Hostile Nagas on Dimapur-Kohima
National Highway

515. SHRI S. KUNDU :
SHRI S. M. KRISHNA :
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SHRI MOHAN SWARUP :

Will the Minister of DEFENCE be

pleased o state :

(a) whether it is a fact that a Brigadiar
of the Indian Army and some other army
sepoys were injured in an  attack by the
Hostile Nagas on 'he Dimapur-Kohima
National Highway on the 24th September,
1969 ;

(b) if s0, the details of the incident :
and

(c) the steps taken to provide additional
security arrangements there ?

THE MINISTER OF DEFENCE AND
STELEL  AND HEAVY  ENGINEERING
(SHRT SWARAN SINGH) : (a) and (b).
Yas Sir A special convoy of six vehicles in
which a Brigadier was travelling with his
escort was fired upon by about 15 under-
ground pursennel on Dimapur-Kohima  road
on the 2:th September 1069, The escort
retutned the fire and charged at the ambus-
ing group which fNled into the nearby  jungle.
‘The Hrig. and one Other Rank, who were
wounded m this incident, were  cvacuoated 1o
the Military Hospital,  The Brig  was dis-
charged on 1'nh October, 1909, The O.R.
is undergoing treatmient in the hospital and is
improving.

(¢) Appropriate security arrangements
have been talien 1o deal with the situation in
the area,

Chinese Activities in Tibet

16, SHRI S, KUNDL
SHRI S, M. KRISHNA -
SHRI MOHAN SWARUP
SHRI 8. C. SAMANTA -

Will the Minisier of DEFENCE be

pleased to state :

(a) whether Government are aware of
the Chinese aciivities in Tibet and establish-
ment of atomic energy head-quarters in Lop
Nor in Sinkiang ;

(b) if so, the details thercof : and

(c) the steps taken to strengthen the
Indian Borde- security airungemems to coun-
ter Chinese activities ?

THE MINISTER OF DEFENCE AND
STEFL AND HEAVY ENGIMNEERING
(SHRI SWARAN SINGH) : (a) to (). As
stated in reply to Unstarred Question No.
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2491 on 6th August, 1969, Government are
aware of Chinese military activities across
the border, including tho<e in various
military installations in Sinkiang. Govern-
ment are aware that at Lop Nor, the Chinese
have been testing missiles, nuclear and ther-
monuclear weapons. In Tibet the Chinese
have been constructing a number of bunkers.
barracks, storage space for ammunition and
in general improving the roads linking
various militarv stations. These activities
have heen taken note of in making our
defence arrangements

Enquiry into Expenditure Incurred
by Coffee Board on AICC Dele-
gates at Bangalore
517. SHRI 5. M. KRISHNA :
SHRI A. SREEDHARAN

SHRI K LAKKAPPA :

Will the Minister of FOREIGN TRADE
be pleased 10 state :

(a) whether it is a fart that a huge
amount had been spent by the Coffee Hoard
{India) to provide snacks and break-fasts 1o
the de'egates of All India Congress Com-
mittee free of cost al the AICC Session at
Bangalore |

(b) if so,
thereof ;

the estimated amount spent

(c) whether the permission was also
obtained from the Board's Head Office ;

() 1f not, whether Gavernment propuse
to held an inguiry into this matter ; and

(¢} il not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADF (SHRI
CHOWDHARY RAM SEWAK) : (a) Coffee
and light snacks, but not breakfast, werc
served free of cost on the occasion of the
AICC Session at Pangalore.

(b} The Board's expenditure was limited
enly to the cost of coffee and’snacks amount-
ing to Rs. 9,700/- as against the total ex-
penditure on the space and premises, furni-
ture, refrigeration and kitchen facilities of
about Rs. 30,000/-, which was borned by the
organisers.

(c) Does not arise as the decision was
taken by the Head Office.

(d) & (e). No such service was consistent
with the policy of the Board who utilise the
opportunity of important occasions and
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gatherings for the promotion of the bever-
age ; similarly free service had been given on
carlier occasions att he Al' India Women's
Conference, Asian Recreation Congress in
Bangalore, All India Conierence on Indus
trial Communications, All India Beauty
Contest. elc.
Chinese Embassy Invitations

518. SHRI MANGAILATHUMADAM :
SHRI1 P. VISHWAMBHARAN :
SHRI RAM KISHAN GUPTA ;
SHRI SRINIBAS MISRA :
SHRIMATI SUSHILA ROHTAGI ;
SHRI KANWAR LAL GUPTA :

Will  the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether it is a fact that Government
has put an embargo on the Clunese Embassy
in New Delhi with regard 1y the despatch of
invitations to Indians for functions inside
the New Dclhi Embassy ;

(by if so. whether the Chinese Embassy

has been strictly adhering to these resiric.
tions ;

(c) whether the Chinese Charge d*
Affaires sent on the 1Tih September, 1969
invitation cards direct 1o the Indians for a

reception ut the Embassy ; and

(dy if so, the steps taken for the
violation of the restrictions placed on them ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAIL. AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) Ac-
cording to the present instructions issued
by the Ministry of External Affairs, the
Chinese E-1.bassy in New Delhi should route
invitations to non-diplomatic persons for re-
ceptions held by the Chinese Embassy in
New Delhi through the Ministry of External
Affairs.

(b) No, Sir.

(c) "l_'he Chinese Embassy sent invitation
cards directly to non-diplomats for the
reception held at the Chinese Embassy in

connection with the 1st October. 1969 cele-
brations,

(d) The requirement of routing invita-
tions through the Ministry of External
Affairs is onlv designed to ensure proper
security for the Chinese Embassy. As the
Chinese Embassy have failed to observe the
pru‘cnduu. Necessary steps have been tahen
to identify the non-diplomatic invitees 1 the
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Chinese Embassy receptions
permitted 1o enter the Embassy.

before being

Production in Ambarnath Ammunition
Factory

520. SHRI MANGALATHUMADAM :
Will the Minister of DEFENCE be pleased
to state :

(a) the steps taken by Government to
step up production in the Ambarnath Am-
munition Factory in the Fourth Plan ;

(b) whether it is a fact that the Estimates
Committee or any other Government Com-
mittee have recommended that the top
management of the Factory should be
changed from time to time ; and

() if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRIL.N.
MISHRA) : (a) Certain steps are in hand
to create additional capacity for certain
components of equipments/ammunition for
the Defence Services in the Ordnance Fac-
tories located at Ambarnath in the Fourth
Plan Period.

(b) and (¢). The information is being
collected and will be placed on the Table of
the House.

Abdullab Committee's Heport on Small
Scale Rubber Cultivators
521.  SHRI K. M, MADHUKAR :
SHRI YOGENDRA SHARMA :
SHRI C. JANARDHANAN :

SHRI RAMAVYATAR SHASTRI:

SHRI P. C. ADICHAN :

Will the Minister of FOREIGN TRADE
be pleased 10 refer to the reply given to
Unstarred Question No. 1436 on the 30th
July, 1969 and state :

(a) whether the recommendations made
by the Abdullah Committee on small scale
rubber cultivators have since been examined
by Government ; and

(b) if so, the decisions tnken thereon ?

THE DFPUTY MINISTER IN THE
MINISTRY OF FONFIGN TRADE (SHRI
CHOWDHARY RAM SEWAK): (a) and
(k). The recommendations made by the
Committee are still under examination of the
Government and a declsion will be taken as
carly as possible.
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Pension benefits to Master Craftsmen

522, SHRI K. M. MADHUKAR *
SHRI VASUDEVAN NAIR :
SHRI 1SHAQ SAMBHALT :
SHRI YOGENDRA VERMA :
DR. RANEN SEN :

Will the Minister of FOREIGN TRADE
be pleased to refer to the reply given to
Starred Question No. 237 on the 30th July,
1969 and state :

(a) whether Government have since taken
any decision regarding provision of pensiun
benefits to master crafismen ; and

(b) if so, the details thercof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADF (SHRI
CHOWDHARY RAM SEWAK) : (a) Yes,
Sir. To provide financial assistance to
Master Craftsmen in indigent circumstances.

(b) The details and the procedure for
implementing the scheme are being worked
out.

Representation Made by 1. N. A.
Assoclation for Payment of
Pay and Allowances to
Ex-1. N. A. Personnel

523. SHRI SAMAR GUHA : Will the
Minister of DEFENCE be pleased to stat. :

(a) whether the 1. N. A, Association had
made any representation after the last session
of the Lok Sabha regarding promised pav.
pension, allowances to Ex-I1. N. A. personnel:
and

(b} if so, the details thereol and Govern-
ment's reaction thereto ?

THF MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEFRING
(SHRIT SWARAN SINGH) : (a) Yes, Sir.

(b) The Defence Minister granted an
interview to representatives of the Azad
Hind Fauj Association on the 15th Septem-
ber 1969, The following points were made
by the Association representatives with
regard to payment of the balance of forfcited
puy and allowances of ex-INA personnel :

(i) In cases where pay accounts are
not available, the credit side of the
pay accounts should be recons-
tructed with the help of the
sheet rolls of the individuals
concerned. For the reconstruction
of the debit side of such pay
accounts, personal affidavits of
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the individuals concerned should be
accepted.

(i) Allowances such as batta, Japanese
campaign pay and ex-patriation
allowance, which had been excluded
while calculating the amounts due
10 ex-INA personnel, should also
be taken into account.

(iiiy For purpose of payment of
forfeited pay and allowances, non-
combatant  clerks whose  pay
records are not available should
not be grouped with other non-
combatants, as the cmoluments of
the former were higher than those
of the latter.

For the reconstruction of the debit side
of the pay accounts it would not be possible
for the Government 1to accept personal
affidavits. This was indicated 1o the
Association  representatives during  the
interview. The other two points are under
examination of the Government.

Artatg faaie argel $t A0

525, »ft TIq WT : 47 adfe sar-
qre @i} Ag FAM Y FOUA FI fF

(%) 711wz 7w ¢ fr 713 gz 9=
T w71 7 faab+ 20 @@ a fafaes
gegal &) fazet & win w7 g1 W R

(m) afz zt, & a7 @z @A H
e fe aegol & A aar frafa &
FHr gé 8 AT

() feafa 31 gu1ed # fan §Iw7
ZiTr g FEEA Y w @y 27

sifas smqrr gxma #  Ig-weA
(st Wud v Fww) - (7) ®¥T (@).
gg a—gE. 1969 n fang 79 F1 gH1
wafe #Y g3 & a9 977 9T W T
fagqm & & m Anww 20 TEgwi
(wfasina: aesrama) ¥ fafay & e
az mi 3 1 [(watma & W fem
w1 ey gear]  TL—1994/69)
qi=g A7 A 1 !ﬂ'ﬁi’, faas F‘T({
At vy 397w §, fear fafesa

g & fag aga s &)
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(n) =t war vt F AT & AAN
¥ 9 g9asTy QIFar & A T oW
Iqrad g F1 faar &1 w0 FA K
grgeg § wrg fasls a§ & 10 9o @o
qaiger frafa geF qarea w1 faar
21N F faglal & gea arsr ge-
W1 geat &1 &9 grAv &1 afws e3dsh
ain A1 fAafa sarel 1 g s F
fan = aqr ze71a & 39124 Y agrd
1 957 faqraila 2 |rg F mwAd #
weavieta arardy § gt W@ F fag
aienFT Afus qeq wwa v & fag
Imig fey ar g &1 faglas feaf &t
srafaFar & qqe 9T w770 o w1
W3z f6ar a1 vz 3 ) §9 9287 Ok
Arfeaa stzr 7ar 398 77 ;7 & frglay
o fozrgz IAr-SIra FrET E, AAAIT

agh
Incentives to Jute Industry

526. SHRI K. M. MADHUKAR :
SHRI JHARKHANDE RAI :
SHRI YOGENDRA SHARMA :
DR. RANEN SEN :
SHRI RAMAVATAR SHASTRI :

Will the Minister of FOREIGN TRADE
be pleased to state :

(a) whether it is a fact that Government
are considering several measures for granting
relief and incentives to the Jute mills ; and

(b) if so, the details of the measures
proposed to be taken in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
CHOWDHARY RAM SEWAK) : (a) No,
Sir.

(b) Does not arise.

Arxa wr fwdwh mfn fwad  wmestc
w1 Agl fawrar o

527. wit A Avw
off aw o awf ;
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ot AW gaq

1 q3fne-w7d g7y 73 AR A
Fq £70 7 ;

(%) sarazaw 2 f& N Ffre
afgd, o Ao A v7x Fo T Fiar
fafaa aar sirdt ooz 4en Fweqd) fafuze,
FRAGQ gnifas 0 Fw 47 fze2)

oG T 919 7T w92, 1914 1. 64
9EAF & w3 QFIm & 1007 g3 aT

fen a7 mrafas & w@z ®r wreA F7
W A famnan a2 Wi

(m) afz i, at 7 A § "wr
3 71 F1ga1E A1 2 7

difne-s1d geavan § goweR (it
gy fag) : (%) 2aR 0 e - Ha fzEdT
o f 7z arf 03 migeT, 1914 — 1967
& g amifug azsrm @ nx gf @
agy aramdAlgEs 2ar @ fam wndd
frag’g. o dlo gEAA W17 Fo o
oYfra 7 da17 tear @ wY7 SF s'e 270
oug FigaY, ffnre, ama 3 guifaa
fgm & 1 zad gez @ear 00 9T OF
Faqr & faga wigfy &) wiea & fzed
& =9 # 471 fag@rar 3

(@) =& 73w 71 &F sua & fao
g9 56 HIAF AT IAT TRWE F AT
330 @ 2 A7 g7 feara &1 97 @A
HEFW/YRW  AFF Al S§H  FEAIT
1 LT &1 wa fgarar s

Indo-Nepal Talks on Trade
528. SHRI P. C. ADICHAN :
SHRI D, N. PATODIA :
SHRI RAGHUVIR
SHASTRI :
Will the Minister of FOREIGN TRADE
be pleased to state :

(a) whether the high-level trade talks
between India and Nepal were held in the

first week of October this year ;

SINGH
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(b) if so, the precise issues discussed :
(c) the decisions taken thereat ; and

(d) the solution thrashed out for check-
ing smuggling of goods across the Indo-
Nepal border, at these talks, if any ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
CHOWDHARY RAM SEWAK): (a) to
{d). Talks between official Delegations of
India and Nepal on matters relating to trade
and transit between the two countries were
held in New Delhi from October 29 to
November 4, 1969, The talks were adjourned
after exchange of views. The discussions
arc expected to be resumed shortly,

P. M.'s Discussions with U.S.5.R.
Prime Minister

529. SHRI CHENGALRAYA

NAIDU :
SHRI GADILINGANA GOWD :
SHRI MAYAVAN :
SHRI N. Rl LASKAR :
SHRI R: BARUA :
SHRI N. SHIVAPPA : -
SHRI RAM AVTAR SHARMA :
SHRI $HIV KUMAR SHASTRI :
SHRI RAM SEWAK YADAV:
SHRI OM PRAKASH TYAGI :
SHRI S, M. BANERJEE :

SHRI B. K. DASCHOWDHURY :

Will the Minister of EXTERNAL
AFFAIRS be pleased 10 state ;

{a) whether it is a fact that Prime
Minister had discussion with the USS.R.
Prime Minisier at Palam Air Port on the
6th September, 1969 ;

(b) if so, the subject discussed and the
decisions arrived at ;

(c) whether the Indian Prime Minister
had conveyed her strong feelings of Indian
people against the decision of U.S.S.R.
arms supply to Pakistan ; and

(d) if so, the reaction of the U.S.S.R.
Prime Minister thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Yes, Sir.

(b) to (d). The talks were of a con-
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fidential nature and it is not possible 1o

divulge the details.
Import Trade in Raw Material

SHRI CHENGALRAYA

NAIDU :
SHRI MAYAVAN ;
SHRI N. R. LASKAR :
SHRI ID. N, PATODIA :
DR. P. MANDAL :

Will the Minister of FOREIGN TRADE
be pleased 10 state :

fa) whether it is a fact that the Advisory
Council on Trade met on the 27th and 28th
September this vear and xamined the
recently-annonnced  policy of Government
for progressively taking over the import
trade in raw materials ;

(b) if so. the points examined ; and
made by the

530,

(c) the recommendations
Council ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FORFIGN TRADF (SHRI
CHOWDHARY RAM SEWAK) : (a) Yes,
Sir. :

(b) and (c). Apprehensions  were
expressed at the meeting that the STC and
MMTC may not be able to impori the raw
materials efficientlv, It was pointed out that
these Governmenl uagencies were importing,
with increasing efficiency, . number of
important raw matcrials from world market
in competition with other buyers and havc
also been able to supply them at prices
which are fair and equitable and it was
therefore proposed to accelerate the process
of canalisingthe import of raw maierials
through these agencies.

Training to Personnel of Natlonalised
Banks in Forcign Trade

SHRI CHENGALRAYA NAIDU:
SHRI MAYAVAN :

SHRI R, BARUA :

SHRI M. R. LASKAR :

Will the Minister of FOREIGN TRADE
be pleased to state :

(a) whether it is a fact that the Indian
Institute of Fueign Trade has organised a
comprehensive training programme 1o train
the personnel of the wationalised banks in
various fields particularly in foreign Trade
and expor; credit ;

532,
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(b) whether it is also a fact that his
Ministry have requested the institule to
undertake a study of the market of Iran to
suggest trade expansion and indentily
products that could be sold to Iran ; and

(c) if so, whether the study reports bave
been received ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
CHOWDHARY RAM SEWAK): (a) At
the instance of National Institute of Bank
Management the Indian Institute of Foreign
Trade proposes organising @ special training
programme on “Financing Exports™ for the
senior executives of the nationalised Banks,
with the object of helping the banking
industry to budd up @ cadre of executives
adequately equipped for directing the export
nromotiun activities of banks.

(b) No, Sir: the Indian Institute of
Foreign Trade has, however, on its own
recently undertook a survey of exports
prospects of products and commodities
s:lected on  the  twin  criteria of import
possibilities in Iran and export surpluses of
India, as well as possibilities of establishment
of Joint ventures and also arcas requiring
grealer economic cooperation between the
Iwo countries.

(c) The Indian Institute of FForeign Trade
have made available the report to concerned
Departments  of the Gowvernment, Export
Promotion Councils and  other export
organisations for initiating action on the
recommendations contained therein,

wWOFER § wrez AT ozifaw sy

533, ot myrow fag  aread @ sar
qETT WEEY T AATA K FO FIq F ¢

(%) wiw & "z ¥ TATIEW H
wmrfgr fea o g wee o
fidgze’ % feg €7 &1 9@ fear
sryar oYt T ¥ Sifegm w1 fea gwIe
F7arT A ; WM

(m) 337 fadser & afienaeasq
HITA ®a At ox 3¢ vaifas wEz qrET
fayaze = errfeq ®+7 %1 feafq &
gur ?
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gam weet, faw wedt, g wiea
wmt qaar dwe wen (Rwa g
) : (%) saaewn F enfog A3 @
ez e Fez frogex y o FE W
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qé gOdia I & Ww ATa € S

534. st mgrewm fag wreddt ;s
qifsre smmT weft @g @@ S o
w30 fw :

(%) faga a7 adt & qF g
Y F e feay gsg &1 Wi qar
faats sararz fear war ;

(@) #ar ag &= & f& wam &
garad fagfa favat s & fawar @
@ g ; AR

() afr zt, 2 feafa & goz =&
& foo amr sy a1 af g7

atfe® smgre weneg & QWA
(vt SYaRY T Aww) ¢ (F) oF faad
AT 92 9T 7@y Frar & faai fang @i
aqt # qf g7 2 & &7 % gEE

sree M1eT froazdt w1 wfagwem aar 7 97 24} # f6y o7 frafa & g afaw
faatq aewa g aar wiwe fad a7 &
faarm
(z@ @@ %o H)
1966 1967 1968
M E AW q1qra faat I faata graia  faata
Femrfam 52.86 34.27 19.04 4032 170.25  40.34
T wreAraifmar 338.97 275.76 272.11 30802 351.87 31600
gy 122.97 121.70 145.50 11583 10796 11862
SAqT gArFAg qo759207.03 19°.29 219.50 19818 22498 208.97
Qg 18557  153.57 247.11 186.33 219.58  259.07
=arfaar 42.90 54,17 4656 51.60 44.82 58.62
Hifaga 59 1108.i5 1328.71 996.99 1269.54 1261.01 1398070
gmeaifaar 27.70 179.37 138.18 146.71 13246 161.30
oI 2276°15 2342.84 2082.9p 2316.53 2412.93 255371
(w) oir 7g¥ (n) s® g 33ar |
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FareR MiA wt fagta
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rv syrere famw gror frafa

wqr wTaT
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w4 fF
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(=) afz zf, &t wfaer & F4F &
fagta & fa% go g9g Fa1 Gvar aTeg
Ty ?

jifae sgrorr swww ¥ Iq-AA
(st wtedt uw ¥=w) : (%) W (F).
g 1966-66, (966-67 Far 1967-68 &
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QawaEl ® usy sqa fana a1 24
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nsasq Y et 4 faatd g3y &7
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qufaai 314 #eq qeasil &1 FCEE| frata
At & T9 aRg ST AT fAna &%
F1 faafa adf sT@r 2

Invitation to India to Attend Rabat

Conference
538, SHRI SURENDRANATH
DWIVEDY :
SHRI NATH PAL:
Will the Minister of EXTERNAL

AFFAIRS be pleased to state .

(#) whether it is a fact that a delegation
on behall of India attended the Rabat
Islamic Conference |

(b) if so, whether any invitation [rom
the sponsors of the Confurence was sent to
Indian Government ; and

(c) if so, when this invitation was issued
and through whom ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURLENDRA PAL SINGH) : (a) Yes,
Sir.

(b) and (c). The unanimous decison to
invite the Government of India to the
Conference was conveyed 10 the Indian
Ambassador in  Rabat by the Foreign
Minister of Morocco on September 23, 1969.
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Absorption of Information Service
of Indian Officers in Indian
Forelgn Service

5§39, SHRI P. VISWAMBHARAN :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether the Information Service of
India Association had presented represen-
tations to his Ministrv requesting that
selections made in 1968 and 1969 from
Information Service of India be annulled :

(b) if so, the decision taken by Govern-
ment on these reprasentations ;

(c) whether Government have acceptwd
the recommendation of the Pillai Committee
regarding absorption of Information Service
of India Officers into Indian Foreign Service
(A) and if not, the reasons therefor ; and

(d) the steps taken by Government to
remove discontent among the Information
Servic: of India Officers 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL.  AFFAIRS

(SHRT SURENDRA PAL SINGH): (a)
Yes, Sir.
(b) to (d). The Pillai Commitiee's

recommendation regarding absorption into
IFS (A) of as many Public Relations Officers
and Information Officers as are found suitable,
was accepted. Fourteen 1S1 officers have siace
been appointed to IFS (A) on the basis of
screening ol all  eligible ISI Officers in
consultation with the Union Public Service
Commission,

The Pillai Committee had also recommen-
ded that the remaining Officers should be
given the option of joining IFS (B) or
continuing in their present posts and on
present terms Lill they retire. This part of
the Pillai Committee’s recommendation is
being examined along with the suggestions
made by the 1SI Association.

Provisional Revolotionary Government
in South Vietnam

540 SHRI H. N. MUKHERIJEE :
SHRI RAMAVTAR SHASTRI :
Will the Minister of EXTERNAL

AFFAIRS be pleased to state :

(a) whether the question of recugnising
the Provisional Revolutionary Government
of South Vietnam has since been examined
by Government ; and
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(b) if so, the decision taken thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAI. AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
The question is being examined in all its
implications,

(b) Does not arise.

Energy Produced in Tarapore Reactor

541. SHRI BASWANT : Will the

PRIME MINISTER be pleased Lo state :

(a) how many Megawatts of energy is
being produced in Tarapore Reactor : and

(b) the reasons for the stoppage of
Tarapore Atomic Plant during some time
past 7

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PIL.AN-
NING (SHRIMATI INDIRA GANDHI) :
(a) During October 1969, 128 million units
of ¢lectricity were produced.

(b) The supply during the pre-commis-
.siol‘ling period had necessurily 1o be
Intermitient as the reactors had 1o be shut

off on different  occasions  for  intensive
checking.  Some interruption of power
supply occurred in  August 1969 due to

breakdown in the Switchyard operated and
maintained by the Maharashira State
Electricity Board. This breakdown was
primarily due 1o saline pollutien and humil
atmosphere.

India’s Tmports

512, SHRI MANIBHAI J. PATEL :
Will the Minister of FOREIGN TRADE be
pleased to state :

(a) whether Government have taken a
decision for allowing an increase in imports ;

(b) if so, the reasons therefor ; and

(c) the criteria for selecting the partics
and industrial concerns which will be allowed
such increased imports and the details about
the items to be imported according to this
decision ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE - (SHRI
CHOWDHARY RAM SEWAK): (a) 1o
(c). In formulating the import policy, item-
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wise scrutiny is undertaken, in consultation
with the technical authorities concerned, to
ensure that import is allowed only in respect
of those items whichare not manuf.ctured
in the country and are essentially required.
Representations for the grant of licences for
higher values or for a chang in the item-
wise import policy are considered by the
Committee set up by the Government which
include technical advisers. These Committee
examine each casc on its merits wi h a view
to allow essential import for maximising
production.

Direct contact by the ]mﬂan External
Affairs Minister with Heads of
Foreign States

543, SHRI MANIBHAI J. PATEL :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether certain Members of Parlia-
ment have protested to the Prime Miaister
against the Foreign Minister's establishing
direct contacts with Heads of States and
thereby alienating the sympathy which his
counter-parts would have in those countries ;
and

(b) if so, Government’s reaction there-
to ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Mo, Sir.  Only one Member of Parliament
has written to the Prime Minister on this
subject.

(b) Ministers, while visiting foreign
countries at the invitation of their Govern-
ments, very often call on the Heads of
Government/State as a maiter of courtesy
which is a well recognised diplomatic practice.
It is all the more sc in the case of the
Foreign Minister who may have to discuss
matters of bilateral and international impor-
tance.

Pak. Readiness for Talks with India

SHR1 MANIBHALI J. PATEL :

SHRI R. BARUA :

SHRI N. K. SOMANI :

SHRI HUKAM CHAND
KACHWALI :

SHRI S. K. TAPURIAH ;

SHRIMATI SUSHILA
ROHATGI -

544,
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SHRI PREM CHAND VERMA
SHRI PRAKASH VIR

SHASTRI :
SHRI HIMATSINGKA :
SHRI N. R. LASKAR :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether it is a fact that Pakisian is
now prepared for bilateral talks India :
and

(b) if so, the concrete steps which have
been taken both by India and Pakistan in
this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR1 SURENDRA PAL SINGH): (a)
Although some statements have been made
by the Pakistani Minister of Information in
the U.N. General Assembly Pakistan does
not appear prepared for bilateral talks with-
out any conditions.

(b) India has proposed several times to
hold unconditional talks with Pakistan on
all Indo-Pak problems. Prime Minister also
wroie to President Yahya Khan supgesting
the setting up of a bilateral body at which
all Indo-Pak questions could be discussed.
There has heen no satisfactory response from
Pakistan.
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Manali-Leh Road

547. SHR1 BAL RAJ MADHOK :
Will the Minister of DEFENCE be pleased
to state :

(a) whether it is a fact that
road has been completed ;

(b) if so, whether it has been opened for
traffic : and

{c) the total cost thereof 7

Manali-Leh

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
ISHRI SWARAN SINGH): () A fair
whether 3 ton road has besn established from
Manali to Leh. However, construction and
completion of a number of protective works
and temporary bridges is in progress.

(b) The road is open to limited traflic.

(c) As some works are still in  progress,
it is not feasible to give the total cost of
construction of the road. Upto the end of
July 69, an expenditure of Rs. 971.76 lakhs
has been incurred on the construction of this
road.

Arms and Ammunition received by
Pakistan from other Countrles

548, SHRI SHIVA CHANDRA JHA :
Will the Minister of DEFENCE be pleased
to state :

(a) the quantum of foreign arms and
ammunition received by Pakistan from foreign
countries uptill now ; and

(b) the reaction of Government thereto ?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH) : (a) The quan-
tum of arms and ammunition received by
Pakistan from various countries has been
brouhgt to the notice of the House, from
time to time. Information regarding supplies
by US.A. and China was given on 13th
November, 1969, in reply to Unstarred Ques-
tion No, 431. Certain additional information
relating to the types of military equipment
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acquired by Pakistan, recently, was given on
6th August, 1968 in the reply to Starred
Question No. 380, Military equipment that
Pakistan has received from the Soviet Union
has been given today in reply to Starred
Question No. 67.

(b) Government are alive to the situation
created by the Pakistan military build up.

Acqulisition of Tanks By Pakistan
from China

550. SHRI BAL RAJ MADHOK
SHRI SHIVA CHANDRA JHA :

Will the Minister of DEFENCE be
pleased to state :

(a) whether it is a fact that Pakistan has
acquired T. 59 tanks and arms from China ;

(b) whether it is also a fact 1hat
Pakistan's announced strength now is nearly
equal to that of India ; and

(c) if so, the steps being taken to restore
military balance between India on the one
side and Pakistan and China on the other?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH): (a) Yes, Sir.
The types and quantities of various weapons
and equiprent which Pakistan obtained from
China were brought to the notice of the
House in reply to Unstaired Question No.
43] answered on 13th Movember, 1968,

(b) and (c) : Pakistan’s armed forces
are more than half of India’s. Our state of
defence preparedness takes into account the
magnitude of the threats which confront the

country.
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Replacement of Naval Equipment

552. SHRI RANIJIT SINGH : Will the
Minister of DEFENCE be plessed to state :

(a) whether Government are aware that
the wuns, firing mechanism and magazine
lifts of our bigger navalships have become su
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old that they are not reliable in time of
war |

(b) whether frequent failures occur dur-
ing exercises ; and

(c) the cflorts being made to replace the
equipment ?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH) : (a) No, Sir.

(b) No, Sir.

(c) Every effort is made to modernise
the equipment.

Manufacture of Surface-to-Surface
Missiles

5§53, SHRI RANJEET SINGH : Will
the Minister of DEFENCE be picased to
state :

(a) whether Government have entered
into an agreement with any foreign firm for
the manufacture of  surface to-surface
missiles

(b) the types of missiles to be manufac-
tured and the firms and countries involved in
the collaboration

(¢) whether all parts of missiles will be
manufactured in collaboration with the same
firm ; and

(d) the capabilitics of the missiles ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI 1. N,
MISHRA) : (a) to (d) : It will not be in
public interest to give all this information at
this stage.

Transport Alreraft Used By Indian
Air Force

554. SHRI RANJEET SINGH : will
the Minister of DEFENCE be pleased to
state :

(a) the types of transport aircraft being
used by the Indian Air Force at present.

(b} whether there is a plan for standardi-
sation ; if so, what are the standard aircraft
on which the future plan of the Air Force 15
based ;

(c) whether it has been recommended by
the Army and Air Force authorities that a
laige helicopter fleet is cssential for the Air
Force
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(d) whether efforts are being made to
manufacture these various aircraft in India ;
and

te) the major privaie sector participation
in the manufacture of Airciaflt or compo-
nents 7

THE MINISTER OF DEFENCE AND
STELL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH) : (a) For carri-
age ol freight principally AN-12, C-119G
(packet), Caribou and Dakota are used.

(b) Yes, Sir. It is planned that the
Indian Air Force should huve only two types
of aircraft, one heavy type and the other a
medium type,

(c) No, Sir.

(d) A proposal for manufacturing
medium transport aircrall is under considera-
tion.

(e) The participation of the
seclor in

private
the manufacture of aircraft or
compoaents is very small, A few items like
aluminium alloy sheets, 1yies and tubes etc.,
are being supplied by the private sector.

Manufacture of ‘Gnat' Aircraft

555. SHRI RANJEET SINGH : Will
the Minister of DEFENCE be pleased to
state ;

(a) whether the programme of manufac-
ture of ‘Gnat’ aircraft has been slowed down;
and

(b) if s+, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) and (b). The programme
of manufucture of Gnat aircraft remains
intact but the yearwise production schedule
has been suitably adjusted in our bid for
larger indigenisation.

Sub-Marines Received by Pakistan
From U.S.S.R. and Otber
Countries

556. SHRI RANJEET SINGH : Will
the Minister of DEFENCE be pleased to
state :

(a) whether there has been a delay in
the training of crew for sub-marines to be
received from the USS.R. :

(b) if so, the reasons therefor ;
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(c) whether Government have any
information regarding the number of sub-
marines received by the Pakisian Navy and
the number out of these, of Soviet Make :
and

(d) how many sub-marines Pakistan is
likely to receive. as per information of
Government, from the U.S.S.R. and from
other countries 7

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHR1 SWARAN SINGH) : (a) No, Sir,

(b) Does not arise.

(c) and (d). Goveinment have ialorma-
tion about the number of Submarines with
Pakistan but it would not be in the public
interest to disclose details of this  informa-
tion. None of these Submarines has come
from the Soviet Union.

Exports of Electronics

5§57. SHR! GADILINGANA GOWI :

SHRI K. M MADHUKAR ¢

Will the Minister of FOREIGN TRADE
be pleased to state :

(a) whether Government's atiention has
been drawn 1o the suggestion made by Shri
P. A. Bhatt. Managing [)irector of the Asian
Electronics regarding great export polentiality
for electronics :

(b) whether the restrictions imposed on
import of copper or tin reguired by the
electrical industry and  electronics in the
couniry are causing serious set-back for the
export of its products ; and

(c) if so, the reacticn of Government
thereto 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADLE (SHRI
CHOWDHARY RAM SEWAK) : (a) Itis
not possible to trace the particular suggestion
referred to by the Hon. Members in the
absence of sufficient details regarding the
forum where the suggestions were presented.

(b) and (¢) Mo, Sir. Under the current
policy import of copper is allowed against
export of many of the engineering items.
However, import is also allowed on advance
basis for execution of specific export orders.
Even requests for import of copper against
export of engineering goods for which there
is no provision for such imports, are con-
sidered on merits and import allowed.
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Al Agsa Mosque

558. SHRI GADILINGANA GOWD :
Will the Minister of EXTERNAIL AFFAIRS
be pleased to state :

(a) whether it is a fact that several
Muslims and non-Muslims in India have
strongly reacted to the burnire of Al Agsa
Mosque in Israel ; and

(b) if so,
thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAI AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Yes, Sir.

(b) The Government of India's reaction
to the burning of the Al Aysa Mosque has
been stated by the Minister of External
AfTairs in his statement in the Lok Sabha
on August 26, 1969 and in the Rajyva Sabha
on August 28, 1969,

the reaction of Government

Indian Delegation Sent (o Rabat

559, SHRIS. R DAMANI : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether the decision to send a
delegation to Rabat was taken after full
discussion in the Cabinel and il so, who

presided over this Cabinet mecting and on
what date ;

(b) whether the decision was taken after
or before the formal invitation and agenda
were received ; and

(c) if a decision was taken on receipt of
the invitation well in advance, the reasons
for the delegation to leave India in such
hurry and almost at the last minute ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRT SURENDRA PAL SINGH) : (a) to
(c). The decision to attend the Conference
at Rubat was taken by the Government of
India at the highest level upon receipt of an
unanimous invitation from the Conference,
Earlier indications were available that India's
presence was desired by many of the parti-
cipating countries.

Spindles und looms lo Textile
Mills to be scrapped

360. SHRI S. R. DAMANI : Will the
Minister of FOREIGN TRADE be pleased
to state : .

(a) the number out of the closcd icaiile
mills, considered fit for sczaping



147 Written Answers
(b) the number of spindles and looms
that will go out of commission as a result.
from the existing capacity ; and

(c) the steps being taken to replenish
this capacity and even 1o grant new capacity
needed to fulfil the Fourth plan targets ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
CHOWDHARY RAM SEWAK) ; (a) 16

(b) Spindles : 230132
Looms : 2312

(c) The scrapped capacity is allocated
for establishment of new units. The Fourth
Five Year Plan does not envisage any
increase in either spinning or weaving capa-
city of the mill secior. However, the
following steps are proposed to be taken
during the Fourth Five Year Plan to increase
the production of cotton rextiles : —

(i) Renovation and modernisation of
the machinery of some of the

textile mills which is old and
obsolescent.

(ii) Tnstallation of additional power-
looms.

Use of Imported Cotton

561. SHRI S. R. DAMANI : Will the
Minister of FOREIGN TRADE be pleased
to state :

(a) whether it is a fact that Indian cotton
is fit for manufacturing yarn up to 40s count
and even 60s count ;

(b) whether it is also a fact that many
mills are employing imported cotton even
upto 40s count ;

(¢) whether in the interests of indigenous
cotton production, Government propose to
ban the use of imported cotton upto 40s;

(d) whether in order to encourage the
use of indigenous cotion, Government would
also consider giving some incentives to mills
using such cotton upto 40s count ; and

(e) if not, the reason therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
CHOWDHARY RAM SEWAK): (a) Yes,
Sir. Some varieties of cotton are fit for
spinning yarns upto 40s or even 60s, but their
rroduction does not exceed 109 of the total
productton of cotton in the country.
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(b) Not many mills are using imported
cotton for spinning upte 40s. Such use is
generally restricted to specialised purpose of
sewing thread, hosiery. healds, industrial
fabrics etc.

(c) to (e). The matter is being examined.

Import of Cotton

562. SHRI S. R. DAMANI : Will the
Minister of FOREIGN TRADE be pleased
to state -

(a) the quantity and value of cotton to
be imported during the current year ;

(b) the quantity and value of cotton so
far imported and the names of the countries
from which imported -

(c) the quantity proposed to be imported
under the new PL-4K() agreement :

(d) the reasons for which import sub-
stitution measures are not kbeing seriously
followed in the matter of cotton ; and

(¢) how the imports are likely to affect
cotton production and prices in the country ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
CHOWDHARY RAM SEWAK) : (a) and
(c). A statement is attached.

Statement

For the curent cotton year yj-. Septem-

ber, 1969—August 1970, import of the
following quenties of cotlon has been
allowed :—
Country Quantity Value
(in bales of 180 Kgs. each)
(Rs. in crores)
U. A R, 1,35,000 230
Sudan 1,90,000 30.06
U. S. A. under PL-
480 1,00,000 (approx.) 9.45
Other countries 75,000 12.24
(approx.)

Note : 1. Import from U. A. R. and
Sudan is under bilateral trade

+ agreement and the provision

is in terms of value and

quantity in case of the U.AR.

and value in respect of Sudan.
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2, Provision in the PL-480 Agree-
ment is in terms of value.

3. The release of 75,000 in respect
of all other countries is in
terms of guantity.

(b) Nil.

(d) and (e). Programme of import of
colton for a year is settled after taking into
account the gquantitative snd qualitative
requirements of cotton and the availability of
indigenous cotton. In this assessment care is
taken that import does not affect the indigen-
ous production or prices of cotton. All
efforts are being made to step up production
of indigenous cotton,

1l-Treatment of Minorities in West

Pakistan
564, SHRI YAMUNA PRASAD MAN-
DAL :  Will the Mimster of EXTERNAL

AFFAIRS be pleased 1o state :

{a) whether it is a fact that non-Muslims
are badly treated in West Pakistan and they
are forced to leave that country . and

(b) if so, the ac-ion taken or proposed
to be taken by Government to safeguard the
interest of minorities there ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) and
(b). The Government are aware of the
unhappy lot of minorities in West Pakistan
which has compelled large number of them to
migrate to India. Government have repeated-
ly reminded the Pakistan Government of
their obligations towards the minorities.

Gujaratl Muslims Barred from Entering
into Pakistan

565. SHRI YAMUNA PRASAD MAN-
DAL : Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether Pakistan has requested India
not to permit Gujarati Mu:lims to go to
Pakistan ; and

(bj if so,
thereto 7

the reaction of Government

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Yes, Sir,
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(b) The Pakistan Government has been
infcrmed that there is no truth in the allega-
tion that Gujarati Muslims were migrating to
Pakistan. However, it is our policy not to
permit unauthoiised crossings of the border
from either side.

Crossing of Pak-Bound Chinese Caravan
into Indian Territory

5u06. SHRI A. SREEDHARAN :

SHRI K. LAKKAPPA :

SHRI LAKHAN LAL KAPOOR :
Will  the Minister of EXTERNAL

AFFAIRS be pleased to state ;

fa) whether it is a fact that a Chinese
Caravan entered Pakistan  through the
Nintaka Pass, crossing Indian territory in
the Gilgit area, illegally occupicd by
Pakistan ;

(b) if sy, the nature thoreof ; and

(c) the steps taken o intercept
Caravan ?

this

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS

(SHRI SURENDRA PAL SINGH) : (a)
Yes, Sir.
(b) The Caravan came to Gilgit in

Pakistan-occupied Kashmir, ostensibly to
barter their goods under the so-called Sino-
Pak Agreement of October, 1967 and the
arrangements made thereunder in November
1968 for the opening of the over-land route,

(c) As the northern areas of the Indian
State of Jammu and Kashmir are under
Pakistan's unlawful occupation, Government
have taken n~ steps to intercept the Chinese
Caravan. However, as the House has
already been informed, Government have
totally reserved their position in notes to the
Governments of China and Pakistan, making
it clear that the so-called Sino-Pak Agree-
ment of October, 1967 and the arrangements
finalised thereunder, are iliegal, invalid and
unacceplable to us,

Title Confered on Defence Minlster
by U. S.S. R,

567. SHRI B. P. MANDAL : Will the
Minister of DEFENCE be pleased to state :

(a) whether he has received any title
from the Soviet Union ; if 80 what i« the
title ; and
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(b) the justification of accepting titles
from Foreipn countries, when after the
Independence most of the titles awarded
during the British days were denounced ?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH) : (a) No, Sir.

(b) Does not arise.

M. Ps. Sent Abroad

568. SHRI B. P. MANDAL : Will the
Mimster of EXTERNAL AFFAIRS be
pleased to state :

(a) the number of Members of Parlia-
ment sent to foreign countries during the
last six months on Government cost ;

(b) the criteria adopted in the selection
of Members of Parliament for such pur-
poses ; and

(¢) whether it is a fact that some
Members of Parliament have been given such
opportunities more than once, whereas others
have not been given the same 7

THE DEPUTY MINISTER IN
MINISTRY OF EXTERNAL. AFFAIRS
(SHRI SURENDRA PAL SINGH : (a) to
(c). The requisite wformation is being
collected and will be laid on the Table of the
House.

THE

Visit by a Unfon Deputy Minister to
Riot-Affected Area of Ahmedabad

569. SHRI D.N. PATODIA : Will
the PRIME MINISTER be pleased to stale :

(a) whether it is a fact that a Union
Deputy Minister, Shri Mohammad Yunus
Saleem, visited the riot-affected areas of
Ahmedabad ;

(b) whether the Deputy Minister was
deputed by the Centre for an on the spot
study ;

(c) whether it is also a fact that during
his stay, he visited only the minority commu-
nity and made statements which increased
tension ;

(d) whether the Chief Minister of
Guijarat and leaders of many political parties
have urged upon the Prime Minister to take
sicin action against the Central Minister
wl.ose conduct was far from happy ; and
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(e) if so, the action taken against the
Deputy Minister 7

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI) : (a)
Yes,

(b) The Deputy Minister himself decided
to visit Guparat.

(c) According to the Dy. Minister he
followed mainly the programme drawn up by
the authorities of the State Government and
has denied that his statements increased
tension,

(d) and (e)
Gujarat sent two
Depu'y Minister™s

The Chief Minister of
letters to P. M. on the
visit : and the Deputy
Minister also sant a report ‘o the Prime
Minister. ‘The House will appreciate thar it
is not possible to give the detai's regarding
these communications.  Letters on the sub-
ject were also received from some M. Ps,
No action was considered necessary.

Recommendations of Sub-Commitice of
Indo-Iranian Commission for Economic
Trade and Technical Co-operation

570. SHRI1 D. N. PATODIA : Will the
Mimister  of EXTERNAL AFFAIRS be
pleased to state ;

(a) whether any mecting was held bet-
ween India und Iran  to  consider the
recommendations of the sub-Committees of
the Indo-Trunian Commission for Economic
Trade and Technical Co-operation ; and

(b} if so, the detatls of the recommenda-

tions that have been accepted by both the
countries ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR1I SURENDRA PAL SINGH) : (a)
and (b). Decisions on specific proposals and
recommendations which have been or are
expected to be put forward by the various
Joint Committees set up by the Indo-Iran
Joint Commission are expected to be taken

at the second meeting of the Commission
scheduled for January 1970,

Australian Naval Base in Indian
Ocean

571. SHRI D. N. PATODIA : Will the
Minister I EXTERNAL AFFAIRS be
pleased to state :

(a) whether it is a fact that the Australian
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Prime Minister is reported to have stated
that Australia will shortly build naval bases
in the Indian Ocean ;

(b) if so, the reaction of Government
thereto :

(¢} whether  Government  propose  to
establish some bases in the Indian Ocean in
order to curb the increase in the Soviet

instrusion in the Indian Ocecan ; and

(d) if not, whether Government are fully
satistied that the country’s naval develop-
ments are ..dequate to meet and maintain the
country's interest in the Indian Ocean area ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) . (a)
The Austialian Prime Minister stated on Yth
Octuber 1969 that  his Government had
decided to begin the plinned development of
a Naval base at Cockburn Sound in Western
Australia on their own territory.

(h) As this is #ntirely a matter of inter-
nal concern to the Australian Government,
there is no call for the Government of India
to express any reaction in the matter.

(c) and -d). The Government of India do
not favour the establishment  of military or
naval bases in foreign countries. There is,
thercfore, no question  of India establishing
any bases in the Indian  Oocan except on
Indian territory.  Adequate steps  within
available resources are being taken 10 develop
our naval strength and  also w develop our
naval establishments on  Indian  territory to
ensure the country's security.  Regarding the
entry or movement of foreign warships on’
the high seas in the Indian Ocean there is
no question of interfering with the acknow-
ledged freedom of the seas The Govern-
ment of India have, however, repeatedly
suggested that the Indian Ocean should be
an area of peace and that steps which may
result in introducing tensions in the area
should be avoided.

Trade Agreement with Czechoslovakia

572. SHRI D. N. PATODIA : Will the
Minister of FOREIGN TRADE be pleased
1o state :

(a) whether it is a fact thar a three-man
delegation was sent to explore the scope of
trade agreement for the period 1970-75 ;

(b) if so, the outcome of the visit ;
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(c) whether any basis for thc long term
whould be decided upon ; and
(d) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
CHOWDHARY RAM SEWAK) : (a) to (d).
An Indian Trade Declegation led by the
Minister  of  Forcign Trade visited
Crechoslovakia in October, 1969. As a
result of the discussions held in Prague, a
long term Trade nnd Payments Agreement
has been signed between the two countries
on 31.10.69 valid from 1.1.1970 to 31.12.1974.
Copies of the Agreement have been placed in
the Parliament Library, It is envisaged that
this Agreement would serve as an instrument
for the further strengthening and consolida-
ton of mutual economic  relations and by
1974, the actua! trade turnover between the
two countries is expected to be of the order
of Rs, 100 crores. Both Governments have
agreed fo bring about progressive diversifica-
tion in the commodity composition of exports
and imports in keeping with the  changing
requirements of hoth countries. Czechoslo-
vakia has shown interest in  purchasing
steadily  increasing quantities of light
enginecring gnods, cotion textiles, Ready-
made garments, Iron ore and other processed
and consumer goods on the basis of long-
term  arrngements Crechoslovakia  has
agreed 1o supply over the next five years,
increas'ng gquantities of Tool-allovs and
special steels rolled steel products including
drum sheets, Traciors, machine Tools etc. in
addition to other capital goods, It has been
agresd that groups of Crechoslovak experts
will visit India to identify new sectors of
co-operation and to study the possibilities of
further growth and expansion of trade
between the two countries.

viferama #t &1 & fasie wx W
& af geaang
73. ot Twerew faardt: sar
aAfE-w@ v 77 IF U owE
fF:

(%) #ar IFT =grA 30 FJgAL,
1969 &Y ZfaF qarqr ox  fggewra’ &
WY g5 9T awifag gn g awarr o
qifFeara) N1gE T gETEg W oW
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AT qrEF A s g & e AN
s fasrar war 2, faad gz ad T
# f qiffeart SrgE § wred =T #
fE 5z g fear qar fags  afwam-
#€q 3z 70 a9 F A7 FT FI O A
W IW o AIFA glar 91 N faas 93
wt sifeeardt S & a9F gor o &) o
faa® afemm saw7 32 ag gaar w7
wAMT fearg 2ar 2 ;

(&) afg g, a1 g8 @ § gEHT
& sa1 gfafwar #; aix

(w) #ar geHT # faaT (g@ wwa
¥ gz Fi7 FUA # 2 fw 531 vl
gfgwifzal & freits 972 & Wi # 3@
%1 g7 {2917 w57 % fang go wanwe
F 1701 & 4197 F (a0 wrasaw qgary
&1 g1 ?

aafoe-w1g qwea & Iq-HA (s
gtrEaiw fag) : (%) o a7

(|) &YX (7). = P =g 3 A
arffgw wA 9T &Y q319 fzar 91 39F
g ffea & fognd & g ga-
arg & v arfeean® afgwifat @ a7
aga dn1 fwar4r. @9 3 qifeeara &
AA<a2 {1 4 39 gHT, WA GEHIC A
qIfFeaIT GXHIT F {19 gg WIAHAT IS1GT
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fogqr g | Afew, aifeem aawT A
g ard F @A @ e W fwar g
qiffearT § I9% arq gegagr fear war
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norars fram aty 1968 & fag
wmd fed @ am

574. st vweweq fwwnat ;s
wfaren 7t gz qaTA WY F9 w0 fF

(%) 26 =FaT 1968 Ft AT
fag 932 %) 2|4 & fau g= feaq o
q1g [0 fFa 9

(@) 3% & fvaa a1 FFAT FTWT
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¥ wfgwifei @it 9% grafiegl &)
1Y feg 7 oYy fees) & 13T @A ™
Mt & fHga g e o a

() Far R # faarr &4
T & sfasifeal 7Y gz fadw gfaar
2 L) gqr 1 gAC, FE@ A Afqeg 7
&9 9T81 97 §g gEF aMA F 2 W

(7) 97 # w41 w Zfez § @ gq
T 97 g1 1% 544 &) #4 ¥ § f@Q
qTHTT 1 97 FEAE FA w7 fa=ie
g7

afazar w4 w¢ geo@ Aqr AT
gfaafm vt (ot e fag) @ (F)
o (@), taaes fagw 9tz 1968 &
fag 62600 =qrat & fao faws=m o3
it ffa o & gAW ¥ FANA
21500 w77t & fau fameqmas sqex
garsl & ¥fg o afT F0a gL
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gt wfafaql & fao

faweam 99 qr-mwwrd afeaql wt
Wt o) fve o 21 fRest @ arg vy
Tt % fag fsaq smat & fag fAesa
andY fer aq aar a1 wERE A€ @, adifs
gy feaa aw 1968 & fay famew
T & fAE Mm@ $igama §Ee &1
gl W@ 1u ) ofy wiwerg weg A g
941 ] 9147 avwa 7 grar, saife W
#ael 9T 4g Al A fam wan fw
faa safsqal & fqo fageaqan a1d fog
7 € ag wmwiww faee fAamar &, ar
qETH |

(m) @z sea 9T fF @@ qmaer
fagg qd® & foo §37 ¥ gewl ¥ wAg
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*% s wa ¢, sqrAqas fawre fean aar
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gAY dgwr fear war @ fe agwra
Y AW T AT

(9) w7 usdlg a1z % @gE w7
gfag =7 W gu avaew faaw a
I5¥ Ard @T H gar gEaq faadr @)
A% q9d FIA w1 2T qged fEwar q@r

g
Indo-UAR New. Ageocies

575. SHRI ISHAQ SAMBHALI : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether it is a fact that India and
UAR have come to an agreement to set up
agencies to focus national news through
Radio and Press in order to ensure authentic
information : and

(b) if so, the terms thereof and when
this new arrangement will start workiig ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a) While
no final or formal agreement in this context has
been arrived at, the question of exchange of
news, films and radio and television
programmes between India and UAR was
discussed in Cairo, on September 13, infor-
mally by our Minister of State of Informa-
tion and Broadcasting with the UAR
Minister of Naticnal Guidance. The various
suggestions made during that discussion are
under examination by the Government.

(b) Does not arise.

Indian withdrawal from Meetiog of
Non-Aligned Nations Group

SHRI K. P. SINGH DEO :
SHRI S. K. TAPURIAH :
SHRI SHRI CHAND GOYAL :
SHRI CHENGALARAYA
NAIDU :
SHRI S. M. KRISHNA :
SHRI R. BARUA :
SHRI MAYAVAN :
SHRI K. LAKKAPPA :
SHRI A. SREEDHARAN :
SHRI N. R. LASKAR :
Will the Minister of EXTERNAL
AFFAIRS be pleased to statc :
(a) whether it is a fact that India with-

576.
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drew from the meeting of the non-aligned
nations group at UN held on the 23rd
October, 1969 ;

(b) if so, the reasons therefor ; and

(c) the reaction of the other member
countries of non-aligned nations thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
and (b). Yes, Sir. The Indian representa-
tive withdrew from the meeting upon finding
Pakistan seated at the table to report the
matter to the leader of the Indian Delega-
tion. He was advised not to return until the
circumstances under which Pakistan attended
the meeting weie clarified. It was subse-
quently learnt that Pakistan was not invited
and attended the meeting in an unauthorised
manner.

(¢) The convenors of the Group meetings
are considering steps to prevent non-members
from attending them.

Indo-Pak Agreement on Tranist Trade
577. SHRI K. P. SINGH DEO :
SHRI CHENGALRAYA
NAIDU :
SHRI R. BARUA :
SHRI MAYAVAN :
SHRI GADILINGANA GOWD:

Will  the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether it is a fact that Pakistan has
agreed for transit trade through its territory
between Turkey, Afghanistan, Iran, India and
Nepal ; and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
No Sir,

(b) Does not arise.

Visit by the Union Deputy Law
Mipister to Riot-Affected
Areas of Abmedabad

5§79. SHRI RABI RAY : Wil
PRIME MINISTER be pleased to state :

(a) whether her attention has been
drawn to the reports in the Press that the
Chief Minister of Gujarat and some Members
of Parliament did not approve of the activi-

the
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ties of Shri Yunus Saleem, Deputy Minister
of Law, in the riot-affected areas of
Ahmedabad ; and

(b) if so, what is her
and the details thereof ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANN-

reaction thereto

ING (SHRIMATI INDIRA GANDHI) :
(a) Yes.

(b) No action has been considered
necessary.

Buillding of an Ordnance Depot in
Kashmir by China

580. SHRI SHRI
Will the Minister of
to state :

(a) whether it is a fact that Chinese
caravan has come 1o the part of Kashmir
illegally occupicd by Pakistan

CHAND GOYAL :
DEFENCE be pleased

(b) whether it is also a fact that they
are building an ordnancc depot in Kashmir :
and

(c) if so, the action being taken in this
regard ?

THE MINISTER OF DEFENCE AND
STEEL AND HFAVY ENGINCERING
(SHRI SWARAN SINGH) : (a) to (). A
Chinese caravan came 1o Misgar, about 134
miles north of Gilgit, in the last week of
August, 1969, There is so far no informa-
tion on the building of an ordnance depot
in Pakistan-occupied-Kashmir. Activities
having a bearing on our security are taken
note of in making our defence arrangements.

Difference in Pay Scales of Com-
missioned Officers in Defence
Services and Officers in
Civil Services

581. SHRI SHRI CHAND GOYAL :
Will the Minister of DEFENCE be pleased
to state :

(a) whether there is a vast difference in
the pay scales and promotional channels
of Commissioned Officers in Defence Services
and Gazetted Officers in Civil Services ;

(b) whether Commissioned Officers are
not satisficd with their pay scales and have
been representing about it ; and

(c) if so, the measures being taken to
radress their grievances ?
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THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHR1 SWARAN SINGH) : (a) The pay
personnel gener-
ally are equated to the pay scales of
corresponding civilian personnel in Govern-
ment employ. In addition, Defence Services
personnel  are  given certain concessions
because of the special hazards and require-
ments of their service, Promotional channels
are determined by orpanisational requirements
and these differ from Service 1o Service. In
1968, a significant number of posts were
upgraded to the ranks of Col./equivalent
and above specifically 10 make available
additional channels of promotion to oflicers
of the three services.

(by and (¢). Wherever any disparities
are brought to light, the matter js examined
with a view to removing them in conlormity
with the general approach outlined in (a)
above,

TREATA |1 9T AT qWT FIT ATGA

582. i} sitasz Masw :
=it a5 Arvam fag :
Wl gFA =TT wYAT

Far afaem =41 52 I0T &1 FO
A3 fF

(%) 3araz w3 2 afs3dat qifgear
Y qrwIr 4 FRART F @il wreArs
A F AT g A A H AW AT any
Farg S fF wied 7 faeg gt &34
®oatge g,

(=) #m 7z g3 2 fF ofweaq 3
aredz ¥ fasz wizdla dar qv qaan
30 fratmizT gfana gzs &1 faata
fem ¢ mifs Sfas afafafaqt #1
& A1 ; AT

(7) afz 27, AY @7wrT & faiw &
®7 H fa1 wEardy Ay 2 ?

sfazar af sl geor awr W
g Wifaafn s=9 (st zam faz) @ (F)
§ (7). gz1 ¥ famim o) granr Agew
1 awdy arw s ¥ fae gEEl
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gfgg sz @lar & qF  afsesEd
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qugard) €7 & wig geaey-fasdE

583, ot sitwsg Maw :
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Far F41 fF ¢

(%) aar AT a1 Areand AT F
gryey-fasR 773 a1 4919 T A9 449
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#3fn® w17 qmag & oA (s
g fag) « (%) worAmEe a4z
wfinfma g7 aaqs. zar 2 fans ax ®
gg aawar sitar 2 fF 3z 125 da3-a3eq1
A adY foar @ oY 3q% ag str & af
¢ f® A & arg sraafos qrasy sz
arfarT ¥ arg grasa sqifaq f&g @0

(@) grmz & Aifa gdfafza g
KT A1 %@ ad A1 18 adg AE
fami€ 41 1% <tq AF qqusy ]
qiFgar 29 W17 39% [y yAfge graey
¥1q9 1@ &1 A1f7 qEE g

Summoning of Indian High Commis-
sioser in Islamabad by Pak Foreigo

Office in comnection with
Riots in Ahmedabad

584. SHRI LILADHAR KOTOKI :
Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

() whether it is a fact that the Pakistan
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Foreign Office summoned the Indian High
Coummissioner in Islamabad on the 23rd
Scptember, 1969 in conoection with the
riols in Ahmedabad ; and

(b) if so, the details of the discussion
held ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Yes, Sir. The Pakistan High Commissioner
to India also spoke to the Government of
India.

(b) The Pakistan is expressed concern
at the outbreak of communal violence in
Ahmedabad. We informed them in reply
that this was our internal matter and
regretted that the Pakistan radio was
continuously inflaming communal passion.
We added that there lias been universal
condemnation in India of violence in
Ahmedabad. including statements by the
Prime Minister, Home Minister and other
important Indian leaders and that the State
Government was doing everything to bring
the situation under control.

Crash of an 1. A. F. Bomber near
Harlana in Hoshiarpur District

585. SHRIMATI ILA PALCHOU-
DHURI : Will the Minister of DEFENCE
be pleased to state :

(a) whether it is a fuct that ao I. A, F.
bomber crashed near Hariana, about 16 Km
from Hoshiarpur on the night of 12th
August, 1969 ;

(b) if so, the details of the incident
including the cause of the crash, the condi-
tion of the Pilot who is reported to have
been injured and admitted into a hospital ;
fate of other 1. A. F. personnel, il any, on
the bomber ; and

(c) the extent of loss in terms of money
in this crash ?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH) : (a) An IAF
aircraft accident occurred on 12th August
1969 at 1840 hours about six miles North
West of Hoshiarpur,

(b) and (c). The Court of Inquiry
Report has not yet been finalised. Full
details including causes and the extent cf
damage will be known when the report of
the Court of Inquiry is received. The pilot
was the sole occupant and suffered some
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fractures of dorsal
medically boarded on
and has been granted sick leave for six
weeks. On other Service personnel or civil
life or property was involved in the accident.
The aircraft was a total loss.  The value or
the price of the aircraft can not be disclosed
as this would not be in public intercst,

vertebrae. He was
15th October 1969

Indians to be evicted from Uganda

586. SHRIMATI ILA PALCHOU-
DHURI : Will the Minister of EXTERNAL
AFFAIRS be pleased to state

(a) whether Government's attention has
been drawn to u press report that about
16,000 Asian Nationals will be uprooted
from Uganda and they may have to seck
entry into Britain, since the Government of
Uganda have enacted two laws which will
affect adversely Artisans and traders ;

(b) the number of Indians who are
residing and carrving on trade and other
callings there and will become wvictims by
the enforcement of the two endctments ;
and

(c) the steps which Government have
taken or propose to take 1o protect the
interests of the Indian nationals ?

THE DEPUTY MINISTECR IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI1 SURENDRA PAL SINGH): (a)
and (b). Government have scen press reports
to this effect but are unable to say at this
stage how many Indian nationals may be
affected by the enforcement of the new
legislative measures in Uganda  which come
into effect in 1970,

(¢) The Government of India  will
continue to extend all assistance to Indian
nationals in the protection of their legitimate
interests. .

U. NU's Request to Settle In India

5§ 7. SHRIMATI ILA PALCHOU-
DHURI : Will the Minister of EXTERNAL
AFFAIRS be pleascd to state :

(i) whether Governments attention has
been drawn to the reported statements made
bv Mr. LI, Nu, former Burmese Prime Minis-
ter. during his recent visit to Tokyo on the
1:th October, 1969 about his having firmly
decided 1 enme to India, retire and become
a missionary here ;
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(b) whether Government have received
any request from him in the context of his
ab ve mentioned statement ;
(c) if so, Government’s reaction thereto ;
and

(d) whether Government propose to
impose any conditions before allowing Mr.
U. Nu to come to India and his becoming a
missionary in view of the existing most
friendly and cordial relations between the
Governments of India and Burma ?

THE DEPUTY MINISTER
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : {a)
The attention ol Government has been drawn
to news reports ol several statements atrri-
buted to U. Nu,

(b) Mo, Sir.
(c) and (d). Do not arise.

IN THE

Statement of Pak Leaders on Fxchange
of Population

S88. SHRIMATI ILA PALCHOU-
DHURI : Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether Government'’s attention has
been drawn to a joint stalement  issued in
Karachi recently by five Pakistani leaders, all
members of the former All India Muslim
l.eague Council (as it was called before the
Partition of India) in which it has been
suggested that :

(i) the exchange of population is the
means for elfecting a settlement of
the Indian Muslim problems on a
permanent basis ;
the President of Pakistan—General
Yahya Khan, should take up the
question of protection of Indian
Muslims at the International level;
and
(1ii) to force India to enter into a fresh

agreement following the ineffective-

(i)

ness of the Nehru-Liaquat Pact ;
and
(b) if so, the reaction of Government

thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Yes, Sir,
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(b) We categorically reject the view
expressed by these Pakistani citizens.

Shortage of Hydro-Sulphite of Soda

589. SHRI S. K. SAMBANDHAN :
Will the Minister of FOREIGN TRADE be
pleased to state :

{a) whether representations were received
about the s:arcity of Hydro-sulphite of Soda
in the country ;

(b} whether Government have considered
the extent of sufferings by the Handloom
Industry in India due to the shortage of
Hydro-sulphite of Soda ; and

ic) if so, the steps taken to meet the
shortage, p.rticularly in the Handloom
Industry ?

THE DFPUTY MINISTER IN THE
MINISIRY OF FOREIGN TARDE (SHRI
CHOWDHARY RAM SEWAK): (a) and
(b). Yes, Sir.

() The following sieps have been taken
to meet the shortage @

(i) The Import Policy for 196970 has
been amended to facilitate Import
of Hydro-sulphite of Soda as reple.
nishment at 207, of the face value
of the replenishiment licences for
dves .nd chemicals  against exports
of teatiles items, including hand-
looms ; and

ity State Trading Corporation of India
has been  licenced to import 2300
tonnes of Hydro-sulphite of Soda
for distribution to actual users.

AIA-FIEA 7 WIAIT FIT
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(@) Wtz (w). e 2t 937 |
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Book written by a Pakistanl circulated
in India through Pakistan High

Commission
592, SHRI P. N. SOLANKI : Will the
Minister of EXTERNAL AFFAIRS be

pleased to state :

(a) whether a booklet entitled Dharma-
Bums written by Dr. Azizul Hasan Abbasi
Vidyarthi, a Pakistani Author, has been
circulated through Pakistan High Commission
in India ;

(b) whether this book contains malicious
and most outrageous propaganda against
certain Hindu religious and social personali-
ties including Bhagwan Ramachandra, Lord
Krishna and Mahatma Gandi ; and

(c) if so, the steps taken by Government
to prevent such literature entering into India
from Pakistan 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a) A
booklet entitled “The Dharma-Bums"™,
written by ome Dr. Azizul Hasan Abbasi
Viayarthi, a Pakistani author, and printed in
Pakistan, was alleged to have been cirtulated
by the Pakistan High Commission, New
Delhi. The Government have no information
to indicate that it was actually circulated
by Pakistan High Commission. The Pakistan
High Commission also in a press releae on
3 November, 1969 denied having distributed
this booklet.

ib) Yes, Sir.

(c) The Government have since taken
necessary action to prohibit  the import and
circulation of this book in this country.
Similar action is taken by the Government
whenever such literature comes to their
notice.

Military Threat from Pakistan on
Gujarat Berder

5v3. SHRI P. N. SOLANKI : Will the
Minister of DEFENCE be pleased to state :

(a) whether it is & fact that the border
villages of Kuich and Banaskantha district in
Gujarat State are heing evacuated because of
a possible mulitary threat from Pakistan on
that border ;

(b) whether it is miso a fact that the
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Chief of Staff of the Indian Army visited this
area twice in October this year ;

(¢) if so, the measures being taken by
Government to safeguard that border ?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH) : (a) and (b).
Mo, Sir,

(c) Does not arise,

International Control Commission
for Indo-China

594. DR. RANEN SEN : Will the
Minister of EXTERNAL AFFAIRS be pleas-
ed 1o state :

(a) whether financial  difficulties are
hampering the eflective functioning of the
International Control Commission for Indo-
China : and

(b) whether the International Contiol
Commission has failed to pay local charges
to the Cambodian Government due to finan-
cial difficulities ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Yes Sir. Financial difficulties have hampered
the effective functioning of the International

Control Commissions in Vietnam, Cambodia
and Laos.

(b) Yes Sir. The International Control
Commission has not found it possible to
reimburse certain sums to the Cambodian
Government due to the failure of certain con-
tributory powers to make their contributions
in time,

wedta fasme afear « dzw
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g1 A fage & faera & fao =1
TIAAT GEIT FY 47

(w) afe gt, a1 g&®r satwr aar 2
L 154

(&) @ art & AT ® aqr vfa-
fawar & 7

sem =AY, faw w0, oy ofer w50
war @ysar s (sitwa gfao wied)
(%) uehg fagrg oftez Y Iea1 %
gen #fergl ¥ gfafq 51 d27 faeht 0
26 tgaraz, 1969 ® gEdy | afafy a
frge &=t & afufratn ot frgz a=
¥ 3@y w1 ey 77 F fag ussidlg
7 faefta Searadl & gdfaa 3 FEFN
zat % sfa¥aat az fa=iz fean

(=) we wfgea faaza, fagd afafa
gra fra o gen faoa faa @ &, aw
qeq 93 & fqar Aar g |weamEm
¥ v frmr am o ed  "@ear
LT 1996/69]

(m) fagrz & wsama 3, A f§
gfafa ¥ wrom gz w1 wfafafgr <
T3 3, :awr{) a7 & Sfadew g7 geA)
fecanft geq €1 1 az @3+ fsd) fage
sa & fawia ) fafgesz ey 9z fawiz

fauer w7% & wimg 7 A8 F af 41
(=) &Y (¥). 5o aff Fsan)
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geq wfadl grav Area-wen atesfoe
aFAWA w1 IYHEA

596. st TrataArT st : Far
s3faw smare w9z AR @
F f

(%) #ar gz a9 § fF T g
dtfa fauifza «t & 5 +1€ oot wrea-
=77 gregfas geyaay &1 7 1 IgqrEA
FT 9YT A g AR Wiw AT

(=) afz 7§, ar ®ar ag st sx 2
f& nx F#d wedt &Y wgr am ar fr 3z
7 faaraz, 10680 ® gzar 17 adx
wiz3 fazgiv wsg wreA-wAT @iesfaw
FIAAT F1 IZY1ET 7 FT ; W

() afz gr, a1 Sa% sgr w1 § 7

wtfne-erz wwaa & go-a (of
gtow qmw fag) : () ) agF

(=) siragh

(%) w&T a9 I3A7

AN AQ TR K1 GRAT KT

597. &1 YWTEmMIT WEW . far
aXfe-wg S gz aAId € Fa7 390
f&:

(%) smrazgad f5 SR & &
quiF g=ft qar geq afasifa) F qg
g &Y # ATERY § wasa 8 4

(@) afzgh, @1 g%t sarw #ar @,

() war ag Y @w 2 f5 37 =
BIRITF A9 §F WINT FT U6 ST
fear a1 fawa ofaa & 29V § agawr
91 AT AGIAT AT

(=) afz a1, 41 casr saYur sar g
T

(%) =88 9 ) sa1 Arw YA A
qEAIgar ¢ ?
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adfas-®d wiareg § Iq-weat (o0
griraw fag) (%) 0, @i

(@) ag nada qeag ggf 10
oY YT za&r YT AA1AT BENT TEN 2 |

() =, A&
(%) w7 (¥). we7 g I3 |

ara aur gnewifaar & de @ar
s ) garfes

598. gwA wWT ®GI@ AT
RS0 T g AAIA F FIA FIA
fr .

(%) a@r FIFT W17F 91 gANEAT-
faar & @1 Far g F AT FIF
%) ) gywar ot A FT @ e

(m) afz 21, AY gz Mzar s« fwar-
fiag &1 mant ; AT

(n) a7 2l & @@ wiaE A
wng g1 gaiE 2, 3a% T gar & 7

d3fow-wrd memea § 9q 7Y (4
gpaia fax) : (F) o7 (m). &Y, i
gwpiT 3 fagram Wt anrfar®
qrar7 97 geqrafy & 90 W @ qEl
g7 sid &y goreara aafray & fao
frar qzfa gmrcs @ & fqga fFar
w7 T IEEa A YOEAIT qIEIT & A
MGAILRERGE &

(n) shagr v wfsears £ gga
negwEy & fee) wa @ & Anfw =
A 71 €A A8 gy | wNeF Tamy,
farde, A14 WL THA WET AWIGT F
wfegal #1 00 fewr aw =1 wqafy
qral & fag @ &) s ag A
g7 snaed] qIEEGFUE WM 9T | AT
g1 am & fag drar w1 sgaear g1
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afaw afiwal & ofsaE ®
"zegal

599. =it geR W wgwE: T
#fnewa oo 77 I3 I FI KA
f& -

(v) sarag w7 ¢ & azeq T &
faza wfimat & qeea ¥ arfszam #)
dzeg ) St 7 afaw @ 1 98
IEIqT 4T 41

(@) ufz z1, A g9 arasy § F3FT
%Y 2ar af4fwar 3 ;

(7) Far ag W a= @ f& qifseaE
§% 29 ¥ A1g dfa% 721 § qur gar 2
o+

(7) afz z1, &t zaArasw & AIFIT
#1 Fa1 sfgfFar 2 7

adfqw-w1d wovteu # ga-anl (AN
gtaaw fag) (§) v (). #5gFA
Tee & qeefza s & wfafafaasaY &
ggal & dew # @ifFena @1 e |
gm0 2m & 29 § mifaw w9 #1 gEd
&Y 33131 nar qr

(w) oY, &

(v) mfgeara gzt &
g 2

a7 Iq

AIA-ANA qfaw diw

600. «~t anaa fag gwwg : g7
afarear g+t ag aqard & s &30 fw
gL A Wita Aqiw afas gfe 1965
&Y gaifea & arg wivda  gerr a7 gfe
8 w7 Aara @ar 9T #31 sagear at 37

afater weot st geara @er T
wAltaafen weat (o) eacd fag) : 1966
®1 WIT-A91T AW gaAra A foar

a1 §, WIT 987 § ZAT W T N A
93T |
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12.00 brs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Reported preparations by Election Commission
for mid-term Parliamentary Elections
(wgaat) : &

w0 fira s W
ufawsasla @& #zes & fasafafaq
fagz Y Wiv fafw a91 yAr9 Feamm
woft &1 sqr fasiqr § AT qrEAT €7@
2fFaz ggat # qF F939q €

“frafaa @ FU WA F)
¢ gfeqiomg ®1T @ & weaafy
gafly gAEl & fag qed & &1 91 78
darfear

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAILWAYS
(SHRI GOVINDA MENON) : Mr. Speaker
Sir, Under Article 324 of the Constitution,
the Election Commission is vested with the
supcrintendence, direction and control of,
inter alia, the preparation of electoral rolls.
It is, thercfore, the constitutional obligation
of the Election Commission to keep the
eiectoral rolls ready at any point of time.
Section 21 (2) (b) of the R. P. Act, 1950
provides for the revision of clectoral rolls
in any year, if so directed by the Election
Commission.

With a vicw to meet the criticism of the
electoral process being tardy and time con-
suming, a meeting of the Chief Electoral
Ofticers of all the States and Union terri-
tories was held on the 5th November, 1969,
and a decision was taken to revise the
electoral rolls throughout the country within
a period of two months and a programme
was chalked out and finalised. The work
of revision is now going on in full swing in
all the States and Union territories. In
chalking out its programme the Election
Commission has not done unything more
than what was thought necessary in the
discharge of its constitutional and lcgal
obligations and functions. The allegation
that there have been frequent promounce-
ments and hasty preparation for mid-term
parliamentary elections is not well-founded.
If the Election Commission takes a long
time in the revislon of electoral rolls, as has
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been the practice hitherto, it is accused and
criticized of tardy electoral process and
undue delay. The Election Commission,
thercfore, is trying to make a new exper:-
ment for expeditious revision of the rolls.
The Chief Election Commissioner has
emphasised that the revision is not going to -
be a hasty one. Adequate steps are being
taken to put efficient staff on the work
throughout the country,

Shortly after the conclusion of the Chiefl
Electoral Ofticers’ Conference on the 5th
November, 1969, a press note was issued by
the Election Commission in which it was
specifically mentioned that “the question of
quick revision of electoral rolls and keeping
the election machinery in good gear should
not be related to any event or a sitvation.”

wt forw ==z v : weaw v WIed
WY qg7T Zrr gAY WY 93T @ & gaqd)
®! 93%7 IFWT A AT IgAT- fF A
17T 0AIGA FHIGT K gIF " erEdz,
graa A1 g ¥ g@ 2w & wid Aifew
T AlE g9 & fan gm g sUd
G | (SWANIA),, HFTT FAIGT &
eq #7501 @ 2@ H % dfqw &7 770§,
UF WA F G @2 Aafe m) qag
Az 2 a@ €9 9HIT A1 ForAl wIE fE
g AT W2, W G H oF TFF
dAar @t 720 2 gEA @ az 2 oAy
A 774 § GA% A A q&qeT ¢ A
TH AT ) YRV 7 & fAw R -ng
9, A9 AU T 1 g 97 7 w2A R 6
oFsd1r Ve frargy $7@ H ®ad
Fmar & WY W A% A gER gt & Wi
fomd gaifers mE=a a0 &, a1
qIATAAT 4 &1 s&afAT TAmA FHGA
qITT FIF FT 72T B K AeRY mEnaa @
wiAar Frear g fm aq 967 ¥ W wm
IAT gn qA 8 WA A% THANENTA Ti5@
Wi ®m A f) A6 @ @t 5 FreT
w ) oFama wAlg3 & F36 gl IAa
gg wid= frgr nar 3 fe Z1 afia & amn
fedYar 2Y s 9YT wq gArd & fan
amig gafaat @1 ;a ar faga ¢4



175

[ fra === )
a1 § oA FETwA 7 gg frfyaa &
&g g4t A8 f&m M7 sa% fao @roq
FYa g 9w tg¥ E ? gr war f& 9m
Bz %39 & [ S5aT w=qe wive 7 faga
FH g R ¥ A & gafdo wr gw
ag an% fF fafiez o oifs fedeed

£ 9% CHEEFR ST FTI¥ FTE ITEA

WIE 9T gEY Y vAWEE O
JIET 7, (swawra). .,

% a1 eeEY W Y AvF ATART A1EAT
g1 oxatag fr fagdgrd i § atA
st &9 foar mar o gad, s fadide
& ATl & CARTT 1 A0¥ KIF IAE
FME 97 gAT A7 owmeeg fEy wign 7

SHRI B, P, MANDAL rose—

MR. SPEAKER : This is a caliing atten-
tion motion in the names of two hon.

members, The hon. member® is not one of
them.

SHRI B. P. MANDAL (Madhapur) : 1
rise to a point of order.

MR. SPEAKER : No.

I may add that 4« number of members
have enquired from me also about this. If
this is a normal routine whereby every year
the wvoters’ lists are revised, it is one thing.
But cvery time a statement comes that the
Election Commissioner is ready to hold
electlons within one month and so on ; again
in the next week another statement comes
that preparations to hold elections are com-
plete.  Will the hon. Minister make it clear
whether this is just a routine revision of the
rolls or it is proposed to hold elections
earlier so that we shall also get ready for it ?

DR. RAM SUBHAG SINGH (Buxar) :
One thing more. Let them dissolve Parlia-
ment and also dissolve the Government and

let them go to the ewcctorate ; let us all go
to the electorate to decide.

MR. SPEAKER : I have asked him to
clarify whether this is a normal routine
revision as has been done im previous years
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or somc instructions have gone out so that
members may get ready for the coming
events. It might concern him also.

SHRI GOVINDA MENON : [ want to
state categorically that no instruction has
been given in this respect and such revision
as is going on...

MR. SPEAKER : But it is extraordinary
this time.

SHRI KANWAR LAL GUPTA (Delhi
Sadar) : This is not a routine revision.

SHRI RABI RAY (Puri) : This is not a
routine revision.

SEVERAL HON. MEMBERS rpse—

MR. SPEAKER - As 1 said, this is a call
attention in the names of two members,
Only thev will ask guestions,

=it fors Wz W gl omie A
frar fx o3aga sz 7 fogd @i
a1 & gawA w19 34t fFr o6 ma
AwT N FER A WA & AFaT &41 FEA!
1zA 2 7., (eq@erA) . 36FT AAAF )
wa &1 a1 s fzar qar 2 fw &Y gdA
% wm fFar @ ? 391 g9 Az AME §
fe 7227 9z g 7§ frar wfRd wa
R WERA F A AT TR T, wmANA),L,

MR. SPEAKER : There are two Jhas.
1 was calling the other hon. member, Shri
Bhogendra Jha.

SHRI KANWARLAL GUPTA : Why
have bye-elections been postponed ?

SHR1 S S, KOTHARI (Mandsaur) ¢
There is no justification for postponing bye-
elections.

SHRI MADHU LIMAYE (Mongyr) : On
a point of order.

MR. SPEAKER : The question of post-
ponement of bve-elections does not arise out
of this.
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I have told him what the Members have
told me when they wanted to know about it
from me. [ am also unaware ... as any one
of them.

st wy faad : weqy wgiza, w9 &
gea &1 3 Ay «3F fasr § 0 SR of
A At g3 2 AfeT 32 g@ 1 0@ G
WL

SHRI GOVINDA MENON: In the
right of the statements repeatedly made I
want to state categorically that no instruc-
tions have been given in this matter to the

Chief Election Commissioner and there is no
contemplation of mid-term election,

DR. RAM SUBHAG SINGH : Then
what is the need for the Election Commission
to say that they can hold a mud-term elec-
tion at shorl notice.

it Ay faed . @arq s g AT
EEICELIN S

weaw AFEa A faaasg o

o) vy fand . geasn Agigy A 0F
cgiTE AYE MIET IFAT |AMgAr 3o s
fma <57 W1 7 9@ ? f& cawE
T1e8

St WFr W (JFATT) ¢ weaw
REZT, W7 7 g AT qEH w WdW
fear 2 Y7 & gre & w2 AT FA=
qgr - faramgm g @1 fex s A
¥ @19 # oF ArAdg Gy U W9 ¥
2w 8 93gFAT w7 i A% Ifew
grar ?

MR. SPEAKER : He ison a point of
order.

uft fao we Hww : A A oF AU
s mE B

weam mgizw : wrAdg agen 43 |
ot wy food : oo wg,
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oY WY W1 gy wEled, Iq
AYZ ¥ ®§ 9947 7 3w |/IA H A qF
F1Az1 AT 393841 & ) 994 A faar
argm ? & fagw g miw & 59 @A
TF qafzr @ sgaEn ¥ gIT CAY gQ
wiFTm FTar 7 § afeq g w98
3@ & q19 F271 9% 1F 1§ §F qLEY
O ATE A ASAN #1 HATAAT &I HIC
sTEifesd ¥ qugr grAAr 0% 494t gaAR-
217 AT £ 1 §H W 341 O4 g GO
g fF 54 937 § 08 qI€71 ®) oeqe
# gagaar F73  amen wigegly ¥
A14T IAAA FY FATAT AV AAAY 6T I
AAwr AgY araar ? zq Avg 4 9 AT ggt
nF 134 FY afassr & ugET FaE &
qgafaF saqziz w7ar A5 § 9T K @G
ATEHIEY wTA FYAr A E W AW @
37 TAT TITT F T N A AW 8 §G
Fgedy grer ATA0 TF FT OOET ATGAT |
IAa g AT gAfsaE I3 F1 g
WA ¢ g gafewdt ag & agy,
|r+l 47 9@IIT T 9TAT 19 gy ¥
fan Y g qafafasr ofas e &
fra 3egF w77 &

st A fomd @ 7z @0 F FoT gy
A7 8 q2a IA NG S W E A
w=zify aigArg A7 &

st vfw Uw : gsgw Agleg & ey
=1 7Y fF97 §1 AT’ AT WA I
®Y garoa ¥ & 1

ot W fomd: ¥ ane O
ard. . ’

L G SRR CEEE GO

MR. SPEAKER : The usual piactice is
that when a Member is on a point of order
the Member's speech is interrupted, so that
the chair can listen to the point of order,
In this case Mr. Jha thioks that Mr. Madhy
Limaye got up to interrupt him, 1 do not
think so. Let him first put his question.
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SHRI K. LAKKAPPA (Tumkur) :
When Mr, Mandal raised a point of order,
you did not allow him.

MR. SPEAKER : He wanted 1o ask a
Yuotion., Let Mr. Limaye wait for a
second. Let Mr. Jha complete what he
wants to say ; it is my request to them, It
makes no difference. Let him complete h.s
question.

&t 7y fand : geaw AP, & w18
gare 7§ g8 wr § ¥ &) waw =0 faz
FTEOWE W F A H AT AIE
wTET I3 @ ...

sy Wiz W Wey A IRT  wW
a7g & A% IFar | NA qe T T GgH
gars q@g1 &1 22w fza afFsa 1g azen
gH Av2 A 419 ¥ @€ AFT ardr e+
wT Y & | Fa7 TH AT # wvé Hgg @)
qar ? g3 ¥ A= faar sar @ A
wud waErdl 7 g8 w29 % fAao faaw
g Ff agh @23 B 347 ag F S ger
3@ &, 39 Y arg g ard @ Ffea O
ain wrad §  garfas saggie s F
ST wAgia a7 & Srdr §

MR. SPEAKER : The position is clear,
He has accepted my request. Let him say
what he wants to say.

SHRI D. N. TIWARI (Gopalganj) : 1
am sofry 1o interrupt you. But at the outset
Mr. Mandal raised a point of order ; you did
pot allow him to do so.

MR. SPEAKER : He wanted to ask a
question, not raise a point of order.

oY vy fawd : & F3w o foaesn
WESHF O § AL WE AW
g5t et g ArfgT 2 fF ga% @7 |
817 9T 9T gEu gE gy A7 T { qgd
weT & @1 § #5 FQT GIF AET IB
arar g ? A wam A€ g8 W@ §
Wi A @ & o e W gus @ §
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FgEFe aF 721 g §F o Gdw §
| AT A1

MR. SPEAKER : I request Mr. Limaye
to wait.

dt aw famd : geag  92ag,
AT T W% HEF A A E 98 WIE

wfl WX W & g gete milem
§ az'qgAr «ifm e 33 F1 wIw agt
ST wqar T8 7

MR. SPEAKER : He was on his legs
when 1 got up ; then he sat down. In the
meanwhile Shri Limaye got up to raise a
point of order., He thinks that Mr. Limays
is interrupting him. 1 may assure him that
Mr. Limaye is not interrupting him.  Any-
way let him finish ; his is the second name
in the calling attention motion. After hat
I shall allow Mr. Limaye lo state his point
of order.

ol AARx W gerw wAiEm, o
At "gIET A HIT ¥ ARA A A3ASY
fagr # 337 1@ M A7) 24T & FRA
Fz1 2 B gas) M7 @ 21¢ fafaq mda
A7 qrayT &) g faar rar 0 A3
ag & f& 1€ qa@A woza ag @ A1 qg1
gz ad g s} fraad fagx
IqFAIE YA AT g 3z Y eqfna g7
fad nu @ =Y wa #§ Y 39 gAarg MY
frena &3T FT 4 AR GNT AT GIEOF
EA AN NAIIT I E 1 T2 WU U OF
gatarrm wzar ¢ f& faga sogAe
fram g g NEEA T NI IX G IT
FdA Nrai awy i draz ol
wafry %7 fan 7a § ; 9@ R CARIE
Vg &1 "RAFT T & IA7 IgK FqUY
FE I aY ww &1 war oy 2 7

FAL S AqzaT g1 WA 9 @EAAA
AT agr & I 0# 97 dafs 5y
e T e ¥ IOy wea %7
IR fraa N g T 5N W)
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facwifer s7a &t a7 g @ A ar A
HIFKIT 71 HZT FAG MANT A /A0 a4l
& & f qwrd zw w1 oF fzear @y
fadey 27 & wfas 3 a1 w@r g, a8 2
@ gfE am ga3 it a7 T3,
arg oot @ 2 gFaYr @07 IEE
AT AATFIO 2 AT g7 AAF  AF
§ Afwa star &3 Fzr 33 59 wea W §,
ot g7g ® AT FTIRE AU AL
gAY #ar IAF WA 9T Ay IAA
qAE 5 &, 3F 4Ag wA N T A TAT
"2 & g 7Y gur 2 A1 R Far @A
& Fizar @ var g @ fF gma g9 70
0% gq @ \qowitaa @) Aig AY 3q §
qgRa 7g a1 A 12 fev 7z wegrafe gag
CARI
Aat wagx sTAFIAT 2 fe drw
¥ gemiafa garg Y gau gd ¥Avra 480
tar  wY&r @ ATar g owrAr 9ifzr @
fe ata a4 & sitae 341 feafa qar 0
@AY 7 417 F) IRH 9qgE
q&7A 477 | afsa O avgar feafr g &Y
Aaz7 & gear wfafEar 7 @
arfer 1 2 99 qeogfa # goa araw
grar FagaEl &1 egfag wear A 35
fga w3z 374 Q@ FTAF F1 TAA
w11 wifas g 97 % 35 faq 7 gas
81U FT1T QT &7 a4 & 341 K17 97 7
gz amA foomar fx 3s fad & weav
FTE q FT AN AR gezyw  aar
) ? g gz avEre K A1 F f@AE R
at & rAar .40 15 3 A/ T
- w1 feafa am g 7

MR. SPEAKER : Shri Madhu Limaye
wanted to raise a point of order.

SHRI S. M. BANERJEE (Kanpur):
Sir, the Minister will forget the yuestion.

oy fwy: & @ @ ey
sigm g fe s forwm W3 A sA
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qer g1 &4 A2YEg A IAT AgA A8
faar &1+ g sz WA qan owr. L.

ot gy aeda  (arstgzr)  # R
FITE GIF QST XA FE A7
o Tfx wa . 19 F91 A€z W%

Wwig: A FIN 7 oasgw §21qA, W9 F
stay faaq &) A Wa A
gfaa

st we faad : a1 wAANG e &
957 &1 Aq1T AZY wrAT Fifgg 7

SHRI GOVINDA MENON : Sir, as
you know, the Chief Election Commissioner
is an independent authoritv. [ want to
state once again that no instruction either
written or verbal.

AN HON. MEMBER : Or private.

SHRI GOVINDA MENON : Verbal
may be private also. No instruction has
been given cither written or verbal to the
Chief Election Commissioner with respect to
this matter. The conference held on the
5th MNovember was held at the instance of
the Chief Election Commissioner. In fact,
I came to know about that conference only
after 1 received the papers for drafting this
answer lo the Calling Atiention motion.
This matter of revision of the clectoral rolls
is being done in the routine fashion...
(Iuterruption; the preparation of the electo-
ral rolls being a duty cast upon the Chief
Election Commissioner by the constitution,
he is only discharging his duties,

As stated in the written answer which 1
read out, previously there has been delay in
the matter of revision of the electoral rolls
and that has come up for criticism often ;
on account of the clectoral rolls not being
ready, the eclections had to be postponed
particularly in States where the President’s
rule was imposed. 1 want to say once again
that this matter is dealt with by the Chjef
Election Commissioner under the Constitu-
tional and legal authority vested in him.

SHRI BAL RAJ MADHOK
Delhi) ;: On & point of oeder.

(South
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SHRI1 5. M. BANERIJEE : Sir, he has
not replied to it,

SHRI BAL RAJ MADHOK : He has
misled the House.

SHRI CHENGALRAYA
(Chittoor) : Sir, a point of order.

NAIDU :

MR. SPEAKER :
order !

All are points of

SHRI B. P. MANDAL : Sir,
my point of order.

there is

SHRI KANWAR LAL GUPTA : Are
you satisfied with his answer, Sir ? We are
not satisfied.

SHRI B. B. MANDAL : Before 1 place
my point of order, I crave your indulgence
to hear me patiently and allow me to make
out my point.

MR. SPEAKER : 1 just want to hear
your point of order in two seconds. No
more speech.

SHRI B. P. MANDAL . Intwo seconds
it is not possible. The point is, in every
parliamentary democracy, in every House, the
seating arrangement is like this, There is
one seat for the Minister. (/nrerruption)

MR. SPEAKER : There is no point of
order.

SHR1 B. P. MANDAL : Sir, as a
protest 1 am walking out. 1 know no less
than you do about the functioning of
parliamentary ~ democracy. The  only
difference is that you were in Punjab and I
was in Bibar,

(Shri B. P. Mandal then left the House)

MR, SPEAKER : 1 am very sory this
has happened. He is & former Chief
Minister of a State. [ am very sorry he
hae behaved like this. The subject matter
which he raised is entirely different from the
one which the House was considering. If
he had raised it at the proper time, I would
have consideied it. Now, what is the point
of order of Shii Madhok ?

SHRI BAL RAJ MADHOK : My peint
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of order is this. The hon. Minister is
cither not well-informed or he is deliberately
misleading the House. The  Election
Commission has issued orders, in a letter
dated 15th No ber, which reached our
office on the 18th November, in which it has
been stated that the revision of the elecioral
rlls in Delhi will be completed by the 30th
November. For that purpose a large staff
has been recruited. The letter clearly says
that the revision of electoral rolls has to be
completed by 30th Nuvember. In the
light of that, how can he say that no
instructions have been issued like thal.

SHRI UMANATH (Pudukkottai) : My
point of order is that a crucial question
which has been asked earlier has not been
answered about the Election Commission
being prepared to conduct a general election
within 35 days. Secondly, there is the an-
nouncement of the postponement of the bye-
elections fo. a particular period. These
announcements of the Commission, as you
have vourself nightly observed. give some
impression. I want to know whether an
enquiry was made by the Government why
thesc two decisions were taken. 1f he has
got any information, he may give it.

) GITWE g ogh AT A
wgar 2 f& fogd gz fedi & oo
A GA & A W 7@ WA FIHE TG
gaguog wamm z g Efa +1f fas-
= 9779 oRamwT g A 2 WY SEr
T #EEy A 71 47 A YH-WI P,
ag A% AN g ) fak o gAI@ N &
9g¥ &F A 8 A A qT  OHIE
Ao a8 AT 3, 8T WA A1 az% I |
ug Jarw 3% A 0 ar & w9 ¥W 9%
ferwwa  wned a1 for o #gew @
wfed fr ag % 93w § qg $71 IA®
aura @ gmdY a|esY A8 gt

SHR1 CHENGALRAYA NAIDU : Sir,
1 would request you to allow a half an hour
discussion on this bupgling by this Minister
over this issue,

ol vy fond : s Agige, WA
w9%Y @imr g oy & ang
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MR. SPEAKER : 1 stick 1o my decision
that only those who have given notice of
their namnes can ask question on a Calling
Attention Notice. [ut if hon. Members are
raising points of orders 1 cannot help it. But
the points of orders should relate to proce-
dural irregularitics and not for eliciting infor-
mation,

SHRI SURENDRANATH DWI-
VEDY i(Kendrapara): The reply of the
Minister is inadequate. So, would you permit
a short duration discussion on this 1ssue ?
I am sure you will appreciate that the
urgency is there.

MR. SPEAKER : All of vou are awarc
of the procedure for having a hall-an-hour
discussion

SHRI SURENDRANATH DWIVEDY :

That 1s only in respect of questions.  Here
it is a Calling Attention Notice.
SHRI KANWAR LAL GUPTA: It

will come under rule 193,

I will discuss it with
the Minister and see [ he is prepared to
have a discussion ... (interruptions:. During
the last few days at least half of iny visitors
are asking yuestion  whether I know
something about 1. [ hope the Minister
will take note of the feelings of the House,

MR. SPEAKER :
this

SHRI SURENDRANATH DWIVEDY :
You should allow a discussion.  What is the
harm ?

Wt gEe gaeay west (A7) ¢
19t 5 gz9 29 feawaa agd @ w1f
fafesed zai a7 axdr Tifz

GJ'EF‘;:-?#J"{,';JL r I.j-;/J J’:’ffw;]
[ Geirsirr s

MR. SPEAKER : If you give notice,
1 will certainly consider it and try to accom-
modate you,

3 wigrT Fi var (W) AT
FAlg ¢ &1 azarg frar g ag gz
w frzg 3

5
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SHRI NAMBIAR (Tiruchirappalli) ;
Sir, before you proceed to the next item I
have a submission to make regarding a seri-
ous matter on which I have met vou in your
chamber. 1 have also written a detailed
letter to you. 1 am referring to the seating
arrangemcnts in the House. My point is
that a spilt away part of the Congress is
given the status of the main opposition party
in the House, which is contrary to the rulings
given by Shri Mavalankar and the practice
so far followed.

MR. SPEAKER : I have received his
letter.
SHRI NAMBIAR : [If they have left

another party and formed a group they may
be given a seat as a group, but not the main
opposition and thereby shunting about the
other opposition groups for which they have
no right.. (interruptions). It cannot and
should not be done. [ have with me a
rulling of the Speakef,,.(j";eprypﬁan;)

SHRI PILOO MODY (Godhra) : Let us
meet according to the Soviet or Chinese
practice.

SHRI SRINIBAS MISRA
Sir, I want to raise a point of order,
you are on your legs.

(Cuttack) :
But

MR. SPEAKER : Does it mean that
when others are standing T have to sit down
to enable them to raise points? When [ am
on my legs others will have tu resume their
scats.

Shri Nambiar has written to me about
the seating arrangements provided to the
new party, [ may inform him that I am
considering this radical phenomenon that
when an organism is cut into two whether
both of them are alive or both of them are
dead. If you say one is alive, [ have to
consider which one.

SHRI SURENDRANATH DWIYEDY :
The difficulty is that both of them arc alive
and we are sandwiched between them.

SHRI M. SREEKANTAN NAIR
(Quilon) :  Sir, only one party can have one
symbol. How can you allow both parties
the same name and the same symbol 7 If
you allow that, it is very unfair,
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DR. RAM SUBHAG SINGH : 1 have
been listening to this arpument since  yester-
dav,  We helong 1o the parent organisation.
the Indian  National Congress.  So. we ure
the real Congress Party in Parliameat and
we alone should be allowed to have this
name.../interruptions; We have inherited
this party and, conscquently, the name also,
Iwant to tell my friends that no party is
going o be given a name at the insiance of
another party - finrerruptions We have the
right 1o have that name.  As I said earlicr,
we  belong to the parent  organisation...
{interruptions)

These fellows who are objecting 1o it...
tin erruption)

*

SOME HON. MEMBERS :

withdraw this.

He must

SHRI UMANATH : It is idiotic of
him to say like that... tinterruprion). 1f he
savs, “these lellows”, | say, he s an idiot...
fintetrnption)

SHRI H. N. MUKERJEE ({Calcutia
North  East) :  He is a barbarian......
{interruption).

Does he think that
him ?

others are also like

SHR1 5. M. BANFRIEE : Sir,
on a point of order.

1 rise

MR. SPEAKER : Please do not provoke
him.

SHRI NAMBEIAR :
here.
tion.

There is a ruling
Therz is no question of any provoca-

THE MINISTER OF PARLIAMEN-
TARY AFFaIRS, AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMAIAH)
Fose —

SHRI SURENDRANATH DWIVEDY :
Have you allowed a discussion on this
matter 7 What is going on ?

MR. SPEAKER : No, | have not allowed

SHRI RAGHU RAM: IAH : In view
of the statement made .. (fnrerruprion)

MR. SPEAKER :
the Table.

Papers 10 be laid on
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SHRI RAGHU RAMAIAH: He has
made a statement and T must say something
in defence ; it must be placed on record......
linterruption), He says that they are the
real Congress. We are the real Congiess...
‘interruption)

12.37 hrs.
PAPERS LAID ON THE TABLE

Annual Report and Review of working
of Indian Rare Eurths Limited
Bombay

THE DEPUTY MINISTER (SHRIMATI
NANDINI SATAPATHY) Sir, on
behall’ of Shrimati Indica Gandhi. 1 beg
tw lay on the Table a copy each ol the
following papers under sub-section (1) of
section 619A of the Companies Act, 1956 :-

(1 Rewiew by the Government on the
working of the Indian Rare Earths
Limited, Bombay, for the year
1968-69.

(2)  Annual Report of the Indian Rare
Earths Limited, Bombay, for the
year 1968-69, along with the Audit-
ed Accounts and the comments of
the Comptroller and Auditor Gene-
ral thereon,

[Placed in Library. See MNo. LT—1981/

69. |

Papers under Tariff Commission
Act, 1951

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND
COMPANY AFFAIRS (SHRI RAGHU-
NATHA RADDY) : Sir, on behalf of Shri
Fakhruddin Ali Ahmed, 1 beg to lay on the
Table a copy each of the following papers
under sub-section (2) of section 16 of the
Tariff Commission Act, 1951 :

(1) (i) Report (1968) of the Tariff
Commission on the fixation
of fair selling prices of Auto-
mobilies.

(ii) Government Resolution No.
1(58)/68-A. E. Ind. (1) dated
the 4th Ovtober, 1969 on the
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Popers Laid

above Report (Hindi and

English versions),

A statement showing reasons why
the documents mentioned at (1) (i)
above could not be laid on the
Tahle within the period presc.ibed
in sub-scction (2) of section 16 of
the said Act.

|Placed in library. See No. LT—1982/

69.)

Papers under Fssential Commodities Act,
Textitile Committee Act, ete, ete.

THE

DEPUTY MINISTER IN THE

MINISTRY OF FOREIGN TRADFE (SHRI
CHOWDHARY RAM SEWAK) : I beg to
lay on the Tahle :

(n

(2)

3

]

A copy of the Cotton Textiles
(Control) Third Amendment Order,
1969 (Hindi wversion) published in
Notification No. G.S. R 4265 in
Gazette of India dated the 25th
October, 1969, under sub-section (6)
of section 3 of the Essential Com-
modities  Act, 1955 | Placed in
Library. See No. LT -1983/09]

A copy of the Textiles Committee
(Second Amendment) Rules, 1969
(Hindi version) published in Notifi-
cation No. G S R, 2171 in Gazette
of India dated the 13th September,
1969, under sub section (3) of section
22 of the Textiles Committee Act,
1963. | Piaced in Library. See
MNo. LT—-1984/69]|

A copy of Notification No. 8. O.
3745 (Hindi and English versions)
published in Gazette of India dated
the 11th September, 1969 regarding
management of the Rai Saheb
Rekhchand Gopaldas Mohta Spinn-
ing and Weaving Mills Limited,
Akola, under sub-section (2) of
section 1°A of the Industries
(Devlopment and Regulation) Act,
1951. | Placcd in Library. See
No. LT—1985/69)

1} A copy of the Coir Industry
(Amendment) Rules, 1169, pub-
lished in Notiflcation No. 8. O.
2983 (English version) and §. O.
2985 (Hind: version) in Gazette
of India dated the 26th July, 1969
under sub-section (3) of section
26 of the Coir Industry Act, 1953,
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(ii)) A statement (Hindi and English
versions) showing reasons for
delay in laving the above Notifi-
cation. [Placed in Library. See
No. LT—1986/69]

(5) A copy each of the following Noti-

fications under sub-seciion (3) of
section 17 of the Fxport (Quality
Control and Inspection) Act, 1963 :

(i) The Export of Vacuum Flasks
(Inspection)” Amendment Rules,
1969 (Hindi and English versons)
published in Notification No. §.0.
3627 in Gazette of India dated
the Eth September, 1964,

(ii)) The Export of Laundry Soap
(Inspection) Amendment Rules,
1969 (Hindi and English versions)
published in Notification No. 5.0.
3624 in Gazette of India dated
the 9th September, 1969

(11i) The Export of Inorganic Chemcials
(Inspection) Ameadment Rules,
1969 (Hindi and English versions)
published in Notification No. §.
0. 3732 in Gazetie of India dated
the 10th September, 1969,

(iv) The Export of Inorganic Pig-
ments (Inspection) Amendment
Rules, 1969 (Hindi and English
version) published in Notification
No. 8. 0. 3744 in Garette of
India dated the [Ilth September,
1949,

(v) The Export of Vinvl Film and
Sheeting (Inspection) Amendment
Rules, 1969 (Hindi and English
versions) published in Notification
No. 5.0 13747 in Gazeute of
India dated the 12th September,
1969.

(vi) The Export of Linoleum (Quality
Control and Inspection) Rules,
1969, published in Notification
No. S.0. 3753 in Gazette of
India dated the 15th September,
1969,

(vii) The Export of Coir Yam (Inspec-
tion) Second Amendment Rules,
1969, published in Notification
No. 5.0. 4431 in Gazeite of India
dated the 29th October, 1969,
[Placed In Library. See No.
LT—1987/69)
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Passport (Second Amendment) Rules, 1969

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL ATFAIRS
(SHRI SURENDRA PAL SINGH) : 1 beg
to lay on the Table a copy of the Passports
(Second Amendment) Ruies, 196v, published
in Notification No, G. 8. R. 2220 in Gazelle
of India dated the 15th September, 1969,
under sub-section (3) of section 24 of the
Passports Act, 1967, | Placed in Library. See
No. LT—1988/6v]

12.39 hrs.
MESSAGES FROM RAJYA SABHA

SECRETARY : Sir, 1 have to report
the following messages received from the
Seceratry of Rajyva Sabha :

(1) ‘I am directed to inform the Lok
Subha that the Rajya Sabha, at its
sitting held on Monday, the ITth
November, 1969, adopted the follow-
ing motion in regard to the presenta-
tion of the Report of the Joint
Commitiee of the Houses on the
Contempt of Courts Bill, 1968 :

“That the time appointed for the
presentation of the Repost of the
Joint Committee of the Houses on
the Bill rto deflne and limit the
puwers of certain courts in punish-
ing contempts of courts and to
regulate their procedure in relation
thereto be further extended up to
the first day of the Seventy-first
Session of the Rajya Sabha.”.’

(ii) ‘1 am directed to inform the Lok
Sabha that the Rajya Sabha, at its
sitting held on Monday, the 17th
November, 1969, adopted the follow-
ing motion in regard to the presen-
tation of the Report of the Joint
Committee of the Houses on the
Hire-Purchase Bill. 1968 :

“That the time appointed for the
presentation of the Report of the
Joint Committee of the Houses on
the Bill to define and regulate the
rights and duties of parties to hire-
purchase agreements and for matters
connected therewith or incidental
thereto be further extended up to
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the first day of the Seventy-first
Session of the Rajva Sabha.”.’

MR. SPEAKER : Shri Thirumala Rao.

SHRI SRINIBAS MISRA (Cuttack) :
Sir, what about my point of order 7 When
I rose, you asked me to sit down. Now in
this pandemonium my point of order is lost.
Ase you disallowing my point of order with-
out hearing it ? Is any procedure being
followed ?

MR SPEAKEFR : Please wait for some
time. Afier these items are over, I shall
hear your point of order.

PAPER RELATING TO ESTIMATES
COMMITTEE

SHRI THIRUMALA RAO (Kakinada) :
1 beg to lay on the Tabte a statement show-
ing further reply of Government to the
comments of the Estimates Committee on
recommendation (S1. No. 30 Para 77) included
in Chapter II of the Twenty-second Report
of the Estimates Committee relating to the
Ministry of Industrial Development and
Company Affairs—Rural Industrialisation.

COMMITTEE ON PRIVILEGES
Ninth Report

SHRI SURENDRA NATH DWIVEDY
(Kendrapara) : 1 beg to lay on the Table the
Ninth Report of the Committee of Privileges.

COMMITTEE ON PRIVATE MEMBERS'
BILLS AND RESOLUTIONS

Fifty-fourth Report

SHRI BHALJIBHAI PARMAR (Dohad):
1 beg to present the Fifty-fourth Report of
the Committee on Private Members' Bills
and Resolutions, '
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12.40 brs.

ELECTION TO COMMITTEE
Coir Board

THE MINISTER OF FOREIGN TRADE
(SHRI B. R. BHAGAT) : 1 beg to move
the following :

“That in pursuance of sub-rule (1) (e)
of rule 4 of the Coir Industry Rules.
1954, as amended by the Ministry of
Commerce and Industry S. R. O, No.
3983, dated the 12th Decembur, 1957 the
members of this House do proceed to
elect, in such manner as the Speaker may
direct, two members from among them-
selves to serve as members of the Coir
Board for a term to be specified by the
Central Government”’.

MR, SPEAKER : The question is :

“That in pursuance of sub-rule (1) (e)
of rule 4 or the Coir Industry Rules,
1954, as amended by the Ministry of
Commerce and Industrv S. R. O, No,
3983, dated the 12th December, 1957, the
membars of this House do proceed to
elect, in such manner as the Speaker may
direct, two members from among them-
selves o serve as members of the Coir
Board for a term to be specified by the
Central Government™.

The Motion was adopted

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPOR-
TANCE-—Canitd.

Reported Preparation by Flection
Commission for Mid-Term Parliamentary
Elections—(Contd.)

MR. SPEAKER : We will now take up
further consideration of the Punjab Legis-
lative Council {Abolition) Bill.

SHRI §. M. BANERIJEF : May I make
a submission ? T have written to you a letter
today. There is a serious situation in the
coal mines. 90 coal mines are practically
at a standstill ..
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MR. SPEAKER : This is not the occa-
sion to raise the matter like that.

BANERIJEE : The Labour
isa
are

SHRI S. M.
Minister can make a statement. It
very serious situation. 90 mines
affected.

MR. SPEAKER : You cannot get up
at any time and raise any matter that you
like.

MR. S. M. BANERIJEE : Sir, you may

ask the Labour Minister to make a stdte-
ment. This is a matier of urgent public
importance,

MR. SPEAKER : I will do it on a

regular motion given by you. That will be

judged on its own merits.

SHRI JYOTIRMOY BASU : 1 tabled
a Call Attention notice three days ago on
miner's strike. 1 have not heard anything
from your end

SHRI SURENDRANATH DWIVEDY :
Sir, Mr. Srinibas Misra wanted to raisc a
point of order. You called him but then
there was the pandemonium

SHRI SRINIBAS MISRA : 1 quoted the
rule. You called me. When I sicod up,
you also stood up simultaneously, So, 1 sat
down.

SHRI NATH PAI : That is according to
the procedure.

SHRI SRINIBAS MISRA : Sir, I invite
your attention to Rule 349. I want to sub-
mit that there are certain monopolists in the
House in the sense that there is a monopoly
in taking the time of the House We poor
people want to hear. We have a right to
hear. Even the right of hearing is being
taken uway. If they want to say something,
let them do it in & manner we hear them.
If ten people get up ata time and shout,
we cannot hear anything. Our right of hear-
ing is taken away.

Sir, you called me and I stood up. But
then that pandemonium came and I sat
down, 1 am sitting on the back bench. 1
could not attract vour attention. Will you
kindly make some arrangemen! so that all
of us will sit in the first row 7 What is this 7
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[Shri Srinibas Misra]

I have a right to hear and that right is being
taken away. There are some monopolists
in this House in taking the time of the
House. That should be checked. That it-
self is a point of order.

The real point that I was trying to raise
is this. Im such matters when the Election
Commissioner takes a stand, the Minister
reads out the constitutional provision. The
Law Minister imported the word “inrer alia'
in his statement while quoting the Consti-
tution. He quoted article 324 from the
Constitution that the Election Commission is
vested with the superintendence, direction
and control of, inter alia, the preparation of
electoral rolls. Where from does he get the
word “inter alia’ 7 While quoting the Consti-
tution, the Law Minister should quote it
correctly. There is no such thing. Only these
three things, superintendence, direction and
control, are vested in the Election Commis-
sioner, How has he got the power to say
that within 35 days he can complete the
elections ?

SHRI NATH PAIl: What happens il
the Constitution is misquoted ?

SHRI S. M. BANERJEE : The Law
Minister should be called 10 answer it.

SHRI M. YUNUS SALEEM : The call-
attention has been disposed of. There was
no business pending...

MR. SPEAKER : This may be sent to
the Law Minister for elucidation.

SHRI NATH PAI (Rajapur) : What is
your prima facie reaction? (/nterruptions.)

MR, SPEAKER : We go to the next
item .
SHRI H. N. MUKERJEE (Calcutta

North-East) : Before you go on to the next
business, 1 would ask your indulgence for
a few minutes.  You permitted an inteirup-
tion of the proceedings of the House...

MR. SPEAKER :
if he could avoid it...

I told Mr. Nambiar

SHRI H. N. MUKERJEE :
fuption happened,

The inter-
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In regard to that particular point, we
also have sent you a communication. It is a
question of principle and that is the reason
why I would like you to know that we have
accepted this arrungement because you have
directed accordingly but we have done so
under protest and we would like to have a
further discussion and elucidation of the
principles involved in the matter before we
can accept it as a permanent arrangement
because the whole matter, as I said, goes to
the root of the principle which has got to be
clarifled properly.  Something has happened
precipitately and with unseemly haste, if I
may put it that way, and that is why I
would ask you to convene a meeting of the
different parties 4s soon as ever it is possible
before this matter can be clarified and
thrashed out properly ; otherwise, what has
happened appears to me to be an infraction
of Parliamentary procedure and Parliamen-
tary propriety, and something very serious
may have to be done about it,

SHRI S. M. BANERJEE : On the 17th
I wrote you a letter.  All the ‘directions by
the Speaker' have been set aside...

SHRI NAMBIAR :
Mavalankar's direction,

I bhave got Mr.

MR. SPEAKER : I do not allow anybody
now.

SHRI RANGA (Srikakulam) : You have
allowed certain things to be said. Mr
Mukerjee rose to make a few remarks and
vou allowed that also.

MR. SPEAKER : I did not know what
he wanted to say till he said it

SHRI RANGA : When these things are
allowed to go on record, it is only proper
that our observations also should be allowed
to be stated here,

SHRI S. M. BANERJEE : 1 have not
yet finished.

MR. SPEAKER : T do not know what
has gone wrong. Every time when a member
gets up, so many members get up simul-
taneously. I am not going to allow either
Mr. Ranga or Mr. Banerjee. 1 do not allowy
any debate on this.
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SHRI RANGA : You allowed
things to be said...

those

MR. SPEAKER : I do not know what
he wanted to say till he said it. Do you
want to prolong it ?

SHRI RANGA : [ am not in favour of
the suggestion made just now that you call
8 meeting of the different parties. If you do
not allow me to say what I want to, what
am I to do ?

MR. SPEAKER : I am not calling a
meeting, but I will consult the people con-
cerned,

SHRI S. K. TAPURIAH : You should
hear the other side also.

SHRI RANGA : I am not in favour of
your calling any conference or any meeting
of the leaders of parties. This is not the
first time that a split has taken place. When
the Socialist Party split, they were recognisod
here ; at that time there was no such meet-
ing as is suggested now. Later on, the
Communist Party split into two and there
was no such meeting. The Speaker exercised
his own prerogative and right. (Interruption.)
This time so muny of his friends have
broken away from the main party, and have
formed a group...(1nterruptions.)

MR/ SPEAKER : 1 am not allowing
any discussion please.

SHRIS. M. BANERJEE  Mr. Speaker,
Sir......

12.50 hrs.

PUNJADB LEGISLATIVE COUNCIL
(ABOLITION) BILL—Cond.

MR. SPEAKER : The House will now
take up further consideration of the follow-
ing motion moved by Shri Mohammad
Yunus Saleem on the 18th November, 1969,
namely :

“*That the Bill to provide for abolition
of the Legislative Council of the State
of Punjab and for matters supplemental,
incidental and consequential thereto, be
taken into consideration.”

Shri Ishaq Sambhali.
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ot yagTe aEAwt (wwET) ¢ WA
wgizm, qam  Afgedfzr wifaw
varfere &7 & faq o fasr wrar § &
&Y arfz §7ar § 1T ®AA 03/ FAH
¥ AYqar gAredy wee qaqdE B @ AR
U7 GATTFAIT AT qIAr &F qavwar g fw
59 qAI52¥ we A sifgw w oafaw
F KT AR OF wOG +TH ISAT
aifgu &1 az a1 f& wrivw ag 39 IITA
afer azfrendr ag 2 fs swa T ar
ATA FY I qUIUHT &), IT JOH F
Y T w97 AFqT & g MO ZI4A
109 fFe &, IT4Y Hr9w @ AT 49
dtaa qdfsw A, argdlr 91 A 6
AT i qaadz 3 gaem  oafaw
F74 & fao vzqard & zi g E fE
Ia% 1z garg & owiE qiEf T EEE
fae wzg Izrar gix agr § qdEadr J
oF U AFT F g3 &YW fwar o gw
at 7z etz w7 & 5 oa Tg 7%7 asx
o1 s wifge fF @@ aifdgiwe & I91-
sgurA qm 2Y 97 rs7 gar & narfaw
fawar @

weqsr wE1Ea, w9 wAT § fs ag
HIT ZIIFT A A 87 w¥Ag § fAg
Fign fen g aife 93 997 gaga § A0
® §§ g TT A0 F1AH KK GAT qW0
% garfes afacama @ §U 95 @
ATHETT 7 31 g AF ® wg9 w@r |
#21 9T @ 7z %21 1@ @1 {6 3aH «g-
TE CFGIEH AT FTT, I WIT I TA-
fag gtar fe fasa-fusa Zrgn % oegad
fgen & & 90 91 §6 AlFA 447 |
gg Wil fa At F9TF 0AKIA 0 GIT oy
faa€)1 qfeaw 4 ftase w1 [Ga I
AR FIT 31349 9 450 fagr g A
w97 g ga ®1 &3 Fgar g gArd agr
@ gl A # ST NI F 4Ya T w7
wrg § 7 st \igasna Maw fyas faw
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[ Tagrs qeae)
¥ weftng ¥ fedraz w7 faar | oY o
¥ aga g0t ag & g Ia#y wew @r
¥ wig ¥ weergiie grasE w7 fzam
ag FEr MgAE Maq # fs faa® @iy
¥ gY graw ¥ NW@T AT 9 wgr oqaw
fs...

weam wgiag ¢ FE), Y @ T wfa,
fedt % quaaw wig H fEaEA
wfeg |

o} ragiw wrAe | 7z TEfAC IR
k5 g9 T gLwIT ® "TArEl &7 (5 38
TUST AT 41 @eq w17 & fom @3 9%
fa= @14 | g 7zl 9T s®ET QU WAA
FUr | ma sg7 Wz B, 97 gEAIA R
TaANz 1 gAN ! WT a7 FAA ATH ag
gy & fr o D-tamadt AMn Fagga ¥
q wA Mg gAT X472 AY ATHL A
A% 9y A1 Afge fe gz wsa gw
® acq & & faq agr 9 faqw &Aqm
wfwendt & 715 gar 9Y¢ 997 2rIEW
faq @yl &1 gmiesait & fao wan f&g
n 7, & a3 W g famard & arg
gg 8%ar g fF 4 qar evrad F1 A &
fan qasaz @ 9% 7 921 GT AW T A1
arar war ;1T A greaifidra 41 AYer fear
war | @zt fad gz Al e @ qoqe-
=3y *1 Frzra F3% Aat a1 &g nar
zafan zq ;A oY aw4 2 G & gedlg
2ar ¢ o #Ye 0T wa fF g n
sifag aifAdta - fan @it EEfew
watfiarT & qgarT zifad 2 07 aYF 9
7 V-Bagada & fasa 13 5 a2 12
AT THT F37 ISIAM WY sy AW

® W 179 & {qF0 a3t 97 faq . ammp
;wGAT |

afgsr & gx iz 7 7% =k
agewg Par g dar f& &7 T30 fF
T €} GARE  FFE AT FAfad
garfuwars § T dww & gwie goerg
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Fr38T F) @ew 7 F fag awqig A0
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avagy g5zY & fag sgq 353, "agd
& @i uq afsms 1 fa@g av gl /) qu
Y| zAa FgAT AYE IEE fAn w9
grear wa f qF 28F fea  sdysiaa o
ga¥Z za%1 grfaa & oY grfas <@y
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MR. SPEAKER : Now, Shri Lobo Prachu.

SHRI LOBO PRABHU (Udipi) : There
is just one minute left 1o one o'clock. So,
may 1 suggest that you may defer it for the
afternoon 7 If you want, I shall start,

MR. SPEAKER : Then, I shall call Shri
Prakash Vir Shastri now.

st yETITETY et (Argw) o WA
a@za, 9T 1 g azfwenat § fw g
99T FTE? FT agT HlEr 1z A po K
gigFt g sfaa Y g fegmar g
UF §R7 2 A1 AX QAT FTATH  GAX
gafao oy mar ar  frgis a@  zfen
awra § & 2 #¢ fAwad & | Afes -
9q & qr17 I g, #HAA4 AW F917,
1 afFema 1 9% au & sarnfas
w9 § qATE, GATT A T2 FT F-WF 2
aar 1 3@ W ¥ ¥ M grmAr
fager @At 1 AY 7@ @YT giEr @ war
et feafr # gt we Af v fan
oF qALqA! ¥1 F10 £ {7 ox w¥faa
o w19 #, 3z @A sarazrfew Ag §
eitfao samm «Y fama qur A az fAomg
fagr 2 fx q.a & Fifax ¥
gurcd & f2a1 J19 gl ;a7 1 Dy
A g aFa wHraN A 320 Ty w0
za® fan & qwia favix mar & w4-
wATaY 817 F2:a7 £1 genmz Ay wreAT
g afea wia & a9 & o @A A

L2
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[+t wwre Stz aredt)

N Fzar arzat  fr va dore & v
fama afraz &Y 7a.fex "7 gn fa=r7 &7
AR & gft-gg wr A F 99
Tsal & Wt g wedt giaY #@ giad
aff T Awd wgr e ayvafEar
w1 & 13 ¥ ot \fad off srn &1
wWE

MR. SPEAKER ' He may continuc after
the lunch recess.

13.00 hrs.

The Lok Sabha adjourned for Lunch
till Fourteen of the Clock.

The Lok Sabha reassembled after Lunch
at four minutes past Fourteen of the
Clock.

[Shri M. B, Rana in the Chair|

PUNJAB LEGISLATIVE COUNCIL
(ABOLITION) BILL—contd.

swar A gen  (fae @2Y) ¢
gwgfy o, #4 eaT grga w7 @ faar
qr f& fessit ¥ fagar wrzq fom & Q3
nE HAA F TR ©IEF £, 6 A
qagz arT d fqaF) graa ag P AL
f& gat gy "wT W & W wWky
amgar ¢ fs gww &Y a9 & fF ag
aagdl a1 Arfawt &t fag w=w org
ear fAFIH | WA 97 qAFA € grea
7z 2 fx faeelt & amfow gaw fag mar
vy T Q@ 3, AN SNelT yal  ax
i & o ol aF Wi S w7 qww
af 3| A4 A% AURTT TEE §GEE AL
MY o a% §8 £ AT A & &4-
fan w1 w4l Ag1Ed & w¢ 37 i)
qel ) FAIFT AVE AR FTT g
RETT FIE EAr fAww gwA ¢ WIAQ
atgra g § 6 7 6 gare wst
a1 yul wT @ §—ag Nt Afefew
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gsg AZY B zad 8 ) A AgmA AN —
I A A1 2amy F fAo gre e 2 Y-
Za A w7 T AT FRA TG TFA |

MR. CHAIRMAN : The hon. Member's
request will be conveyed to the hon. Minister
concerned.

ot gETnaty et garafa S{r, 2
HaYieg zw gw F F fwEin omad
gzi frara qfeq? amra £93 71 fagag
frar 3 —rxdma wY7 ggv Fora o wafr
T 244 Treat A faury gwrat ¥ oS o
gaeq aifrg go ¥ A7 qezyfy ¥ g4
TzAr @ 42Y 2 faad wifas 9 saifs
faara qarsdi str faarr ofra} Y a7
grery) 2 fx @3 712 a9 % Fa |aar
& wifer grar & #Y- faga afrgz £ D
s1zfr 33 faa wd) & 7973 93 7r999m@
¥ oo e NFHfA & f40 Jar A g 5
g s # fgwiF gur & g @)
Tgad ar 2z gadt aifedt a1 a1 91 fawra
afrgdl ¥ weg7 A agaq 41 ag gEd
ai#f i 41 TAfAT IR 39 el &)
a [ % fau, 37 At usgt § fagw
garst 7 fagaa frar fF 2ot wsal &
w3t faurm  ofiqdt w1 qga 51 fam
A | dar §7 w9 & w0 5 g7 faana
qfxqq) €1 aarfea #1 fag7g g7 A7 TsHl
1 fama qurai 3 71§ 2w & fga & fear
& e ar & adY qAar ) afsq & g
qAT AT F@Tg 9T g IR fEay
fasY F1Um & WL 9T 39 9F F Aoy
taar g1 | 97:g fawa afeqd - #39  €W
A1 T # ) aqca gl afew 2w 5 w=f
UsA ¥ Y, Agi-wgr famiA afed @, ga
ot gailcs FY A3 0 2@ & FqT WY
UF WATARAT 204 g1 T B SHE @ AT
% AR A & gawT w@amq war

g
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r wrqd fadza @ s gard 2w & &8
U wra W Tw gFwT & ¥ fyad fagra
qfeed ag § mare & ¥w¢ ofgam FmA
a% | ofiaw dnrer & Araw Far aw
fagag &Y & 3% & o @ ¥wT afeww
F117 aw fa3 Teat & wa fawry afte?
T & AR gD wiek  qwy @ar
FAEAT g ¢ ;AW @a, fnarn #1349,
AT IET AT TUFEqT |

Q& 9194 q3Ew . WYT jET gEA

st gwrqEAT wrest : ger g2 faum
a1 9392 904 1 fazgm w7 I R
9t mit fama aftgz qdY 78 & 1 e
e aAzF @2 oA 7 39 FFT ¥
asa § faad fagia afted 4 Z1d g0 o
I USA & qwET 9T ar 39 uysdl 7
fret w17 & eqrfaen @ fagdla samx
qg g7 &, @ar ¥ 48Y a0 gafao 73
uaq fawre gq swmx & & f5  faq <sa)
& gzt oiw fagT afted & 9k 3z
w0 w791 F1 A% 59 29 F a0 T
¥ ®91 1T A 9¥A1 § IAA TW W W
Fargr Sy g% fao gfz gfagaq & @
HOFT £I7 F HAQFAT &1 91 Ig Ga1-
g ot ¢ a1 arfee | /g g fw
agi 1 frarT aurg g arfta w3@
A5 oYr 77 gag Az @i famg fag
oTa | 9 gEArT £ aqragrfewAr Fas
gAr & Av3+7 & g1 A8 & afer 71 29
% grasy ¥ gq gw &1 fana frar san
Tifze |

gAdt At A & fadw w9 ¥ w0
@iz g ag 7z & v 2 ot fawra afml
¥ oY grg 8 vynawr A ¥, T wrean
RrwFaoran gF7 & WEIIEAX FI
w @ 73 § 1 37 fawrw afcasY & qzeq
A & fae Air fra g&T & JEArE
wlx arzniz 1 §, 9w ara & & fa@n
¥ Adf wgar Tigar | AfwT gewrA: W

KARTIKA 28, 1891 (54KA)

(Abolition) Bill wh
&) FASt § oF &7 war g fe
fagre & vw safsq A wog gur & @gEq
a7 & fag feg g4 § gareg qrEf &
Ty |3Eq1 &1 qver fag qag sq@Ea §
wiat gAYat & af Wiy FammEm 79
741 ® =@Yq £ a1 A1 q@1 @1 6 QF
qidf & At 7 wod ufy q geaEt
AT % T gat weqadl 1 wa =2y
9% Y G4 &1 a7 771 W IA WAL
9 ¥ 797 w1 & ggeq faaifag e
917 €W IHT F 9IAg, fagiT, I
w2ar 9T gat Togl § auAc ag W §)
af4u tq gFT & A gor grIAd §
fa98 oF A7 9FTT F W KT AW
fam 721 2 I§%) 17 & foo wegw
wragaFwAr ¢ & faurg  qfigd) « qa
&A1 ;ifgn oY ga% grasy § aedar
& faarz gYar aifgo

gl F gy A 8 ow a6l
F2A1 IMEAT § | Tarw FY fawrq ofiex
®IgAIT ®IYA F 96T FHIT 10

9™ Y met  oR FEE AR
zrgdt &Y gqezyfa @ 1 qErw gt
mw Fwadfusa g IMT A ®F

1965 ¥ qrfeears & q99 ®1 @HAr 7
#a7 qg1g) & @ia gl fem afes sad
gq 29 & exfymra &1 e o) w1 gaR
wedl & ga g7 987 w77 § fw 1062 &
ST wiEo # AY T9 &9 & q9 A9
BT 41 I G & 19T K FG G
1965 ¥ qara Y uzdY 9T gwr | fsa
Iy dame & ez WA $g @dl v
fafas 3 9931 eard g9 %31 % 92 W
w&IT § a9q areew fer —aré fgg
& Arq 9T UIg [T TR0 B %1€ faa
¥ A9 qU ¥ A1 9631 3 97w
garat ar fedt g fadg % T 97 vy
T ®1 E E@ar

yusgAr az ¢ e saflg gewrr
&1 @ o1 87 gfed) A gafagr
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gaAr wifgd | o afsgar @ gwe &
& e g uadifas g @ w98 &
fog fergel wie faael & Aw & g9d
§a1 7391 1A §, 9T IA DAY ¥ £ A
fesdl ®1 digar ;A & @ 9w N
wfdai =g cona & g ar @ & F4) N
2Y. 37 #Y fad *7 zarar =1fgy W |9
F #a & ¥ g wy farar FE
aifelr |

gadt @A dwra & geaew § gR
az et § & ot gg faa qf az1 ¢
9T T GEF IR gar | WAL HAAL
famiz & s 97 wrer & ararT 9T 9Ard
st fawmsa @Y war @ ww @
rer qurdY @ w7 3 qF@ F A AT
fraia wzar 2 fx @z qard) fae fafe &
szt et arq 1 JfFT oF 37 & qFQrq
FT I 8 W9 F Aeaq § fagaq
w31 Tigar g i 9w 97 doa F ma
45 gfaua &n A 9T ®E &1 ag
wgd 2 fa ey moAY mgwrar foed @
@ gATa Y ATHIT F1 HEqHEqL] Fr
WIST &) FIEMW FA F AR 9T AN
wrgr & w1 & fz5dr ®Y wiAd ® fea)
wwic & #1% wafe ady A =|ifgd
g 4 A1 & araedi § wgvar oI
Yz fwdY 9T F  gArqeas qEET §
gmar @rmrat Tisg ga1 WAT 1 AE@P A%
fafa &1 qeaeg &, fafo & ovavw & &
aagas frdy fafr &y anrm #33 &
qar & Agf g 1 qu femie g & fr 2w
# wodl fafan) 1 geferg @@ gu s
mifa®s Ny f&5dY vs g fafs &
gufeqs fafe & &7 ¥ eflF o & @t
2 & wAF waiEl ) fAse wiA @
aga ayt g2z fad ¥l g0y qEE &
|y ot gAY WY 97 fAw wTAF A
# wowar g fe ag domdt war & fga &
o< 8@ & owan & fga & g
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ufiaw a1 fam %1 §z F7 § goar
WA GACT FTAT 941241 § T3 § A% A
T g WY ZYAIT § AT g F1 1
T ZAT 2, AT I & ALING 1 GEA |
gwmafa &, mia 7 zar giar fs &9 |
957 ®Y & T 287 oF auf qdf Fr1 qrar-
gzm oft gt gt 1 ew & fAr A gey
®9 7 FFET ATHT K AT /1741 § )
FIFIT K1 7941 wiaq 2 (6 A1 39 9F7T
% famiziznz weq 217 2 39 & wear
ziga A1 74 F¥ agfa a3 o & AR
oAl 2 & gar T geq | ST
AT A1 AN qE AGT W g ¥ Aqg
3T & /d vgm ) sfrem gw oA @
grent & fx f3m fag g7 w1 wiT J
ZIAAT  FIET AR AGT-HRINUCT H(
Arar faaiz 41 957 21, MI@EN g7 F0
F AT 1 WA Y, WY GAIT T HIT
Fuetng F1 HAST F - ATwT 7 fa|
wE F1 @A Argr 92 we Y wfax
IWET T TH TM OF OEIT AT &
araa grar . gAfan & [gm f& @
qLE: &1 M % fAo gz oy gred)
aifgq e 517 Y 29 9917 F N g8
oIF AT 3T 9541 77 zaar & fa=ix fear
Fg WYL qeF1A A OF @WAA fEar
@17 | aqt an 39 9wl A1 AzEd gn
BT &7 AT &1 J99 99 1 gAGC
LEARCC I A ED I

J0E9g & FraH A wg OF o9
F@qT d31q1 191 IF A AT 1@ wB
sq1T # T|d g qvar ua @0 wH-
w7 71 77 faotg a1 f5 Sz gfegrmy
%1 faar @rg, w3 &) ag agna @ fagia
g1, af¥q gg faarr gftmmt & qa &
qr : ZHY A 4@ ¥ ATHEET 2 IW
¥ g3 feg wrqr & QWA Ay wiew &
FiileT & 39 ¥ A 27 § ;v ffe
81 wdmg w1 frga gfamar § qm
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# wrar & 1 AT Atat zafag fF zframn
q7Id ¥ w37 oF fager gar &7 w37
g gz AU7 99F UST a7 747 A F=HT
gvErT 91T 9w " wie &1 foes @r
f& zarr o gz wid g 5 ag
797 fag¥ a7 &1 gmT aF Fvdlig #
HRTF oz AT oog F sguar Ag 7
seqr aifzy | mifgr 9€mg qa@ a1
fasqr ar zfegimr 1 fas, 73w A wigg
H 'F"} |

o g7l ggz T F oqma 419,
|17 ara mizat gfoaror & g0 w7 WA
T AW @ {AT Taw #
mad gF@ @ gF  FT O OWF AN
gnar ama fr afz oF mad F Og
UF To 1 Y A« AT AF A 97T A\
%o a7 zfrurmi ¥ gmr  Fw R ogA
€1 sqg q T 41§ 1 AFAT g1 A7
A wAIFETF oqq WY wrEtAa 71 9gfa
X F FUAT FFAT IA AT G wA &)
QFar 7ufza 1 =1 F A7 0T Fga1 2 fa
¥ T FIT AHA AT wT & zAH
FUEAT F1 AHCNT FIA7 T0fgn
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AZT AF GAT7 o AFgeT §, 9 Y
ag 959 " A1 0§ (29 139 9g W
AN gfegear vz IF 4 Tg QA9
oF Bz A g 4T Am #1 qW 2
fzaram £ &z $77 FAT TN AN
qA1d F1 & 1 T AT fgmrsa 71 faar
®T o0& Uy 91 fem g M faga
¥ 39 &Y vAgAY & © ¥ qfrmg s7
izar @19

WA & a7 A ferasr Iq-7raurA)
df wYt 977 wY7 fegmgras &1 faar #1
& AQT 7IST IAMYT AT I K1 UFAAT
famar FArgy AT ERA 2 g9 AT A W
|AEAT FT AATAIT g AFAT § 1 @AY
A wzA & s faarameds o &1 iFAr
agl aifgd fag & 29 & wWIT waTINgw

KARTIKA 28, 1891 (S4KA)
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aarm gl §wd A wgfe &t # dar
211

T ue # g7 & qare @ fawE
91 & 1 faar« afrgz 1 garg @
&7 faurg fwar 2 39 & zIq faojg @1
g £ g wa 1 g fama riadifas
zlez & 2 o Afsa i [rg-r @ #3507 §2-
F17 ¢qrd AT FwA w1 fa4ra garEr
F eIl £1 EIRIT &7 WA q94T 6T
& Y w39 337 AT gfgwa ¥ goea
st Wit fa7 faa usgt ¥ fagr ofws
# QAR AHIA  HAIG 7T F1GiQqQr
L]

SHRI BEDABRATA BARUA (Kaliabor):
Mr. Chairman, Sir, that Punjab has become
a smaller State than it was would itself
justify the abolition of the upper House in
Punjab. But it hardly makes a genuine
argument, because a federation is based on
equality of Status and if a State becomes
small, it is up to the federal authorities or
those States that are made into a federation
to sec that all the units are small or at least
they are made equal in the Council of
States or the Rajya Sabha.  As it is, we
have managed somehow to forget this
principle. We have allowed the enslave-
ment of small States by the control of the
Central Government and the big States,
This has unfortunately created this problem.
But then I would never accept the argument
that being small States they should have no
second chamber. The puint is, apart from
the size of the States, what justification has
a second chamber anywhere,

There has been a  lot of intellectual
debate on this point, and Harold Laski has
a lot of spicy things 10 say aboutit, He
said in his famous book called The Grammar
of Polities that even for sovereign States,
not to speak of the units of a federation,
there can be bardly any justification for a
second chamber. There can be hardly any
justification because either the second
chamber becomes a rubber-stamp, in which
case it is noi necessary, or it becomes a
challenge to the lower House in which case
it violates the democratic principle. It is
hardly possible to have a via media in which
a second chamber can function wiihout
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thwarting the democratic principle and
representative principle and still do some-
thing in lcgislation that cannot be done
without having a second chamber as part of
Parliament, Therefore, all the arguments
that have been offcred about the second
chamber were more or less put at naught or
negatived in the beginoing of this century,
when it was very well stated that solong
as wc accept democracy, to accepl a second
chamber is to put a premium on reaction
and no amount of sophistication can hide
the fact that once you accept democracy and
representative principle it would not absolu-
tely do for enybody to suggest that there
should be a second chamber to check autoc-
racy of the lower House, As the argument
went, there was no such thing, and in India,
the constitution-makers never thought of
checking the autocracy of the lower House
at least in Parliament where there was some
sort of check. I have no doubt that that
check may begin to operate some day some-
time. But where a resolution by the Joint
Houses of Parliament, of both Houses and
all that, is to be passed, it may become a
very dramatic type of experience. But so
far as the States are concerned, we have
completely made them useless, The upper
Houses are completely useless ; they do not
have financial powers or large legislative

powers . they cannot possibly postpone
legislation.  There cannot be anything
practical.

No reference te the principles of the
second chamber was made, They say it
was made & job<creating body, just meant to
create some jobs for some people at the cost
of the State exchequer. It did not sound
just as well. I do not believe and 1 do not
agree that those people who arc politicians
should have no job security. 1 think politi-
cians also should have some job security or,
the politician should be able to devote him-
sclf to the country’s cause without having
the fear of starvation comparatively ata
yvoung age of 40 or so.

A politician should be given a job, but
the way he is given the job and the way he
is maintained should be proper. We should
not maintain people who would be uscless

SHRI S. S. KOTHARI (Mandsaur) :
You want a teo-yoar term for Lok Sabha ?
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SHRI BEDABRATA BARUA : No. In
some countries it is 3 years and in some
countries 4 vears. No one has extended
it beyond fivee. However much we may
like it, it is not there anywhere in the
world.

Even the last speaker who said that the
second chamber could have been wuseful
sounded like the 19th century writers in
Britain and France, who used to sav about
the second chamber that it is not the politi-
cians' world but it is the aristocrats’ world.
If our princes also wanted some such thing
we could have put them there and formed
a second chamber, where they could meet
once in five years und what they do would
nol matter at all. But we have not dode it.

The second chamber is without powers,
It does not have a semblance of authority.
It does not represent anybody. It does not
even represent the mnon-political people.
When it does it does it with . vengeance.
When there is a representation for teachers,
we introduce a sort of eleclion among
professors and vitiate the atmosphere, When-
ever the electorate is small  the chances of
corruption are greater. It is easier to
purchase a small electoiate of 30 to 40
people than to corrupt a large-sized electo-
rate. In the United States also, the idea

of direct elections came about because they
found in a small clectorate, the village
headman can be easily purchased while
thousands of people cannot be casily
purchased.

For all these reasons, the sccond
chamber should go. In Punjab they have
done it nicely. We should try our best to

sec that every State abolishes the second
chamber. It is so useless, functionless and
colourless. Without authority, it becomes
less colourful, So far as Rajya Sabha is
concerued, it is high time we persuade the
entire country to think of a Rajya Sabha
which would involve a federal principle. If
small States need not exist, Rajya Sabha
also need not exist. In America, irrespec-
tive of the size of a State, they have two
members for each State in the Senate. But
in the Rajya Sabha, it is not so. Manipur
and U. P. do not have equal number of
represcotatives.  Unless we  have that
equality, in the Rajya Sabha, we do not
want the Rajya Sabba also.
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SHRI LOBO PRABHU (Udipi) : Mr.
Chairman, the decision 1o abolish the
Legislative Council of Punjab has been
related to the economy of Rs. 6 lakhs which
is spent on it. A little deeper investigation
would show that this decision s related
to the political disparity between the
Assembly and the Council. That disparity
occurred in Bengal and the West Bengal
Lezislative Council had to go. That dispa-
rity has now arisen in Punjab and the
Council is going.

The question is whether we should
expose our institutions to political manoeu-
vres of this kind. 1 would agree with my
friends if the second chambers are not pay-
ing for what is spent on them, it the second
chambers are the fifth wheel. they should be
abolished in all States. But if you are
abolishing them onc by onc in the States as
and when they become inconvenient to the
party in pawer, you are bringing the Con-
stitutiun and democracy into contempt. 1L
may be said herc that in :ertain States where
the political complexion of the Assembly is
different from that of the Council. as in
Madras and Kerala

AN HON, MEMBER : There is no
Council in Kerala.

SHR1 LOBO PRABHU: Yes, you
would have abolished it if it werc there. Now
the second chamber continues as a matter of
sufference.  The moment it becomes incon-
venient in any State it will have to go. |
presume in Madras the second chamber has
been properly disciplined about its own
existence.

SHRI SEZHIYAN (Kumbakonam) : It
is going to be expanded.

SHRI LOBO PRABHU : This is politi-
cal gerrymandering.

1 would not agree with my hon. friend,
Shri Barua, that second chambers are un-
pecessary. He quoted Laski. He was my
tutor when I was in England and I have
great respect for him. But he seems 10
have taken a jaundiced view of the second
chamber because of the fact that the second
chamber he had in mind was the House of
Lords which was standing in the way of the
House ol Commons. We have to consider
the second chamber with reference to
article 169 of our Constitution. Qur second
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chamber is not constituted of princes, as
Shri Barua has said. One-third of it is
constituted by representatives of local bodies.

The question is whether you want the local
bodies to bc represented s:parately in the

legislature. There would be i large volume
oi opinion in favour of the view that in a
democracy the local bodies should be

represented in the legislature, It would not
be fair to confuse this rep:esentation with
the representation of peers in the House of
Lords. This is a necessar. representation
becaus: of the special position occupied by
the local bodies in our country.

Then, one-twelfths of the second cham-
ber consists of representatives of graduates.
I hope no one will object to education
being a qualification for election to the
second chamber. In fact, it woud have
been veiy good if we had educa ion as a
qualification for election even o this House.
If we can get at least some members on  the
basis of education, representing educated
people, 1 do not think there can be any
argument against il,

Then, you have representation for
teachers. We have been consistently
denigrating the institution of teachers., Is
it our intention to deprive them of this
little representation 7 It is true that some-
body who is not a teacher may stand for
election. Then, you can presciibe by rule
that only a serving teacher can stand for
election. Similarly, those who represent
local bodies must be serving local body
men.

SHRI SEZHIYAN : But
possible. A teacher cannot
election before resigning his past.

that is not
stand for

SHRI LOBO PRABHU : Then he can
come back to the profession. But he must
be a serving teacher.

These arc representation by election.
Then there is representation by nomination.
One-iwelfth of the members would be nomi-
nated to represent art, literature, sciemce,
co-operation and social service,

Here again, no one will deny that these
professions and departments of life are not
capable of facing the hurlyburly of an election.
You cannot expect an artist or a scieotist,
who fs immersed in his research, to go along
and stand for clection. If you want their
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representation and assistance, you must
have them by this process.
I would say again that some improve-

ment is possible here. At the moment,
what is known as an artist or a scientist is
entirely left to the discretion of Government.
As far as | know Government thinks of
artists who are only politicians. 1 do not
want to recall the nominations to the Rajya
Sabha last time, but we must have artists
nominated by artists. There should be
panels for the consideration of Government ;
Government should not be free to put
politicians as artists into the Rajya Sabha
because if they do that, they will not be
representing artists but will be representing
politicians who have dabbled in art or who
know a little of science.

SHRI RANDHIR SINGH (Rohtak) :
The Harayana people are very good artists.
We do not have any in the Upper House.

AN HON. MEMBER
specimen.

: You are a

SHRI P. R. THAKUR (Nabadwip) :
These people can be consulted without
having any representation in the Legislature.

SHRI LOBO PRABHU : You also can
be consulted and you need not be here. We
will go and consult you in your house, The
Legislature is a place where you are bya
right.

I will now come to a class to which
some objection can be properly taken,
pamely, the clection of one-third of the
members by the members of the Legislative
Assemblies. To this body the objection
properly applies that there is corruption,
that unless you pay for a vote the Assembly
member generally does not give it to the
proper person, Secondly, there is the
objection to this class that it follows the
party complexion. You are representing the
same pattern in the Upper House as in the
Lower House. So, if it is possible, we
should complelely eliminate this third sec-
tion, namely, that of election by the
Assemblies, because it is unnecessary and is
capable of being perverted and misused.
Otherwise, I would like to join issue with
wy bon. friend that the second Chamber is
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unnecessary. There is a necessity for a
second Chamber.

SHRI E. K. NAYANAR (Palghat) :
This Bill ‘s for abolition of the second
Chamber.

SHRI LOBO PRABHU : I will educate
you in due course,

There is a justification for a second
Chamber. firstly, to provide special repre-
scntation of the kind that 1 mentioned,
secondly, to provide representation for those
who would not ordinarily be elected and,
thirdly, to provide a brake on the vagaries
and extravagances of Lower House. 1 need
not tell vou what vagaries and extrava-
gances occur in the Lower House.

SHR1 RANDHIR SINGH : We are not
extravagani people.

SHRI BAL RAJ MADHOK (South
Delhi) : All the Young Turks come from
Rajya Sabha.

SHRI LOBO PRABHU : You are not
extravagant.

Unless we get a House which can
be steady, sober and studious, 1 think,
demuocracy cannot function properly, special-
ly in this country. We must have a body
which is not reactionary. 1 think, as my
hon. friend here mentioned, Rajya Sabha
contributes all the Young  Turks,
socialism or Communism that exists in our
Legislature,

AN HON. MEMBER : Not all ;‘ a few
of them.

SHRI LOBO PRABHU:
you want a body like this.

Fourthly, there should be deceleration in
legislation. You do not want legislation to
go so fast that people have no time to
examine it properly. The Upper House
provides this forum of deccleration to vet
legislation which is hastilv passed like, fur
instance, the Bank Nationalisation Act.

Therefore

With these remarks about improving the
wondition of our second chambers, whether
Rajya Sabba or Councils in the States, I
would like to support the Bill. I would
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like to say that as posslble this House
should v:ry seriously consider how to make
the second chamber more functional. The
people are anxious to get rid of these
bodies because they ::re not functional, there
is no proper representation and proper
authority which only comes from proper
representation, Therefore, let us take this
opportunity—this is the second abolition of
the upper chamber—-before there is the third
abolition to see whether we cannot make our
second chambers mo-e functional.
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*SHRI K. M. ABRAHAM (Kottayam) :
Mr. Chairman, Sir, the use of four more
languages has been allowed in this House.

Using that facility 1 am happy to speak
today in my mother tongue, Malayalam,

The Bill that is before the House seeks
to abolish the Legislative Council in Punjab,
A Resolution has been passed by the Legis-
lative Assembly there abolishing the Legisla-
tive Council. This Bill has been brought
here by the hon. Law Minister to give legal

’Thnonsiml :pwch Was del?mwd in Malayalam.
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force to that. This is a progressive measure
and therefore I welcome it.

Why do 1 say it is a progressive
measure ? Tt is said that actually in the
Upper Chamber different sections of our
society are represented. I am not of the
opinion that because of that there should be
Upper Chambers in our country. Certain
hon. Members who spoke yesterday said that
for a thorough consideration of the legisla-
tions passed by the Lower House Upper
Chambers are needed. T do not agree with
that view. Our Assemblies and Parliament
d. not take decisions which require any re-
consideration, Without a thorough exami-
nation they dJdo not pass any law  There-
fore, Sir, in my opinion these Upper Cham-
bers arc not needed. Our Assemblies and
Parliament  which consist of Members
directly elected by our people are responsible
for taking the necessary steps with a view to
fulfilling the desires and aspirations of our
people.  Wherever we have such Assemblies
and when we have the Lok Sabha here there
is no need to have Upper Chambers with
power to question the decisions of the lower
chambers.

As [ said carlier, a resolution has been
passed in the Punjab Legislative Assembly
abolishing the Legisiative Couacil there,  As
far as 1 know it was prompted to take this
step because West  Bengal  abolished  its
Council. There are Legislative Councils in
manv more States They should also be
abolished ard necessary steps for that should
be taken in the concerned Assemblies.

I was really pained to hear my hon.
friend from Madras, belonging to the D.M.K.
Party, saying here that they are trying to
increase the membership of their Upper
Chamber. In this twentieth century when
instead of accepting a progressive measure
abolishing the Upper Chamber they are
trying to increase the membership it cannot
be said as a progressive step.

Sir, instead of leaving it to the State
Assemblies to decide whether they should
have Councils or not and then bringing
scparate Bills here in respect of each State
1 would request rhe hon. Law Minister to
bring a Bill amending the Constitution. [
am sure he will say that they are ina
minoritv and they may not get the nccessary
suppo-t.  But I can assure him that if he
brings a Bill now he will get the necessary
support. Therefore I request him to bring
such a Bill immediately.
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The hon, Minister may argue that the
Rajya Sabha is necessary because whereas
in the Lok Sabha there are Members elected
directly by the people in Rajva Sabha the
different States are represented. I must tell
him that in the Lok Sabha also there are
Members from the different States. There-
fore a separate House for giving representa-
tion to the States is not necessary. If he
still says that the Rajya Sabha is necessary
I would like to suggest that its constitution
should be chunged so that the States are
given equal representation.

(Abolition) Bill

In the end, Sir, I would like to conclude
by saying that the Rajya Sabha and Legisla-
tive Councils should be abolished and a Bill
amending the Constitution on that line
should be brought here, With that request
to the hon. Minister, on behalf of my Party,
1 support this Bill.

SHRI E. K. NAYANAR (Palghat) : Sir,
while Mr. Abraham was speaking in
Malaya:am, they have not taken down the
minutes. We got the information from the
Lok Sabha office that speeches in Kannada,
Malayalam, Tamil and Telugu will be trans-
lated into English and Hindi. But we want
to xnow whether any arrangement has been
made to take shorthand notes of speeches in
these languages. In that bulletin which we
received from the Lok Sabha office, position
regarding taking down shorthand notes is
not clearly indicated.

MR. CHAIRMAN : There are no short-
hand-writers in all these languages here.
So...(Interruptions)

SOME HON. MEMBERS : Why ?

SHRI A, SREEDHARAN (Badagara) :
We have given them sufficient notice, Sir,
Why should they not arrange for its being
taken down ?

SHRI RANDHIR SINGH: Some
arrangement mus' be made. We are all one
with you,

SHRI A. SREEDHARAN : It should
not be done in such a half-hearted faskion.

SHRI RANDHIR SINGH : You may
also give your co-operation. Government
must give their full co-operation,
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MR. CHAIRMAN :
recording of all specches,

SHRI E. K. NAYANAR :
translation in English can be taken.

MR. CHATRMAN : It will be translat.d

But we have tape-

But the

from all the languages into Hindi and
English.
SHRI E. K. NAYANAR : There aie

fourteen languages in which Members are
entitled to spcak on the Floor of the
House,

SHRI RANDHIR SINGH : At least for
these four languages, arrangements must
be made immediately. We are all one on
this.

MR. CHAIRMAN : All the speeches
are tape-recorded and they will be irans-
cribed later on. We have no shorthand-
writers in all the languages.

SHRI E. K. NAYANAR :
them.

We shall get

SHRI A. SREEDHARAN : We shall
provide them,

MR. CHAIRMAN : Hon.
can discuss  the matter with the
Speaker.

Members
Hon.

SHRI A. SREEDHARAN : Tape-record
is not the original record.  According to the
rules, original record must be kept . and
tape-record is not dependable ; it is not
acceptable that way as a record.

SHRI SEZHIYAN : May [ make one
submission ? When Meémbers make speeches
in Hindi or Englisii, those specches are beirg
taken down in Hindi or English, as the
case may be. Supposing a Member speaks in
some other language, then you say that the
tape-recording  will do. Why should the
same method not be followed for speeches in
Hindi and Fnglish also 7 When you
allow a certain method for speeches
in English and Hindi, the same method can
be adoptud for speeches in the other langu-
ages also. Il the Secretariat feels difficulty
in providing stenographers, we are readv to
provide them.

SHRI RANDHIR SINGH : This matter
should be expedited. That is the sense of the
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House. It mnst be conveyed to the Hon.
Speaker. The House is ome on this that
arrangements must be made immediatcly for
this.

(Abolution) Bl

SHRI N. SREEKANTAN NAIR
(Quilon) : We want a ruling from the
Chairman. The Chairman is here and we

want his decision.

SHRI A. SREEDHARAN : We want
a ruling from the Chair and not from the
hon. Member.

SHRI RANDHIR SINGH -
ing my hon. friends.

I am help-

SHRI N. SREEKANTAN NAIR : We
are thankful to him for his support, but we
want the decision from the Chaitman.

SHRI RANDHIR SINGH : 1 think my
hon, friends have misundersiocod me. 1 am
one with the whole House that arrangement
must be made immediately and no delay can
be brooked in this.

MR. CHAIRMAN : Now, Shri A. S.

Saigal.
SHRI B. K. DASCHOWDHARY
(Cooch-Bibar) : 1 had made a submission

that similar arrangements should be made
for simultaneous interpretation in other
languages also, like Bengali and Assamese,
for instance.

MR. CHAIRMAN :
the House!

That is not before

SHRI B. K. DASCHOWDHARY : 1
would like to know whether any action has
been taken on that matter.

MR. CHAIRMAN : Let him not inter-
rupt the proceedings of the House in this
matter. He can see the Hon, Speaker and
discuss the matter, and let us see if he is
able to help the hon. Member,

AN HON. MEMBER : He must be able
to help.

st qofe agme (Fasmage) : weas
Aaaq, qwra s F caeaa w1 A
fast e & iwd R.. . (vawwm). L,
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w3t w19 F |ran gArR faa 7wt
WIeT ®AgIAR @Y Wi fagr, &
T s fr g A N e A
sugeq) &A1 TIfgn w7 w9 7 grwIad
®) gIETr F P AV OIT FY GILT AT W
T ¥ 3 wifgo e za & fag ot w
T &1 sggear weAr Afze arfFd 37 /)
%Y§ famaa a, .,

MR. CHAIRMAN : I called upon the

hon. Member to speak on the Bill and not
on this question.

SHRI A. S. SAIGAL : These things
arc going on, So, What are we to do ?

MR. CHAIRMAN : | would now allow
him 1o speak on this.  If he wants to speak
on the Bill, he may do so.

Wl @o fae wgma - 7 za faw
aada #77 % fA0 @y garg | A Qe
AtaY 5 4 ag avEr A § f5 9 oage
Btz 2 o7 fF Aad w1 2 oA Ay
ot gat @v1 ¥ 39 &1 WHeewA aef a7
Y grar ...

SHRI N, SREEKANTAN NAIR : On a
point of order.
MR. CHAIRMAN : If the point of

order is only for giving information, then I
shall not allow it. If the point of order is
really a point of order, then 1 shall hear it,...

SHRI N. SREEKANTAN NAIR : 1
want your rul’ng on one matter,

MR. CHAIRMAN : If the point of
order proves false, then I shall have to see
what can be done,

ot wr-fae mgaa: A & 53 7 wgAr
sigar fr afg 33 3 eifgme 1 gar
2 otr mfFmds sady ar 19 grags,
[T ANl WYT AVE /AT 19T R E
quAmaT a44) 2, oAl feafa 7 arg qas

wg $3 e § fr o afqarke, usa-
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& tagea owar f& g &1 @ ysg-aw
2, 3NE WE AT H & T EA 1 64
gra § afsr grow wrs S E 97 g
g agt 9T gT feew & @i §
gafan & w19 & sEm fF @1 A
gyIt @zt 9% TAEAT ' FF 31U AO07
fraa fadl ¥ g@ 2 0 99 @ 2, 0F
agr 3sv Aifz N smrear @ AT ew
sqAEq] ¥ @ X7 1 ZA AYT Wq AV
aqAy & W7 2w F |1 F FAw 2o afz
ga Mafafes s &) T g §
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[ 7o wo wgTH]
&t zart faq oz ga ¥ ad) e 2 e oy
TF J5qT E) g OF JAE 9T ET UF g
¥ gm ¥ wfeo & o gra fawd &
Y Y agi 97 @ aF won @fafes
Star & o, g8 &) qUaL IT Al §
§ Wy 1 7w 4 w1 feqwa wia F1 wron
agY | gf, dtar fr ¥ Qedi & aqar e
gt 9T AT FHIY UK § AT /A NI
fe wigm 44 g€ & naadz & 37 wed)
# WY 37 |@ew T 2T =J1fg, A 77 Azt
I q+AY F Ay F1 Aar fyara gar |
a3 & T ¥ gfz 32 |ew w7 AT A1
gNITF IT A @A FTE, RH I A
1 waas FEY A |

gt aF wiar & A F AR A Fr
v7Eia. & wgar g & wiwr ¥ w93
TG wid I3 &1 T 9T I WINT FT
gaforg g wfa wizeas g¥ w7 Aar
ieigmDt FAw afz fgdy A
FgF - & Ar 7 &fao ) afsgr g &
HINIT 9T GHT AT gH0 P AT A2t IA N
it g@rd, grgeY, #Y FuET gd
We@rEA A0 T 1 3F & @iE gA0 Wi
AT |1gd # At amE wa faedr Y
gt v aza ¥ afyg gd grdlg
war) FF A1 wi & arAr @ gafae
gg g€ 2 & gu grdia wiqdt
mi & qAr 9z £ A @ o33 wnae X
A A Az AT Q. FaAqx Y, FAC N
at T g, IA /@ & FUAT TRAREA
gar aifzw 1 ga el & Arg ¥ EFT
qUGT FIAT 2 |

of) forw s w1 (wgaA) : qanafa o,
g Afaedfes #ifaa ogrhas fa=
aY pmtAmy 2 oemar ¥ ag frw @
rarnd &A1 foud ax & FmA afqe-
fe1 sifa® & frged & fada® wrar qr
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w17 zq AT 7 IEEY grAre avéx wY oY |
orw IEY ' ¥ duw afaeafer sifaw
¥ fagza ¥ fadgs zard aw § ol
g9 o1 fore sawr AT w@ § 0 ¢ H
ag @ e ¥ g7 A WUT FIOAR wY WEH
TW 1w 3, 7g aga & wsar I
Brevaw ot Ay oY gufy ¥ faeig
FTAT & IAFY TAFT TATNA KIAT ICFET
T WA AR IR A AT IEH
FCYT A, IO AT ¥ ®q F FE U
grrgqga 7 2 0¥ ¥, gz a1
#F nodfas ofed¥ &1 wear 2 fr afz
AFY AT AT yeAgv FY q@zmfa A §
A guiegww @, 77 ag zq@ faoda
38 grafa # a8 ¢ ay faedaw 2, gu-
FTAT § | AT ATE ¥ GIC 9547 & Al
w4 78 81 37 0F geigHy A€
T ¥ 1 F7 TRAY geArd g& o, wwEw
# gfAgm gz we TR FIT At wOwY
e 2 Srar fr o33 faay A ey agT
feeaifrwa Aafadl @1 & asata & a7y
wiar Azar g, wfsa g faay gafs
A%vs Ie7 N gEda gé 4, gaa
fze1 1o AnfadY 41, afeq ma % qraa
:fazma o zadt freaifowa afadr a8
? ) zawn aremn A1 wifzr, W@ sy
FIT 97 ZY A1 T AT & Y F &)
affT o7 A% w17 Tawr @ A8 T3 2,
AT AT IET AW A A FAET B, A3
AN T WL S A wifgd | faak
gaifeas 71 nF fa@aw fagy ax §
ar wYT I/ 47 qgq oY gl 9

15.00 hrs.

afF7 oF @i A 50 Smf ¢ Ak
faasr zu ngga W &3 ¥ fF gart g
B oqaqT #1 WY =7 gmd g § 7w
TgRee ¥ME A g g A-wale
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WFEN ¥ stz INFS w1 oM@
AT WL B, A 47 NG w3 @
T w9 FRenT &1 G 7, 72 999
a3r mEe 3, afma gwid g & A
oA F a9z § g2 @Eng A3 8, TEI-
far s7-ziatez ¥ d wr e gw
afermrr w71 2 | afsr, aaafr agieg,
HITHT 7z ar1 wadr G Asez qrél-
fama ot Ftaar sad sarar arg Ag
T O &1 FAdET @ omd w1 oWy
471 & fad gqd w7ar €1 sqrar g sarar
gra A zak far #1d gaor Trear gH
afeqmiz ®7ar 2y, faad gov.zrag A
7 81, Aafsa qaar &1 FrdE ardffagmy
2 Lz 8 A 0 oTaw far amit ragm
o 777 HAYZT Atfzar 3 Ra-faaz sz
ara Is1€ 4y | ero Afzar &1 zAr ar f&
FATT & Sarar { sAr30 AT 1P 41
1 WA & fag F-geal &1 USq F, 0F
rar F+7 3, gq7r areA B, Araer faw o#

otz =ter ma 7 @A 9ifed

15.01 hrs.
[Mr. Speaker in the Chairl

fag azg 7 qrowr 7121 9 Frgs2aq
#, 34 57z o gfz =a F9f Fagr 97T gw
Farzeany w1 famfaar gar 3@ 2, aqar
&1 WA g4 qq41 39 ¢, F4q7 F FIE-ge
WAT FAT X 2 A1 7RG FAAT 0 Y-
qq smar g gafAT wre Afzar &
wG fi41 Y g card 91 8T wiT-
[T AY yw7a Y A & afwa mg
& |1g zg At gmA § 3341 #r -
fadaq sarar 21w, wm a7 w1 agam
ST WIET  FIAT 741 99 AT F1 ®7
Y7 ol sgiEr gagia W7 gag A
gafar g1t-geqe A1 78T gr3E &0
micHr AT qifgy a1 wd-faAT ez
Y AIEAT § Iq I FA AA A o0 B
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famrn & sYgar =.fgk | e wre Sz
2@ ¥ oz arar Wy 3 ool
1zd § 6 wady off sraw 12 At sy
% 7 us 27 59 faax q9¢, @rg-faqz
T 9T QAT A usql § g §RG
91T 99 73 ¥, AfwT A% a1 w0 &
7 q919F % fasta ary a1 0f §, L
AT F gra F 2, @y A F YAaae
T gAGTT AMr &, IEA 57 GHIg-Y F
fa=Nar qar <an ¥, ag &7 wsgr 487 &
afFa sa® w103 ag A4 {17 & & dar-
3 weg w1 faafrar a7 w3 ag
faafgar @ew &Y g, 3F IaF W) w199
/A1 & 1 fggeqra ¥ sfagra 4 g quau
gfeat & g9 ar Y & Afea faar
BT ¥ A qr mr@ T Iqr iy § 7
forsrt &9 97 qargAY UIT & &7 A W
faezq 74f §, awmTl #Y ggaT 2, fefegaz
dfaedz Y7 s3327 FY ggwa B, wwwe-
=Y /YT sgRAE A FY gFAa 3 A JA8w
F1 a1 Y2 § 1 g8t ¥ 9N &Y g9 "rAw
313 ¥, AfFa faar #97 T qIwT 29,
FEl qF ATGT AW FAA 2, FATAT T2
A% 219 JTATE | UST T BT 9T AY 2—
faura qwr &, Ign AT g1 49 T
a1y 8, wgr fY qWITA TAET WA §,
afem fasr @7 g 7€ sqasar 747 20
afro qret sgaear it Flaczz g7 &
fam wrg fomrr &5z @art srdy o fzn, fag
¥ SAAT F qZANT FY SAIA { I Y AIET
2Y 1 afea go7 JraT Y IR 78 21,
gz gII9IEA &, IS ATE 2, AV A9
*t ardY §, W2 wIw ¥ £ 77 AN aAgv
wsg g9t & w9 # g1 faadr asdh gw
TAF WIEHT FIA, 35T F §7 €1 Mg,
wadx #1 zfaT 17 & TFH oy weA
FTAT F TE T AN a3 R

o1 Wl F Ar7 § g9 fadaw w1 ag
fad & exing sxar § ¢ agar fe G
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[t frm ==z W)
aargm W faswe @2 N wEAAT 9T
aefii & faae &7

SHRI JAIPAL SINGH (Khunti) : Mr,
Speaker, 1 do not know whether I am speak-
ing from the place where I should be because
there have been so many changes, and many
members have been worrying about my own
personal change—in my appearance.

When we are thinking of this Bill, if at
all we are democratic, there should be no
opposition to this at all. But we must under-
stand the meaning of democracy, when we
are talking such a lot about it in this House
In this House, there are a couple of nomi-
nated members. In the other House, there
are quite a few of them. Does democracy
mean election or nomination ? That is the
issue, If the Upper Houses, wherever they
are, are elected, then they are democrati-
cally chosen. I they are indirectly elected
it is again underdemocratic. Indirect election

is not democracy at all. Then let us all be
directly elected.
The whole thing is this. We have 1o

make up our mind as to how representative
members of the legislatures in the States and
here have to be.  We hive about 250 million
voters here. I have been a member right
from the very beginning. Many ol my voters
do not know where Delhi is

AN HON.
here.

MEMBER : Bring them

SHRI1 JAIPHL SINGH : I no not belong
to Kanpur,

SHRI §. M. BANERIEE (Kanpur):
I have not interrupted him. We belong to
Balia, Azamgarh.

SHRI JAIPAL SINGH : Balia people
are all mad. That was why they got thrashed
by the British, and rightly so.

Let us talk a little bit of sense. This
peculiar scrt of arguments being trotted out
here rather madden me. What do we mean ?
Can you be representative of anybody else
but yourself 7 What does :epresentation
mean ? Do you represent me ?

SHRI S. M. BANERIJEE : No,
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SHRI JAIPAL SINGH : You cannot, .

SHRI JYOTIRMOY BASU (Diamond
Harbour) : I dare not.

SHRI1 JAIPAL SINGH : He dare not
because he has not got the guts to represent
me.

What I feel is that it is not a question
of the House of Lords. ‘There is one mad

fellow from Bilaspur here. He does not
know the meaning of the ‘House of
Lords’.

SHRI E. K. NAYANAR : Is this parlia-
mentary 7

SHRI JAIPAL SINGH : We have the
‘House of Ladies here, not the House of
Lords’.

SHRI 5. M. BANERIJEE :
a Minister :

Tobe lady is
the lord has no place.

SHRI JAIPAL SINGH: The hon.
Member from Kanpur—1 should like 1o be
polite to him because he is very much jn-
terested in tanneries  (farerruptions.) This
questicn of den.ocracy is also a question of
expense. If 1 may be forgiven for putting it
that way, the whole lot of us here are wasi-
ing thousands of rupees in vur mad behaviour
here. There are people in the galleries who
come and see how we work...

MR. SPEAKER : That can be talked
among ourselves, not in their presence.

SHRI JAIPAL SINGH : They are much
wiser : they are better observers. They see
how we are conducting ourselves. Would you

ke me 1o tell yor how much it cosis
our couniry for us to sit for a day...
(Interruprions.) 1 am not supporting a

second chamber as a nominated bodv, but
certainly as £n elected body. Somebody said
about four houses and five houses. Heaven
knows how many houses he wants...(An
Hon. Member : Pillars). Why not lct every-
body have enough ? T support this in the
sense that i we want to be democratic let us
be honest 1o ourselves and make represen-
tation as represcntative as possible. It can
be possible only if we reduce the minimum
of representation and make it as small as
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possible. For a country like this, it cannot
reduce the number of the electorate. Ours
is a large country. For example, | believe
the constituency I come from has a stretch
of hundreds of miles. 1 really do not know.
They do not know where Delhi is...
(Interruptions.) 1 do not want to be wikind
to hon. Members. But I should I like them
to be honourable in their behaviour ; I wisu
they were honourable. 1 have ceased 1o be
dishonourable ; that is why 1 am an hon.
Member.

SHRI S. N. MISRA (Kannauj) : All the
aspects of the case have been discussed here.
One aspect of the case on which no light was
thrown is: consistency. There must be
consistency. It is only in the last session we
accepted the recommendation o’ West Bengal
Assembly and abolished the Council there.
There should be constituency in what we do
and without further discussion this  Bill
should be accepted.

MR. SPEAKER : Shri Sreedharun.

SHRI A, SREEDHARAN (Badagara) :
started speaking in Malaya.am.

MR. SPEAKER : You know English
very well.

SHRI A SREEDHARAN :  But | know

Malayalam better.

MR. SPEAKER : Just a minute. There
are Members who used to speak Hindi or
English very well. This arrangement was
just made to help those who do not know to
speak in these two languages, 1 think you
will take what 1 say in the right spirit. If
this continues and 1 have to listen to 14
different languages, God help us. I will just
keep dumb uver it.  That is all,

SHRI P. P. ESTHOSE (Mavattupuzha) :
But, Sir, the interprelation arrangement is
excellent.  ([nterruption),

MR SPEAKER : Order, order. How
can one expect everything overnight ? It is
good that we have started something ; but we
have not done it cent per cent : we will do
it. We are trying to improve it. But you
should help me. Those gentlemen who are
able to speak and understand English or
Hindi, why should they fall into this ? I do
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not mind ; you can go on speaking. but it is
only my reguest.

st anasx fag saag (Fee) @ am-
g meast 7z, 730 fAdza 2 e Are-
7 gz g4 & Fa.7 gfg gody A7
wgr F AT 3 1 77 qga qvg) 1T § )
TN TIFATT ATFT ZAIE qIH WY CET R
A gard aww 9 o @1 1@ &1 F9ar
FRHT AYAT AT § A dfwy

MR. SPEAKER : We
what the country is missing.

do not know

SHRI SHEO NARAIN (Basti) : Where
is the Cabinet ? No Cabinet Minister is
there. This is not proper.

SHRI P. P, ESTHOSE : He is a gentle-
man who knows English also, but he always
speaks in Hindi. When Shri Sreedharan
speaks in Malayalam, we get through the
ear-phones a very excellent English
translation.

SHR1 SHEO NARAIN : Where is the
Cabinet 7

MR. SPEAKER : One Minister is sitt-
ing. (/mterruption)

SHRI S. KANDAPPAN (Mettur) :  Sir,
I want to make a brief submission. With
due respect to  your observations, I would
like to point out one thing. There is the
question of the record. You were not here
when this issue was raised. As far us our
speaking in our mother-tongue is concerned,
there are two aspecis. One, we can better
express ourselves in our mother-tongue ;
another thing is the sentimental aspect about
which you know You know since our
freedom, our Members from the Hindi belt
had the privilege of expressing themselves in
their mother-tongue, and after two decades,
we are getting that privilege. I hope that
the Lok Sabha Secretariat wou'd not grudge
it and will improve upon the facilities that
are alrcady there.

With regard to the records, I have been
raising this issue of having a sort of uilingual
record in our library as well as those p:ncrs
which are circulated to Members. What
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happens at present is this. Those speeches
that are made in English are recorded in
English, and those delivered in Hindi are
recorded in Hindi. For those who do not
understand Hindi, the problem is that we have
got to refer to certain things in  the library.
It is not possible for us to get a translation
then and there nor can we seek scme Hindi
friends to get it t.anslated for us.

I rememnber when the DMK group repre-
sented by our leader, Shri Anbazhangan met
you in the Chamber soon after you were
clected to this high olfice, you promised us
that you will look into the matter and sec o
it that we get a sort of unilingual translation.

Here, 1 would like to make another
submission. Now, the interpretation is coming
into effect only in respect of four languages.
Itis wery difficult, however efficient the
interpreter might be, to have a clear transla-
tion. So, T would plead with you that, avail-
ing ourselves of the facilits that is there for
tape-recording, you should see to it that an
exact and clear transiation of the original
speeches delivered, whether they are in Tamil,
Malayalam, Telugu or Kannada, is made
available to Members cither in English or in
Hindi or in both the languages.

MR. SPEAKER : [ am wvery happy
that we have made some humble beginning,
and I am very hopeful that we would try to
extend it and try to get good stafl. But for
the time being, we are facing a few difficulties.
1 will call a meeting of the representatives ol
all the four States and I shall try to under-
stand your difficulties. 1 shall also try to
make you understand my own difficulties.
But please do not give it a colour, We are
all interested in hearing and understanding
each other. If we are to speak in our own
languages. it is very difficult for the Chair. 1
will sit here deaf and dumb listening to your
speeches. 1 would be very grateful if those
who know English very well can speak in
English till we have some very efficient and
competent stafl. Every mechanical equip-
ment is available. For the time being, we
have acceded to your request and made a
beginning.

SHRI1 SHEO NARAIN : There is no
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Cabinet ministzr on the treasury benches. We
must have a Cabinet minister,

SHRI 5. M BANFRIJEE : An ex-Cabinet
minister is there by vour side.

*SHRI A. SREFDHARAN (Badagara) :
Respected Mr. Speaker, 1 heartily welcome
this Bill sccking to abolish the Legislative
Council of the State of Punjab. As in
several other matters the inspiration for this
measure alse has come from my State. When
I am speaking in Malyalam. 1 am reminded
of 2 lincs by Shrr Rabindera Nath Tagore
who was a poet of international fame. He
had said, “*When the beart wishes to pay its
debts it must have a vcoin with a stamp of
its own kingdom on 1. That, Sir, is the
mother tongue,

Sir, the opportunity | have got (o speak
in my mother tongue is as a result of some
experiments conducted on democracy. In is
only another part of the same experiment
which prompted the Gowvernment to come
forward with this measure seeking to abolish
the Legislative Counzil of the Punjab.  Sir,
this Upper Houses have a hislorical back-
ground based on this background we have
adopted a method suitable to our country,
We have borrowed these Upper Houses from
the Britishi Parliamentary system. Basically,
there 1s fundamental Jdifference between our
democracy and that of Britain. The Buitish
system of democracy was evolved as a result
of series of experiments but in India demo-
cracy was born out of a national revolution.
In the Round Table Conference held in 1931
in London, Mahaima Gandhi, the father of
the nation, had explained into detail the role
of Upper Houses in the democratic set up of
India. He said in the Conference, '*Person-
ally 1 am of opinions that we can do with
ovne Chamber only and we can do it to great
advantage. We will certainly save « great
deal of expenses if we can bring ourselves to
believes that we shall do with one Chamber".
This was first implemented by abolishing the
Upper Chamber in Trivandrum, In the recent
past we came across an inspiring experiment
in the Indian democratcy. A party which was
returned to power on the same symbol, on
the sane ballot and on the same manifesto

*The original speech was delivered in

Malayalam.
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has been split into ruling party and the
opposition.  This was hat-trick of Mr,
Nijalingappa. Similarly, when 1 speak of
Upper Chambers, two issues come to my
mind One is how dne can give shape to
the representative character. Second is how
to share the power in a democracy. Regarding
the representative character many eloquent
speeches have taken place on the Floor of the
House A progressive democracy accepts
only the people's represeniation. In the
Monarchical Britain if there has been an
Upper House, it is due to the peculiar situa-
tion prevailing therc. Uppzr Houses have
been existing as a place for giving berths to
those who did not want to get in the Legis-
lature by means of a direct clections In the
namc of Upper Houses, there has been a lot
of political chicanerv. Firstly, we have seen
instances where people who could not fuce
a direct election getting into the Upper
Chamber through its back dieor, One example
I can cite.

In the 1962 General Elections the then
Mysore Chiel Minister Mr, Nijalingappa was
defeated. When he was defeated in  the
election he put his proxy in the Chair. That
proxy had openly said that he was like
Bharata who ruled over Avudhya in the name
of Shri Rama, This Mr. WNijalingappa who
was defeated in the General Election
approched one Mr. Poorna Nand who was
elected from Bhagalkut Constituency. He told
Mr. Poorna Nand that if he could vacate his
seat in the Legislature he could get into
Legislature from that Constituency. He made
Mr. Poorna Nand resign his seat in the
Assembly and was offered a seat in the
Council. These Upper Chambers thus give
plently of scope for such people to get into
the Legislature. Mr, Lobo Prabhu who
preceded me said that the Upper Chambers
are necessary (o give representations to all
sections of society such as teachers, scientists
and eminent techn-ocrats, In my own state
there is no Upper Champer, But substantial
section of the representatives of the Assembly
in my state consists of teachers If you
examine the Constitution of any Legislature
Assembly. you will come to know that the
above argument is hollow. In this Lok
Sabha itself the leader of Marxists party Mr.
A. K. Gopalan was a teacher himself. In
this House there are so many people who
have reached the hight of fame in various
walks of life.
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All of them have come here with the
support of the people. India has always
respected wisdom and Jearning. I any one
says that in order to give cognition to wisdom
and learning we should have scon chambers
in this country which has produced Kalidas
«nd Profulla Chandra Bose that dis plays
only his ignorance of India’s cultural heritage.

Today this new experiment is undertaken
only at the instance of State Governments.
A Rajya Sabha s still here at the Cenire
and these people here do not have the cour-
age to abolish it. Without abolishing the
Rajva Sabha, they are now saying @ We are
bringing forward this progressive measure”,
We are not fools 1o believe that statement.
In this case, it was Bengal and Punjab which
gave a lead and this example which was
shown by them will, 1 home, be followed up
by this Government at least at this latest
stage, 1t is only non-Congress Governments
like those of Punjab and Bengal which are
implementing the ideal which Gandhiji had in
mind. The Congress Party which has been
in power for the last 22 years has not been
abie to abolish Second Chambers.

This measure is indeed a noble measure
and as pointed out my honourable friend
only a Constitutional Amendmend Bill can
bring about a radical reform in our demo-
cratic set up and hoping that this will prove
to be the first step in that direction, I heartily
welcome this measure once again,

SHRI ABDUL GHANI DAR (Gurgaon) :
Spoke in Punjabi.

MR. SPEAKER : Spoke in Punjabi.

MR. SURENDRANATH DWIVEDY :
Sir, he belongs to Haryana. Let him speak
in Harayanvi.

SHR1 ABDUL GHANI DAR : I do not
agree with my hon. friend . (Interruption),
What is Haryana ? What is Uttar Pradesh ?
This is desh,

awrat 7 & zafac @Ar fe gadt ofr
Stzg A ¥ 7 o & 5 e FYE) o
deatratataa s sava o gR Tw
i &1 & § fF agqe 7z A A &
& gaqr 34 915 97 FT A7 F g
T wiar § WY % agi ¥ w@r g oog
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[ wsgm oY =] n
& 7 oA oAy Jur g ¥ ai-ae)
ot Fomid = fear | @AY g oAy 2
fa .

7' gfeal 1 3% ard Far & war
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Younogsters have joined hands. Isita
joke to run the Government  @g &z 2
f& fzam oYt wanr s0 Tag & @z
ETHT &) wA1E, wrgfrea) M7 gwifagi

& F7It gHud ®1 AT |
= TodtT Fag @ g% wiosr 941 2

i} wagm aAt wve o waE Az
TAAHT § AT ArF 99 @)

o} TomtT Fag : w9 % mrEw, TAFT
qq 931 g1 191 )

it wagm At WY Ag gz FAA 7
fe a3 ag7 7% wad &

ot ot fag © w19 w97 g7 & w2
WE

o W T uT: W §3 4% 5
st foad 3@ € .. (smawmm)...

weas "gaa : AT gaw § T30 @A
fr. 43-33 Qg AT K T AA Far
EiGIE

ot wmgw e & @ ogrew
galfaa $7 @191

SO RAIIW : W19 Afee

ot ogm At w7 & faw wiod a3
o3 T @71 97 & g W qaiq § Fwaw
g o § 3 Jr@T 91 dT @EHT FH
gur | 3@ I3 ANA X g geh w
faast fear ot fis x@ ZrI3w & F=wy
aft e em e ETw oy @1 fw
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&z fwift qvz o wqM7 7 2Y 1 Gz A
Fr%3 O t5d 477 49y T oy 0 gz W
g ar 5 38 qv d® vz |ifi
agi a7 TIFT KT ATF § gAT ATE H oA
Fg 7t @14 fgn | o Atz 8§ gara
g7 £1 a8-Y AT FT A g2 oIH AL
FI ZEET F AR |

afea 37 a37 aMq 4gT I 4ar |
gfrgrmy W 398 11 AT fzargd gza
&1 ag7 €0 (zeAr, f1afT F030 FET 8,
ag Wl 3AF 97 | @AC @9 A A #
7 T@A gU, 4% AT F| SA14 A @A
gu 21fq gz fF F27 9997 73, 797 3@
a1g & qrAr A /YT Y199 W EEFIT HY
far ar o mw qzi efiwT Y @ AF R
wYT fafaezs ot 72 3% 2 ma 917§,
sz wwrfaat @1 gguA 3 3g #39 IS0
2 & marfaan gtz segfasdl €1 qaiTs-
arz &1 g f5 9ol 7z waw IIAT R
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SHRI J. N. HAZARIKA (Dibrugarh) :
I rise to support the Bill becuuse the people
of Punjab want the abolition of the Legsla-
tive Council. The abolition or continuation
of any Legislative Council is the concern of
the State itself and it doss not concern the
entire country. The people of Punjab want
that it shou!d be abolished. Therefore, 1
support 1t,

There are a lot of arguments for and
against 1he existence of the Second Chamber,
One of the reasons on which the cxistence
of the Second Chamber is justified is the
theory of checks and balances.  All students
of history and politics know that there are
both the sides for the existence of the Second
Chamber. 1t 15 necessary  somelimess even
at the cost of democracy also because it
gives an opportunity to the Governiment to
review a matter passed by a democratic
legislature.  Everything done in  democratic
legislature may not always be correct and
perfect. Therefore, a second thought is
necessary for which the Second Chamber is
provided. One of my hen friends has said
that the Second Chumber provides rehabi-
litation for the deleated candidates. Actually
that is not so though it is being utilised
not only in one cise which was referred to
by one of my hon. friends—Mr. Mohanlal
Gautam--but also in two or Lhree more
cases, namely, Mr. Ajit Prasad Jain and
Mr. Malaviva who were defeated in the
clections, were taken in the Rajya Sabla.
I am not very much concerned how people
go there and all that. In the past in our
couniry the Second Chamber was necessary
to give representation to those who were
unrepresenled in the democratic legislature ;
certain people could not be represented in
the elected legislatme and they cou'd be
well accommodated +im  the  Second
Chamber. As some of my hon.
friecnds have said, sometimes persons who
really have to be represented in the
democratic legislature in the interest of the
country who are not other wise represented,
bave to be accommodated in the other
Chambers so that the country may get the
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benefit out of their representation. So, in
o Central Legislature here, we have got
two Chambers. But, on one point 1 cannot
agree. G vernment may have a legisla‘ion
or may have the Constitution amended so
that any community or any section of the
country whose representatives are nominated
bv the President now, need not necessarily
be represented in the demociatic legislature
or the Lok Sabha, I thev are not  elected
in future, they should be represented in the
Rajva Sabha becausc their presence some-
times disturbs the balun~e¢ of the House at
the time of Division in the Democratic
House. Therefore, in our country in the
Lok Sabha when there are representatives
who are nominated, they should go and
they should be given representation in the
Rajya Sabha.

I do not agree with mv friend, Shri
Bedabrata Barua who spoke earlier that the
size of the State does not matter for having
a second Chamber. 1t alwavs matters from
the point of wview of wviability of that
particular Stat:.  One ol the viabilities is
finance. Thorelore, the size of the State is
always counted. It isnot alwavs based on
principles.  Sometimes on some principles
one can justifly a second Chamber and on
the ground of practicability also. Therefore,
it depends upon the people in a particular
State whether they would like 10 have the
Legislative Council continue or not and if
they want it, we should supprt it,

With
Bill

these lew words [ support the

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI M. YUNUS SALEEM) : Mr. Speaker
Sir, T am grateful 1o you for giving me a
chance 1o say a few words in reply to the
points raised by different hon. Members.
I am really very much grateful to all the
hon. Members who have unanimously
supported this Bili. There was not a single

Member who oppose it. Therefore, 1 am
very grateful to all of them,
But a few proposals have been placed

before this House for considcration. All
the Members have unanimously expressed
their view that they are in favour of the
abolition of the Legislative Councils from
the States. But it is with in the purview
of the State legislation. There are only
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somy States which have been excluded and
where there are nd> Legislative Councils.
But in all the other States there are Legisla-
tive Councils by virtue of the amendment
introduced in the Constitution from time to
time. Now, il the States are coming forward
with proposals that their Legislative Councils
may be abolished, we are considering their
recommendalions and wherever such a
resolution passed by the Legislative Assembly
of that particular Statc as provided in
Article 169 of the Constitution is received
by us, we waste no time in taking active
action and the Bill is prepared and introduced
for consideration of the House. So. wherever
there is any proposal to that effect, it shall
receive the consideration of the Government.

One hon, Member from Tamil Nadu
belonging to DMK  uxpressed a grievance
that the State of Tamil Nadu has sent a
resolution of the Assembly recommending
an increase in the number of members of
the Legislative Council.

A similar Resolution or Propusal was
also reccived by the Government from the
Maharashtra State and both thesc proposals
were considered by the Cabinet and they
are still under conside:ation and some
suitable action will be taken very soon

Therefore, so far as that question is
concerned, there is nothing to worry.

Now, as regards the question of the
abolition of the Rajya Sabha, some hon.
Members have expressed the view that the
institution of Rajva Sabha is not necessary,
it is an unnccessary Chamber and that it
should be abolished.

Sir, the question of abolition of the
Rajya Sabha is not as simple as that of the
legislative council of the State. Whereas
the legislative council could he abolished
simply on the basis of a Resolution passed
by the Asserably of that particular State,
this is not the case with respect to the
Rajya Sabha. For Rajya Sabha, amendment
to Article 80 of the Constitution has got to
be considered 1 can assure hon Members
that this suggestion will also receive consid-
eration from the Government when properly
placed for this purpose.

There is nothing more to be replied to
urd 1 once again thank the hon Members
who have given support to this Bill.
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MR. SPEAKER : I think all of us
should adopt the Bill rather than taking
more time  Actually we have taken thrice
as much time as was scheduled for it.

The question is :
“That the Bill to provide for the

abolition of the Legislative Council of
the State of Punjab and for matters

supplemental, incidental and consz-
quential thercto, be taken into censidera-
tion.”™

The motion was adopted.
MR. SPEAKER : The question is :
“That clause 2 stand part of the Bill."
The motion was adopted,
Clause 2 was added to the Bill.
Clauses 3 to Y were added to the Bill.

MR. SPEAKER : Now, the question is :

“That Clause 1, the Enacting Formula
and the Title stand part of the Bill.”

The moation was adopted.

Clause 1, the Enacting Formula and
the Title were added to the Biil.

SHRI M. YUNUS SALEEM
move :

» Sir, 1
“That the Bill be passed.”

MR. SPEAKER : Motion moved :
“That the Bill be passed.”

SHRI S. N. MISRA (Kanauj) : There is
one constitutional difficulty thdt you have.
Article 168 provides that for every State
there shall be a Legislawure which shall
consist of the Governor ; and in the State of
Punjab, two Houses. Article 169(2) provides
that any law referred to in sub-clause (1)
shall contain such provision for the amend-
ment of the Constitution, as may be neces-
sary to give effect to the provision of the
law. Therefore, I suggest, from Article
168 (a) the word ‘Punjab’ should be deleted.

MR. SPEAKER : T am told, all these
difficulties were gone into and they are
quite aware of it.
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15.56 hrs.
[Shri M. B. Rana jy jke Chair)

1 anfs GA@ ¥ grv 917 &, ar @y
f:t vi@Afas z9 & fan ga® gxw¢ @
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F1oe Ay arg, A1 § qawAr g fe
79  gaT gzAT 41 §g Seaifar gr awdr
2 rar A | Zor F A 4T FT aq1eq 67
fear @rr &Y a1 3T ®F aqmF A ¥ qfe-
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fadas &1 gadq sar g

*SHRIE K. NAYANAR (Palghat) : Mr.
Chairman, Sir, utilising the facility that has
been provided to us to speak in our own
language I would like to speak in Malayalam.
It is for the first time that I am getting an
opportuni'y to speak in my mother tongue in
Parliament.  Sir, at this time when this Bill
is going to be passed I would like to say
with some pride that it was my Statc which
took away the Upper Chamber first. In
Kerala, when the Travancore Assembly was
constituted there was no Upper Chamber,
We are now trying to take away the Upper
Chamber from each Stale and as a part

—_—

*The original speech was delivered in Malayalam.
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of that effect we are now passing this Bill
abolishing the Legislative Council in Punjab.

Sir, the atmosphere in our Country has
changed after the 1967 General Elections and
because of that we find these changes being
brought about. Instead of abolishing the
Council in each State and bringing a Bill
here it would be better if a Bill amending
the Constitution is brought here enabling
us to pass a legislation abolishing all Upper
Chambers.

There are some people and some inte-
rests who want to retain the Upper
Chambers. Why is it that this matter is
proceeding very slowly. In 1956 when the
reoiganisriion of States took place on the
basis of language there was very Ssirong
objection from the ruling party. But 1gnor-
ing that opposition the reorganisation of
Andhra, Maharashtra and Maha Gujarat
took place. After the General Elections of
1967 it has become casier to make these
changes. In many States the Congress has
lost power. The States which have decided
to abolish Legislative Councils are not those
where the Congress is in power. These
changes can be brought about if a Bill
amending the Constitution is passed by us
and then we will be able to carry out the
desires and aspirations of our people.

Today we have two Chambers at the
Centre, The Upper Chamber is not neces-
sary, Crores of rupees are wasted for the
purpose of maintaining this Upper Chamber.
The Lok Sabha has got more powers to
bring forward legislations. 1 am not saying
that the Upper Chamber should be abolished
altogether ; 1 am only saying that its
constitution should be changed so that all
nationalities are given vqual representation.
The problems of minorities should be attend-
ed to and removed. For that pu pose
their representutives should discuss with
equal powers. In a vast country like ours
there are many minority problems and
communal problems, They should be given
proper representation and for that an Upper
Chamber is necessary with equal powers as
the Lok Sabha. By mere abolition of Rajva

Sabha it will not help the progiess of
democracy.

As a beginning, Sir., the Punjab
Legislative Council is being  abolished,

under Article 169. 1 think, there are nine
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Legislative Councils. In two States they
have been removed. Even though there is a
proposal to abolish the Legislative Council in
Madhya Pradcsh, no legislation has yet been
framed All Upper Chambers should be
abolished and Rajya Sabha also should be
abolished. Instead of Rajya Sabha in the
Lok Subha there should be representation of
all mnationalities and in that way we can

solve the problems of minorities. With this
suggestion, Sir, I welcome this Bill.
16.00 hrs.

SHRI N. K. SOMANI (Nagaur): I

would mnot normally have stood up to
participate in the third reading on a Bill like
this because the final decision on a matter
like this belongs to the State Government
which has chosen in its wisdom to abolish
its Upper Chamber but 1 am taking this
chance to express a thought or two because
some hon, Members have taken an extreme
point of view and have said some harsh
words against the second chamber in the
States as well as the Rajya Sabha here. [
do not want to go into the entire history of
the bicameral structure of the legislatures,
This will have to be left to the best judge:
ment of the assemblies concerned. But1
submit with humility that democratic insti-
tutions have not yet taken such a crystallized
shape and our traditions are still young and
a lot is said on what is frcedom and
democracy in this country and new defini-
tions flow from new leaders everyday.

Therefore, if we have a second House,
it means just second thoughts for any item
of programme or legislation that we have.
I have not stood up here 10 say anything
against the Bill, which 1 made very clear. [
would like to say, before 1 s:t down, that it
shouid have an early passage. But, asl
said, it is not fair at this stage of time in
which our country is situated, to take an
extremely harsh view and say that the
second chamber is completely either
out of tune or completely unnecessary.

Mention was being made that the
second chambers are not at all representa-
tive of the aspirations or the needs of the
people, just because they are either nomi-
nated or just because their entry in that
House is based on indirect elections. I
would only like to say that unfortunately,
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to a very large number of people, elections
to the Lok Sabha and also to the Assemblies
have become verv expensive both in terms
of time and in terms of money. There are
a very large number of people who cannoot

afford it : some people do not have the
inclination ; others do not have the
resources : and then theie are special

categories as pointed out by some Members,
like artists, scientists or philosophers or
research people or even students and minori-
ties who would have to be nominated
in one time or another in our present
system and in our way of life for quite
sometime to come.  Therefore, 1 would like
to counsel that each perticular action like
that would have to be careful, that we
should hasten slowly as far as these things
are concerned.

With these few words. T would like to
commend the passage of this Bill.

st wimar mra  (FiIr) . owsAw
wgizy, gara fawra qfeeg Y W ®7d
Ffagn A Mgz fam gr 12 § g9 &
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¥ genarz 3020 & =vzAT g fF gl
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Nt sz g fe Fe d S wsy A R
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W 1% & wir Frara afvgal & oa
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fwgr a3 1

SHRI SRINIBAS MISRA (Cuttack) :
I want to make it clear that I support this
Bill only on the ground that the Punjab
Legislature wants it. The Constitution
gives the legislature the power to pass a
resolution and only on that ground I want
to support the Bill. The other discussion
regarding the existence or the utility of
second chambers is not final nor conclusive.
If we want to discuss it and come to a
conclusion here, the whole nation has to
debate on this.

Side by side, Maharashtra wants
expansion of the Upper Chamber ; Tamil
Nadu wants expansion.  So, in this country
itself, therc are two divergent views.

The legislatures of two important big
States want that it should be maintained and
extended, whereas some other States want
it to be abolished. 1Tt is left to the States,
Because the Punjab legislature wamts it,
therefore 1 support it and not on the ground
that the second chamber is completely
useless.,

Many things have been said about Rajyva
Sabha. Suggestions have been made that
the Constitution should be amended to
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abolish the Rajya Sabha. For that, the
whole Constitution has to go, becausc about
200 and odd articles have to be amended
and thrown out. That is not a matter
which can be decided in this debate. So
far as this Bill is concerned, because the
Punjab Legislature wants it, I support it.

SHRI B. P. MANDAL (Madhepura) :
Sir, I thank the Punjab Government and
Assembly for bringing such a progressive
legislation. But I am not happy with only
West Bengal and Punjab abolishing the
second chamber.  All the second chambers
in the country should be abolished. A
second chamb:r is not at all necessary.
About the Rajya Sabha, my predecessor
said it will be veiy difficult because the
entire Cons'ilution will have to be amended.
We will have to surmount  every difficulty.
Difficulties are there to be overcome. 1 am
obliged. no dubt, to the Legislative Council,
because 1 have been & member of the Legis-
lative Counci!. T resigned the membership
of Parliement in order to tide over the
constitutional difficulty that was created in
the way of my becoming Chief Minister.

We are imitating the foreign countries
without rhyme or reason having a second
chamber. That is not at all a good sign
for the future. I extend my whole-hearted
support to this Bill. I hope our Government
here also will take credit if they bring a
legislation in the next session abolishing the
second chamber at the Centre—the Rajya
Sabha also, which is a superfluous body.

With these words, 1 whole-heartedly sup-
port the Bill,

st gaswi qm W (@)
JoTRT @z, qH@ HHFFA A HOAr
qiAIT NF T F gl AT Fifad oY
TUATER ®7a & 9 #19 fear @ ag oF
gz s T #1377 s Ay a3z
ginr [+ go1q sz &1 @S AW, gWU
arw ag g1r s =w awg fas #t @@
F73 H§ A 2N A aJ qg a9 o §T
frgnn M @ A f& @Y wwedw
THagA BT g, TiialsE gAE A1 g,
ag @i wgnr, walfe W& WA@E
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SHRI BAL RAJ MADHOK (South
Delhi) : Mr. Chairman, Sir, while I welcome
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this which is going to abolish the Upper
House in Punjab, I should like this Bill to
include all the States in the country which
have Upper Hous: because the purpose for
which the Upper Houses were created by the
Constitution is not being fulfilled T should
say that purpose is being defeated by the
way the Upper Houses are funclioning in the
country. They have become the refuge of
those pcople who cannot [ace the electorate,
those who are dependiog upon the patronage
of the political eroup of the ruling party.
In a way they have pinjrapoles in which
there are a few docile people, cows, and
some stud bulls who go to dominate those
Houses. This is happening 'n our Rajva
Sabha also,  Therefore, I do not think such
an Upper Housc can serve the function of a
revising body, or any other function or
purpose envisaged for them by the Constitu-
tion-makers. So, all the Upper Hous:s

should go. It is more so in the case of the
Upper House we have here called Rajva
Sabha,

We have here a body called the House
of elders so that the rashness of the lower
House can be checked. It was supposed
that in the lower House some rash people
may come, they may pass legislation in a
rash manner and the Upper House should
check it as a revising chamber. But what is
the actual position 7 Almust all the Young
Turks von find in the Rajva Sabha

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : Including your own

party ?
SHRI BAL RAJ MADHOK : Iam
talking of the ruling partv. You are the

rulling party now. We follow your example.
The way the political patronage is shown in
the matter of the Upper House, whether it
is done by my party or your party, it is bad
and it should be condemned.

Therefore, my suggestion is that not only
the Upper Hnuses in the State should be
abolishbed but even in the case of the Centre
there should be some change. 1 do not want
the abolition of the Upper House altogether

in the case of the Centre. But its
constitution and  composition should
be changed. It should take the

shape of the American Senate. The American
Senatl has two members from each State, as
representatives of the State. I would like
our Rajya Sabha also to become merely
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representative of States.  All the States,
whether big or small, should have equal
representation. If a State is too big and it
wants more representation, it can cut itself
into two. But asa State it cannot have
more representation in the Upper House.,

Secondly, some criteria and conditions
should bz laid down so that only senior,
elderly people with some experience can go
there. Now the minimum age limit for be-
coming a member of the Lok Sabha is 25
and 30 in the case of Rajyva Sabha, only a
difference of five years which is not a differ-
ence at all.  Therefore, some other criteria
should be laid down for membership of the
Upper House.

Then, until the constitution and composi-
tion of the Upper House is changed the
system of nomination must be abolished.

The nominations were kept in order to
see that certain people who are ripe in
expericnce, whose experience will be useful
in the Upper House and who would not
like to fight elections, should be put there.
But what do we find ? Even in the case of
nominations, not only party politics but also
factional politics comes in and people who
otherwise have no justification to be there
are put there as nominated members. They
do not behave as nominated people and as
elders, We have seen a very unsavoury
spectacle these days. No sooner had the
split taken place, some ol the nominated
members, who till yesterday were maintain-
ing some kind of an independence  jumped
on to the bandw.gon of the Prime Minister
and post haste joined the Prime Minister’s
camp. By doing so not only have they
lowered themselves but also the Upper
House, all over the country. Therefore, 1
submit that till a change is made in the
Constitution and the composition of the
Upper House, this practice of nomination to
the Upper House shouid be stopped alto-
gether.

SHRI M. YUNUS SALEEM : Sir, 1
shall ignore the irrelevant points which have
been raised but there was onc point raised
by an hon. Member, whom I have just now
satisfied, that by wvirtue of clause 4 of this
Bill, which says :

‘In sub-clause (a) of clause (1) of
article 163, the word ““Punjab”, shall be
omitted.’

we have got to have a consequential
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amendment of article 168 of the Constitu-
tion also. That doubt expressed by my
learned friend just now has been considered
as the hon. Speaker rightly pointed out.

Now, a few words regarding rhe views
expressed by my hon. friends, Shri Somani
and others. There is no doubt that the
point is debatable. It cannot be said out-
right that the Upper Houses are always
useless in all circumstances. This is not the
occasion to discuss the doctrine of direct and
and indirect elecrions and the philosophy of
having the Upper Chamber and the Lower
Chamber. As I submitted, there are advan-
tages and disadvantages, both.

One of the basic ideas introducing the
Upper Chambers, jnter alia, was that there
may be certain interests in a country who
may not get proper representation in the
Lower House—may be, the Assembly or the
House of the p=ople —and their absence may
be felt. In order to complete the process
of democracy, such elements, interests or
minoritics—maybe religious, linguistic,
or any other minority —may be provided in
the Upper House.

Then, as has been rightly said by Shri
Somani, certain elderly persons, scholars,
seasoned politicians, engineers, doctors etc.,
may not like to contest elections directly.
They may not have thc means or may not
like 10 contest elections, But their presence
would improve the standard and quality of
debate and their contribution would be very
valuable to the deliberations of the House
Therefor for such persons the existence of an
Upper House was felt essential.

So far as the abolition of the Legislative
Council is concerned. as I have submitted,
it is within the purview of the State
Assembly. [If a State Assembly resolves
that the Legislative Council of that particu-
lar State should be abolished, we shall
consider it. But if there are certain States
which still want to have it, we cannot force
them to do away with their Legislative
Councils. 1T there are States which do not
have such Councils, and want to have them,
we can consider their demand also. But
this is not the stage for considering both the
aspects of the case.

Regarding the amendment of the Cons-
titution, there are so many difficulties in
introducing any simple amendment of the

NOVEMBER 19, 1969

I.M.F. and Bank
LAmdr.) Bill

260

Constitltion. Therefore to discuis the ques-
tion of the amending the Constitution for
the abolition of the Rajva Sabha and the
Councils is a farfetched proposition.
MR. CHATRMAN : The question is ;
“That the Bill be passed.”

The motion was adopted.

16.25 hrs,

INTERNATIONAL MONETARY FUND
AND BANK (AMENDMENT) BILL

MR. CHAIRMAN : The House will now
take up the International Monetary Fund
and Bank (Amendment) Bill. Shri, P.C.
Sethi.

SHRI SRINIBAS MISRA (Cuttack) :
On a point of order, Sir. This Bill cannot
be moved now Please look at article 117
of the Constitution., Article 117 (1) says :

“A Bill or amendment making
provision for any of the matters specified
in sub-clauses (a) to (f) of clause (1) of
article 110 shall not be introduced or
moved except on the recommendation of
the President..."

The recommendation of the President is
necessury under article 117 (1) for introduc-
ing or moving the Bill,

Now, in the Bulletin, Part I, No. 1320,
the recommendation of the President is as
follows :

“The President having been informed
of the subject-matter of the proposed
Bill further to amend the Internatioual
Monetary Fund and Bank Act, 1945
recommends the introduction of the Bill
in the Rajya Sabha.”

What has he recommended 7 Only the
introduction of the Bill has been recommend-
ed by the President. What is the Minister
duing now ? Hc is moving the Bl for
consideration. He cannot do it now
because the recommendation of the
President is only for its introduction.

MR. CHAIRMAN :
further,

Please read it
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SHRI SRINIBAS MISRA : Yes. That
is the recommendation under article 117 (3).
lam not on that. Because it is a money
Bill, that is necessary. Under article 117 (3),
whenever a Bill involves expenditure from
the Consolidated Fund of India, it requires
the recommendation from the President I
am not on that 1 am not challenging
that,

Under aricle 117 (l1). it requiies the
recommendation of the President for being
introduced or moved. The President has
recommended onlv the introduction of the
Bill. Tt has already been introduced. What
more can th: Minister do? How can he
move it now for consideration ?

Let us come 1o the Rules. The point
that I am raising mow must be decided
once and for all as to whether such a
recommendation will come in the Bulletin,
Part II, or whether it should come in the
proceedings. I raised it once before also
and no ruling was given.

What is a Bulletin ?
Rule 2. It says :
“Bulletin™* means the Bulletin of the
House containing (a) a brief record of
the proceedings of the House at each of
its sittings ;"
So, the Bulletin is not the proceedings
of the House. It is a bricl record of the
procecdings of the House, Then, it says:
“(b) information on maltter
relating 1o or connected with the busi-
vess of the House .. "
So, only a brief record of the proceedings
anu intormation relating to the business of
the House can be given in the Bulletin. Can
the recommendation of the President be
incorporated in the Bulletin, Part [ or Part
II 7 Then, the Minister will say, it has been
circulated and the Members are informed.
Now, kindly look ai Rule 240, Rule
246 pre.cribes the method as 1o how the
communication from the President is to be
communicated 1o the Lok Sabha. I says:
“Communications from the President
to the House shall be made to the
Speaker by writlen message cigned by
the President or, if the President is
absent from the place of sitling of the
House, his message shall be conveyed to
the Speaker through a Minister.”

Was the President absent on 23rd August
when the Bill was introduced ?

It is defined under

any
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This has not been addressed to the

Speaker.

There is another provision. The Minister
may rely on that, namely, rule 348, which
says :

“Every sanction or recommendation
by the President shall be communicated
10 the Secretary by a Minister in the
following terms :—

““The Presideat having been informed
of the subject matter of the proposed
Bill. motion, demand for grant or
umendment, accords his previous sanc-
tion to the introduction of the Bill or
the moving of the amendment or re-
commends the introduction of the Bill
or the moving of the motion, demand
for grant or amendment in the House
or recommends to the House the
consideration of the Bill."

“It shall be printed .."
This is very important,
“It shall be printed in the proceedings

of the House in such manner as the
Speaker may direct.”

May T submit that Bulletin Part I1 is
not the proceedings of the House ? Part I

is a briefl record of the proceedings. “'Pro-
ceedings” is something clse Part 1 is a
brief record of the proceedings’. But part I1

cannot, by any conceivable means, be suid
to be the proceedings of the House. Here
the rule is that ‘it must be printed in the
proceedings’. In this Bill it must have
been incorporated. This is part of the
proceedings. Whatever papers are laid on
the Table or are introduced become part of
the proceedings. Bulletin Part II s not
part of the proceedings.

Even conceding that Bulletin Part II is
a part of the proceedings, what has been
recommended ? The recommendation is for
the introduction of the Bill. The ‘moving
of the motion’ should also be recommended.
Where is the recommendation ? He cannot
say that this recommendation in Bulletin
Part 11 is a recommendation to cover article

117 (1). He cannot move it untill this
rccommendation is also given,
SHRI S. S KOTHARI (Mandsaur) :

On a poinot of order.

MR. CHAIRMAN : The same thing ?
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SHRI S. S. KOTHARI :
different point of order.

T have a

MR. CHAIRMAN : Let me dispose of
the first point of order.

SHRI TENNETI VISWANATHAM
(Visakhapatnam) : May I say a few words ?

The second point raised by Shri Srinibas
Misra is very wvalid. This has not been
raised for the first time. 1t would be better
if the Minister, when he wants to move a
Bill, first of all reads out the recommenda-
tion or at least states that the recommenda-
tion of the President has been obtained.
‘That will solve the problem.

So far as the first point is concerned, he
has said that it has been given only for
‘introduction’ and not for ‘moving.’ 1
think, “moving™ follows introduction.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP. C.
*SETHI) : We have written to the Secreta-
riat of the Lok Sabha that the
recommendation of the President  has
been obtained for the introduction of the
Bill in the Lok Sabha us required under
article 117 (1) of the Constitution of India
and for its considcration as required under
article 117 () of the Constitution.  After
obtaining the recommendation of the
President, we have written 1o the Secretariat
of the Lok Sabha. Thercfore, the point
raised by the hon Member does not
arise. My letter to the Secretariat of the
Lok Sabha is there. Itis for both—article
117 (1) and article 117 (3).

As far as the cireulation of the Bill is
concerned, it was introduced in the last
session and the Bill has been circulated to
the hon. members.

SHR1 TENNETI VISWANATHAM :
You can say tha! the recommendation of the
President has been obtained.

SHRI P. C. SETHI : T am saying so. 1
have actual'y written to the Secretariat of
the Lok Sabha that it was written ta the
President and his consent has been obtained.

MR CHAIRMAN : In Bulletin Part 11,
dated  the 28th  August, it has been
wentioned, The hon. Member read only
balf of it,
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“The President having been informed
of the subject-matter of the proposed
Bill further to amend the International
Monetary Fund and Bank Act, 1945,
recommends the introduction of the Bill
in the Lok Sabha . ™

The hon, Member read only that much,
It also says :

*“...as required in article 117 (1) of
the Constitution of India and for its
consideration as required in article 117
[E) A

SHRI SRINIBAS MISRA Are you
piving a rul'ng now? Recommendation
under Art. 117(3) is only for consideration.
Recommendation for moving under Art.
11701y must  be there. Art. 117(3) is a
different matter. Supposing there are Bills
where there is no expense—it is a money
Bill but there is no expense something like
that—there recommendation under Art.
117(3) is not necessary. There are two
recommendations to be brcught from the

President. One in under 117(1) and another
is under 117(3). Because he has got a
recommendation under Art. 117(3) for

consideration, that is not enough for 117(1).
That was for consideration. So far as 117(3)
is concerned, they cannot use that recomm-
endation for consideration for a motion for
consideration of some cther matter. Rule
provides s to what are the motions to be
moved after introduction. Now introduction

is over. Then the Rule provides for so
many motions  MNow he is coming up with
4 motion. Motion for recommendation

has lost its force.  The introduction stage is
over. Tken comes the motion stage either
for consideration or for circulation whatever
it may be. He is now coming up witha
motion for consideration. Therefore, Art.
117(1) must be complied with and Art. 117(3)
also must be complied with, Art. 117(1) is
not complied with, That is my objection.

MR. CHAIRMAN : As for as amend-
ments are concerned, Art. 117(3) applies.

SHRI SRINIBAS MISRA : Wherefrom
did you get the amendment ?

MR. CHAIRMAN . This is an amend-
ing Bill.

SHRI SRINIBAS MISRA : Art. 117(1)
says that a Bill or amendment making
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provision for these ma.ters shall not be
introducted or moved except on the recomm-
endation of the President. Perhaps the
Minister is under the impression that what-
ever is introduced is moved. That is not

so. Let him be directed to bring the
recommendation tomorrow.
MR. CHAIRMAN : The recommenda-

tion is already there with the hon Minister.
It is not possible to produce the 1ecomm-
endation.

SHRI S. S. KOTHARI : You rule out
the objection 7 Now, Sir, under Rule 70 of
the Rules of Procedure 1 have an obiection,

SHRI SRINIBAS MISRA : Are you
the Spcaker ? Who has given vou the
authority to rule out my point of order ?
Don’t assume that power.
that it is

MR. CHATIRMAN I said

ruled out.

SHRI SRINIBAS MISRA : No reasons?
My objections are two. One is that Bulletin
IT is not sufficient. (/nterruptions),

sit frassx st (Agadn) - awiafr
#glzg, 19 Y ®fq0 F 9z7 F0 90
mgzA A &1 @ 2 | gw gaar
A 2 gaa asaur 3.

SHRI S. S. KOTHARI : Under Rule 70
this Bill is incomplete. The rule says :

“A Bill involving proposals for the
delegation of legislative power shall
further be accompanied by a memoran-
dum explaining such proposals and
drawing atiention to their scope and
stating also whether they are of normal
or exeptional character ™

This Bill is incomplete because it does
not contain a memorandum of delegated
legislation.

Section 3A provides like this :

*3A. The Reserve HBank may, on
behalf of the Central Government, use,
receive, acquire, hold, transfer or
operate the special drawing rights of
that Government in the International
Fund and pesform all acts supplernental
or incidental thereto.”
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Powérs have been delegated to the
Reserve Bank. According to Rule 70 which
I have read out, there should be a Memor-
andum of Delegated Legislation. Since no
Memorandum of Delegated Legislation
accompanies this Bill, this Bill is incomplete.
This Bill cannot be considered by the House
today. The Ministcr may come up with a
Momorandum of Delegated Legislation
tomorrow and then we may consider it.

SHRI P. C. SETHI : As far as the
question of Delegated Legislation is con-
cerned, there is no such dclegation of any
legislation involved here. This is only in
respect of delegation of authority to act as
agent on behall of the Government that is
being given to the Reserve Bank. Therefore,
that point of delegated legislation does not
arise at all.

SHRI §. S. KOTHARI : It is delegation
of authority to the Reserve Bank. There
is no doubt aboutit. They are authorised
to do all this. But why cannot the Minister
haue a Memoraadum of Delegated Legisla-
tion ? Rule 70 is very clear. Kindly read

Rule 70. But, you cannot dispense with
Delegated Legislation Memorandum. It is
not optional for the Minister to decide
whether it should be there or not. 1Itis

obbigatory.

SHRI P. C. SETHI : If the hon Member
reads section 3A it will be ciear It says :

“The Reserve Bank may, on behalf
of the Central Government, ues, reweive,
acquire, hold, transfer or ope.ate the
special drawing rights of that Govemn-
ment in the International Fund and to
perform all acts supplemental or incid-
ental thereto.”

Therefore, this is only delegation of
avthority, only to work as agent on bchalf
of the Government. That is all. Itis
completely defined,

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : There is no
delegation of legislative power.

SHRI S5.S. KOTHARI : Sir,
your ruling on my point of order ?

what 1s

MR. CHAIRMAN It is ruled out.

Shri P. C. Sethi.
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SHRI P. C. SETHI :
move :

“That the Bill further to amend the
International Monetary Fund and Bank
Act, 1945 be taken.into consideration.'
The Bill is quite simple and contains

certain provisions concerning our participa-
tion in the Special Drawing Rights scheme
of the International Monetary Fund. Before
explaining the provisions of the Bill, 1
shall briefly touch on the background and
the nature of the Specvial Drawing Rights

Sir, 1 beg to

scheme.
As Hon. Members are aware, the
International Monetary Fund was set up

nearly 25 years ago, s a result of the
discussion in the United Natiens Monetury
and Financial Conference, known as the
Bretton Woods Conference.  Faced with a
challenge of devising a suitable international
organisation in order to ensure the orderly

development of the World's trade and
economy, following the disruption and
devastation of *he II World War, this

institution was set up to provide the
machinery for consuliation and collaboration
in the solution of intermational monetary
problems. Some of the important obicctives
of the I, M, F. are to facilitale the expan-
sion and balanced growth of international
trade, to promote exchange stability, to
maintain orderly exchange arrangements
among members and to give confidence to
members by making the Fund resources
available to them with adequate safeguards.
thus providing them with the opporiunity
to correct maladjustments in their balance
of payments without resorting to measurcs
destructive of national or international
prosperity.

While the machinery has, despiie difficult
periods, functioned  satisfactorily, more
recently problems had arisen because world
reserves had not increased commensurate
with world trade. From 1950 world trade
has grown at an average annual cate of 7.6
percent, while reserves have increased at a
rate of less than 2.5 percent. Thc ratio of
total reserves to total world imports declined
from 57 percent in 1958 to 34 percent in
1968  Faced with a risk of restriction of
trade and general contractionary policies in
domestic economies in leading industrialised
countiies, consideration wag given to various
aliernative ways in which growth of ~ inter-
pnational liquidity could keep pace and
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promote the growth of internationr| trade.
Various suggesiions were made from time to
time. But ultimately it was decided that a
solution had 1o be found within the frame-
work of the International Monetary Fund.
Finally, 1t was decided to have a suitable
form of supplementary reserve asset and a
mechanism for its creation in the Interna-
tional Monetary Fund  This reserve asset
is called :he Special Drawing Rights.

At the last annual meeting of the Board
of Governors of the International Monetary
Fund, the decision was taken 1o allocate
Special Drawing  Righlts equivalent 1o
23.5 billion for the year commencing January
1,1970 and 1o make an  allocation of $3
billion for each of the wwo subscquent
years. These allocations will be made on a
uniform basis to all members of the IMF in
proportion to their guotas as on January 1
of cach of these vears

Special Drawing Rights are a new form
ol reserve asset that have been created out
of the voluntary action o members of the
Fund. There is a fixed gold value for each
unit of Speciel Drawing Right, which is the
present gold waelue  of vne dollar.  This
means thal the value of Special Drawing
Rights held by countries will not fluctuate
on account of anv changes in the par value
of currencics.  SDRs have the backing of
solemn undertakings of participating Fund
membeis 1o accept thein within certan limits
in exchange for convertible currency.

Countries receiving allocation of Special
Drawing Rights will be able to use them
unconditionally whenever they have need
for providing balance ot payments support or
for preventing a drop in reserves. The use
of the SDRs by a participant means that
they can be changed lor convertible currency
which can be used for international trade.
The procedure envisaged for using s Special
Drawing Rights is that whenever a partici-
pating member wishes to convert its hold-
ings of Special Drawing Rights into conver-
tible currency, the Fund will nominate in
accordance with Rules, another participant
with a strong balance of payments or reserve
position to provide the convertible currency
and such paiticipant is then obliged to
accept Special Drawing Rights’ and provide
convertible currency.  The 8. D. R. amount
of the user will be debited and that of the
recciver of SDRs credited with the equiva-
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lent amounts of SDRs stated in US.
dollars,

Participating members are required to
restrict the use of Special Drawing Rights to
70% of the allocation over a period of time.
A participant may, however, at any given
point of time, wuse all its Special Drawing
Rights but in order to restrict the average
use to 70%, over a period of time, it would
be expected to re-constitute its reserves by
acquiring Special Drawing Rights in exchange
for convertible currency in order to maintain
the average use within the limit of 70%, of
allocation.

From our point of view, Special Drawing
Rights willl be a welcome supplement to our
reserves, and would assist in tiding over our
short term balance of payments difficulties.
On the basis of allocation of $3.5 billion
for the year 1970 based on our present quota
of § 750 million, we may expect to get an
allocation of about § 130 million for 1970,
For the subsequent years the allocation of
$ 3 billion each year will be made on the
quotas in existence ot the Ist January 1971
and 1972. We may expect to receive about
$ 105 million of SDRs in e.ch of the two
years, 1971 and 1972,

Hon. Members will thus see that the
creation of Special Drawing  Righis,
popularly called the Paper Gold, is an
important  landmark in international co
operative effort to promote a stable monetary
and exchange system. We have naturally
an interest in stable conditions for interna-
tional monetary arrangements and interna-
tional trade and have therefore, in our capa-
city as members of the International
Monetary Fund, participated in the SDR
scheme,

I shall now indicate the implications of
the provisions of the Bill under considera-
tion. Basically, the Bill has one main
purpose. This is to authorise the Reserve
Bank of India, on behalf of the Government
of India, to hold and operate the Special

Drawing Rights that the Government
acquires as a parlicipant. As members are
aware, the Reserve Bank of India is our

agency now to hold and operate foreign
exchange reserves and other external transac-
tions. The SDRs arc a new type of reserve
assets. They accrue to the Government, by
virtue of tl.e Government being a member of
the IMF and participant in the scheme.
However, since the use and operation of the
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SDRs would be similar to the use and opera-
tion of uther external rescrves, it is considered
appropriate to entrust this function also to
the Reserve Bank of India. This is sought
to be done through Clause 3 of the Amend-
ing Bill, which was just now gquestioned by
Shri §. S. Kothari.

Clause 2 of the Amending Bill is just by
way of taking this opportunity to make the
IMF Act of 1945 upto date and do a bit
of tidying up. For instance, 2(a) by intro-
ducing the words *“after due appropriation
made by Parliament by law in this behalf™,
simply states the fact that all payments have
to be made, even in accordance with the pro-
visions of the IMF Act, are again subject
to the Appropriation Act. The provisions
in 2(b) and (c) refer to certain amendments
that have been introduced to the L.M.F.
Charter, These amendments themselves were
made to the I.M.F. Charter to enable the
IMF to administer the Special Drawing
Rights scheme.

Hon, Members are aware that the IMF
Act of 1945 provides for payment of charges
to IMF in relation the drawings that may be
made from time to time from the IMF. The
effect ol the preseat amendment is that
charges which become payable on account of
the utilisation of the Special Drawing Rights
will also be covered by the Act.

I may mention that under the present
rules the charges that will be duc to be paid
to IMF for use of SDRs will be at the rate
of 14% per annum and these are also to be
paid in the form of SDRs.

Thus. the Bill, sezking to make the
Reserve Bank of India Government's agent
for operating the SDRs, and incorporating in
the 1945 Aet recent amendments of the IMF
Charter consequent on the intruduction of
the SDR scheme, will be seen to be a simple
and non-controversial measure, I recom-
mend it for the consideration of the
House.

MR. CHAIRMAN : Motion moved :

“That the Bill further to amend the
International Monetary Fund and Bank
Act, 1945 be taken into consideration.”

SHRI N. K. SOMANI {Nagaur) : Before
I speak on this Bill which is as the hon.
Minister says, purely of a functional nature
and would enable the Reserve Baok on behalf
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of the Government of India to deal with the
special drawing rights that are proposad Lo
be conferred upon us, I should like to bring
to your attention and to the aitention of the
House that the Prime Minister who is
in charge of finince has been treating this
portfolio in a rather cavaliar manner. Not
only in impurtant select committees where
she is supposed to be present and lead the
discussion and participate but even in impor-
tant matters like this where the IMF is
concerned she remains absent and contrary
to the traditions and the constitution of the
IMF which imposes an obligation on the
Board of Governors she delegates responsibi-
lity to the Reserve Bank Governor to sit
in a place where most countries send their
Prime Ministers or Finance Ministers. |1
would therefore hope that in matters like this
where there will be alot of discussion in
international organisations in relation to such
matters, proper care and respect would be
shown by this truncated Government which
is expected from them.

The IMF celebrated its silver jubilee on
1 July 1969 and if one were to review the
mixed performance of its 25 years, one may
fairly say that it has been more or less satis-
factory If we turn to the future in a rapidly
changing international situation, it calls for
propur participation in IMF  at the Board of
Governors level One cannot say that the
future will be as smooth or orderly unless
we participate and put up a fight on behalf
of India as well as the developing countries
as a whole. 1 venture to say that but for
the IMF the world liguidity and the financial
inter-relationship among various currencies
of the world would be in total chaos and
dissarray. Before the inception of the IMF
countries devalued or refused to devalue their
currency and adopted unfair competitive
practices with regard to their ncighbours or
their enemics ; they have all been brought
into one financial discipline of one kind or
another by the successful functioning of the
IMF.

There have been some lacunae in spite
of the impressive performance of the IMF.
Two recent examples stand out in the history
of international finance : one was the exam-
ple of France which 1efused for a long
period of time and when we talk in terms of
dailv rate of exchange and international
tiquidity, even a few months' time could be
considered to be quite critical—and refused
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persistently in complete disregard ol the
situat.on ana in ¢amp'ete disregard of  what
the IMF had liked them to do by not deva-
luing their curreney for a long time. And
again  the <econd example s of West
Germany who ought to have revalued their
mark in the interests of the same reasons that
I kave been talking about  Both these things
have been more or Jess achieved now.
Therefore, it now calls upon India and other
developing countries who are members of the
International Monztarv Fund not only to get
along with each other but to have more
frequent understanding with cach other, more
frequent understanding of the whole situa-
tion, and work in an orderly manner so that
not only social but moral pressures could be
put upon those erring countries who do oot
regard such s'tuations with as much serious-
ness as they deserve.

The IMF would also expect and  has
becn expecting that the member-couniries
including the developing countries like India
should be prepared to temper their cconomic
and fiscal policies by making use of the
world wide technical and  financial expertise
of the IMF which is readily available 1o all
member-countrics, and that is why 1 say that
in the carrent status of the Reserve Bank
which has been devalued unfortunately by the
manner in which bank nationalisation was
undertaken in this country, by the manner
in which Deputy Governor 10 this institution
has been appoinred without cven consulting
the Governor, if this is the departmental
respect thal we give to an  institution which
is supposed to be independent, il this is the
regard that we have have for the central
banking system which ought 1o be completely
independent, and in - moments of crisis and
difficulties should be able to stand up against
the Finance Minister and say, “This is the
line and we would go no further,” where
fisca policies are involved, or where our
balance of payments are involved. or where
our revaluation or devaluation are involved,
in such critica! times, I would think that the
first step that we have to take is to restore
confidence and the status and the prestige of
our own Reterve Bank before we take any
other step and before we try to impress the
IMF of our performance.

Sir, one of the main functions also of the
IMF is to support the primary commodity
prices of the developiog countries, and those
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countries which are in a difficult or weak
market situation, which cannot do their trad-
ing relationships in a normal fashion like
India and when they arc forced by the buyers
to enter into bilateral relationship or agree-
ments which create a number of distortions
and difficulties for countries like ours, the
IMF in theorv and in practice, is supposed
to monitor such transactions ; it severcly
discourages the transactions of this kind
becausc these are not healthy nor are they
considered to be so in the interests of deve-
loping countries.

Therefore, we as a member country,
ought to take -ounsel and ought to take the
technic | expertise and ought to take bearings
and whencver we enter into bilateral rela-
tionships either with Russia or any other
east Curopean countries. when it is tied up
as far as that country is concerned, and
when we are forced to buy malerials or com-
m dities or equipment from that country at
its prices, it goes completely contrary to our
own interests, and this goes completely
contrary to the articles of association of the
IMF. Therefore, this is an opportunity
where we can seriously rethink about this
financial relationship, the bilateral relution-
ship that India and some other countries
have been forced to indulge in as a result of
the weaker market situation. Although the
IMF in its turn had made certain efforts
to persuade countries like India as well as
stronger markets which are in a dictating
position 1u gel out of this bilateral situation
and pull them into the international, normal
exchange rate or free exchange rate, it is a
little more courage and consideration on our
part so that we can overcome these distor-
tions and difficulties

17.00 hrs.

The ministcr spoke about Special Draw-
ing Rights that IMF have recently agreed to
confer on the member countries, which I
think is a very finc development. This new
facility would ensure un appropriate level of
international reserves and for the first time,
total dependence on gold reserves and
foreign exchange reserves has been removed.
But here again, India has to remember that
only 61 members of the IMF have so far
signed the SDR agreement. The minimum
roquired, according to its constitution, is 67
and we should actively campaign to see that
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There is another development tuking
place in the East Bloc of European countries
like Rumania, Hungary and for somctime
past in Czechoslovakia ; T do not know what
the real situation is there now., Thise
countries have b=en trving to get into the
IMF system. This is the first time when
India also can help such cour tries in becom-
ing full-fledged member:, =0 that they be-
come part of the international trading
community.

As [ur as the SDR is concerned, I would
like 1o utter a note of caution, You are
fully aware of the extent of fiscal indiscipline
of our wvarious States, especially Rajasthan
from where | come, \js-g-vig facilities of
overdralt that you have given to them from
the Reserve Bank. SDR could certainly be
misused as a tool of iaternational deficit
financing, if we went too far In these things,
one has to be more careful, Every time yvou
should set a limit on your SDR withdrawals
and you should not only take independent
counsel from the Reserve Bank of India, but
also from the IMF, so that these distortions
of international deficit financing do not over-
come us.

I wish to repeat that there has been a
critical deterioration of the status and pres-
tige of our central banking institution wiz,,
the Reserve Bank. If you wish your Governor

ol the Reserve Bank to be ircated with the
sam. respect as the heads of the other
countries or Finance Ministers of other

countries in the assembly of the IMF Board
Governors, you will have 1o take the first
step of restoring the status and dignity due to
the Reserve Bank at home.  Otherwise, we
will make a complete laughing-siock of our-
selves 1if we do not respect our own insti-
tutions. This is the opportunity where we
ought to impress upon the Government that
it is in the long-term and short-term in-
terests of the couniry's fiscal, momentary and
economic policy that this should be restored
to the Reserve Bank.

SHRI HIMATSINGKA (Godda) : Sir.
this Bill would certainly increase thc liqui-
dity that would be available to member
countries, but there is no provision in this
Bill to make the developed countries come
to the help of under-developed and develop.
ing countries in the stabilisation of the pricey
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of the commodities. specially agricultural

commodities, that are being produced

by them.

India is losing very heavily on account
of that facility not being available In
America the price support policy is helping
to a wvery large extent the agricultural pro-
duce as well as other items, That facility is
not available in India. Unless the developed
countries are made to give price support for
the commodities that are being produced in
the under-developed countries—-and which we
are more or less forced to scll at unremune-
rative prices,- our country cannot get the
benefit that should be available to this
country. Therefore, that aspect has also to
be kept in view s that our country may get
the benefit for its products at the inter-
nalional market. That line has to be deve-
loped. Otherwise, mere liquidity will not be of
much use. As my hon. friend, Shri Somani,
has said, it may be liable to be misused un-
less it is properly handled and utilized. This
aspect should be looked into very carefully
and price support should be made available
for our commodities so that India can really
get the benefit and get support for the
commodities that are being produced here.

SHRI § S. KOTHARI (Mandsaur) :
Mr. Chairman, at the very beginning 1 would
like to say that when the Prime Minister
assumed the Finance portfolio it was in the
nature of a make shift arrangement, pro-
bably connected” with bank natinnalisation.
It was well understood and probably the
Prime Minister also said in one of her
utterances that ultimately the Finance port-
folio would he handed over to some other
person, or some part of it would be retained
by her and a part of it would be handed
over to another person.  In view of her pre-
occupation with political. party or other
matters, it appears that the Prime Minister
is not able to devote sufficient time and
attention lo this most important portfolio.
1 should like to emphasize that it is meces-
sarv, suitable action should be taken by her
to have a full-fledged Finance Minister to
look after this portfolio. [ do not want to
be critical of her but the fact is that Finance
is a subject which requires constant attention.
The economy of the country cannot be
allowed to be handled or managed by the
bureaucracy in its discretion and it is neces-

NOVEMBER 19, 196%

‘Amde.) Bill 2%

sary that it should be properly attended
to, preferably by a full-fledged Finance
Mainister.

Before I take up the broader problems
connected with the Bill. T would like to refer
to one specific clause of the Bill. The Bill
provides that the participating members
should pay charges on the basis of net cumu-
lative use of special drawing rights to meet
administrative costs of opera.ing the scheme,
which wou'd be 1°5 per cent of the use of
this paper gold or special drawing rights,
Firstly, 1'5 per cent is very much on the
higher side. Secondly, it is provided that the
churges would be on  the basis of the use of
special drawing rights which means that since
the developing countries would be making the
greatest use of the special drawing rights, while
the richer countries would not be using the
special drawing rights to the full, or even
partially as probably in the case of USA,
Japan, West Germany and France, as a
result of this inequitable basis of allocation
of expenses or administrative costs, there
would be an inequitable burden on the
developing countries, while the richer coun-
tries would escape almost scotfree with re-
gard to bearing of these administrative costs.
This is an important point and 1 would re-
quest the Minister of State for Finance to
explain why our officials have not taken up
this matter before the international forym.

Then we do not command the respect
that this country should in this international
forum., The ten members who decided upon
this SDR scheme had their own confabu-
lations and the developing countries were
almost completely ignored : they were not
given any importance whatsoever and pro-
bably were not even consulted or taken into
confidence. The scheme was framed in the
manner they thought best and. as was in-
evitably expected, they framed a scheme
which is tilted in favour of the richer
countries.

The basis of allocaiion of the SDR
quotas, again, is on the basis of the original
International Monetary Fund quotas. The
consequence is that the richer countries,
which do not need the special drawing rights
because most of them do not have balance
of payments problems but have surpluses,
would receive  disproportionately  large
amounts of these SDR or Paper Gold
quotas while the developing countries,



m 1.M .F. and Bank

which need these quotas Paper Gold or SDR
very much. would get only 25 per cent of
these quotas though actuall: they constitute
80 per cent of the membership. 75 per cent
of the quotas would go to the richer coun-
tries must of which, as in the case of the
USA, Japan West Germany and France,
would lie idle and would not be used. Tt kas
been framed in such a manner that the
balance of payments position has not been
considered The balance of payments posi-
tion should have been taken into account in
allocating these SDR  quotas.  That has not
been done. This is an important point,
which T would like to emphasize.

Now, with the scheme as it is. I would
suggest that the richer countries should loan
out their SDR guotas to the luternational
Development  Association (IDA) so that the
IDA could use those quotas for lending to
the devcloping countries.  This should assist
developing countries in their development.
Since most ol the special drawing rights
would be utiliscd by the developing countries
for making imports fiom the richer countiies,
the money would again flow back to the
richer countries and they would get theit
reserves back ; meanwhile, the developing
countries would have been assisted and
financud.

Then, as a consequence of the SDR
quota being in proportion to the original
quota of the IMF, India is going to suffer
another debacl:. This is a link in the long
chain of debacles—including at Rabai —we
have suflered because of bad or incompetent
management and handling. India would be
losing its permanent seal on the executive
board of the IMF cither to Canada or Japan,
We have had a privileged position of having
a permanent seat on the executive board
which was held for so long by the then
Deputy Prime Minister, Shri Morarji Desai,
himself. Now the Reserve Bank Governor,
Shri Jha, is there.  But that privileged posi-
tian would be lost, That means, your status
would be reduced. In my opinion, this is
a kind of economic debacle in the inter-
nation:l ficld that we would be suffering
again because of bad management of
affairs.

An important point is that whatever
gssistance we get from the International
Monetary Fund by way of normal quolas o1
by way of special drawing rights, these are
short-lerm arrangemenis (o assist us in tem-
porary difficulties. Basically, the point is
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that we have to shape our fiscal and mone-
tary policies in such a manner that a
situation does not arise where we need (o
draw upon quotas again and again because
whatever you draw, you have to pay back.
It 15 not aid ; it is not a gifr.

I would say —it is my bigges. indictment
on the Government—that the Gowernment
has faied to shape their fiscal and muonetary
policies in such a manner that situtation may -
a0t arise that another dsvaluation of our
currency may have 10 be repcated. I sound
a note of warning in this House  The price
level has been smralling up We have
crossed the 225 wholesals price index mark.
If we continue the same sort of fiscal and
moneiary policies which have been followed
in the past, the consequence will be that
after i year ur Lwo we may be heading for an
‘inflation of the type which we may not be
able to control. That is a grave note of
warning that 1 would like to sound in this
House. Our fiscal and monetary policies
have to be shaped in such a manner that
inflation does not take place. Otherwise, the
consequence will be that we would be head-
ing towards another devaluation of the
currency. The international Monetary Fund
quuias and speciabdrawing righis are just
short-term arrangements.

I would like to specifically point out one
or two things more. What have we done to
increase production ?  If you have 1o check
prices, the basic remedy is that production
should be increased. May 1 draw your kind
atention to the recommendations of the
Dutt Licensing Committe: ? Negative as
has been its approch, it has produced a report
that is not only retrograde but. if imple-
mented, would inflict incalculable injury on
the industrial structure and decelerate the
momentum of growth, check increase in
productinn and generate inflationary pressures.

At long last, the Planning Commission
started to think along pragmatic lines and
advocated a comprehensive review of the
entire range of controls and dismantling of
many of the controls, The Committee has
advised that the delicensed sector of the
industry—it is a retrograde sicp—should be
brought back within the scope of licensing
even though the industry may not require
foreign exchange. The recommeniations of
the Dutt Committee would block the indus-
trial development of the country. 1 say, with
all the emphasis at my command, it is a
grave danger to economic growth. As ) bad
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said earlier at one time, the Ministry of
Industrial Dewvclopment funciions as the
Ministry of Industrial Obstruction. They
are deliberately obstructing the industrial
development of the country due (o their
negative approach. Even the Minister of
Trade and Supply, Mr, B. R. Bhagat, had to
protest to the Ministry of Industrial Develop-
ment : Please do not implement the recom-
mendations of the Dutt Committee. Other-
wise, the cxports will not grow. At least
the expori-based industries should be allowed
to be expanded. He huas said only about
the export-based industiies  What about
other industries 7 What about consumer
goods industries ? If they do not increase the
production of consumer goods, there will be
a shortage of production. We are going to
face inflation. The common man is g ing to
be flecced. Inflation is the most insidious
form of taxation. It adversely atfects the
common man, Thercfore, I would say, these
recommendations of the Dutt Licensing Com-
mittee arc negative.  They must be very
carefully considered. Tt should be seen that
they do not result in hampering producion
and capital formation in the country.

There are various other matters with
regard to Government policies. [ have no
time to go into them. Bur, in regard to
excessive excise duties, may T point out that
they enter into and become a part of the
price of the commod.ty ? Excessive expendi-
ture of the Government also adds to inflation.
If there is inflation, we may be heading
towards another devluation of our currency.
Even the I. M. F, quotas and spccial-drawing
rights are nol going to assist us. So, I would
say that the fiscals and monetary policics of
the Goveinment should be properly shaped in
order to cosure that we have a stable
currency, that we are able to balance our
balance of payments, that inflation does not
grow and that there is no chance whatsoever
of having another devaluation, which can only
lead to loss of respect and other material
losses to the country,

*SHRI SEZHIYAN (Kumbakoram) : Mr.
Chairman, from vesterday the Members
coming from Tamil Nadu, Kerala, Mysore
and Andhra Pradesh have been given the
opportunity to speak in this House in their
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mother-tongue, ..  Tamil, Malay.lam,
Kannada and Telugu. I am indebted to you
for having given us this opportunity
speak in our mother-tongue.

For many years, from the day the Mem-
bers belonging to the Dravida Munnetra
Kazhagam under the lcadership of oua Angnar
Anna entercd the portals of this Parliiment —
1 came to the Parliament in 1962 -we have
been stressing this point that the Members
should bs allowed to speak in their mother-
tongue.  According to  Article 120 of the
Constitution the Members could speak only
in English and Hindi on the floor of this
House.  We had been emphasising that this
condition should be amended and the other
national languages should be given equal
status.  We have been discussing, debating
and deliberating about this point. The DMK
members wenl in person 1o our late Prime
Minister, Pandit Jawaharlal Nehru, in this
connection : he assured us that he would
look into this question. Aflter some time,
two-way intcrpretation, from English to Hindi
and  yige-versa was introduced. Before that,
when a Member was speaking in Hindi, other
Members who did not know Hindi had to
keep quiet without understanding a syllable
of what was spoken during the course of a
debate. In the same way, the Members who
could not understand English used to remain
silent.  Ewven after two-way translation, the
Members who did not know both English and
Hindi could not understand anything of what
was discussed in English and Hindi.

The Members, who had been elected by
10 lakhs of people, who werc very pro-
ficient in their mother-tongue and whose
mother-tongue was wvery rich, could not
speak here, could not express their ideas
here on any subject under discussion. There
was no possibility of their participation in
any of the debates. They were forced to
remain dumb and deaf, though they could
eloquently  express their wviews in their
mother-tongues. I moved in this House a
Private Members' Bill for amending Article
120 with the express intention of giving all
the national languages enumerated in the
VIII Schedule of Constitution equal right
and status in Parliament. At that time al

the Members belonging to different political

*The original Speech was delivered in

Tamil.



231 1.M.F. and Bank KARTIKA
parties and groups gave their full support
to my bill attempts. The then Finance
Minister, Mr. Morarji Desai came at the
last moment, said two or three words against
the Bill, the Bill was voted down. The
then hon. Speaker, Shri Sanjiva Reddi—his
name Sanjiva means panacea-announced
that four southern languages would be
introduced. This is a good day—not only
a good day but a golden day—in the history
of this Parliament. At the same time we
are not fully satisfied. We have been given
onlv an opportunity to speak in our
mother-tongue ; we have not got the consti-
tutional right to do so. Till thz Constitution
is amended in this respect. till Article 120
is amended incornorating the provision that
the mational languages would be given the
equal status and equal right. till the time
our demand is met, we will continue to
stress our demand, we will continue to  fight
for our fundam:ntal right.

As we have taken a step in the right
dircction, though belatedly, T want to  utilise
this opportunity to speak in my mother-
tongue. Tamil on the Bill which is before
the House today, the International Monetary
Fund and Bank (Amendment) Bill. The
Internationsl Monetary Fund has celebrated
its Silver Jubilee very recently. This inter-
national financial set-up is regulating the
monetary svetems of many countries ol the
world  When monetary systems of different
countries were in a critical condition this
organisation was created to  assist  them.
My personal feeling is that there was an
initial mistake committed at the time of
setting up of this organisation, The coun-
tries which became members of  this
organisation had monetary systems with
gold backing. Tt would have been all right
if they had stopped there. But they did
not stop there. They equated their currency
with dollar also as a consequence of
which dollar was given a parity with gold.
In the international markets, gold and
dollar had not been equated before. As a
result of this equation, whenever the gold
reserves in the countries which had gold
backing went up the value of dollar also
went up : when the gold reserves depleted,
the value of dollar declined. On account
of this in many countries the monetary
systems were disturbed and this created
cconomic distress in those countries. This
could have been averted. Today, whenever
in the United States of America the gold
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reserves go down, immediately the value of
dollar in international market falls It is
wrong to have such a monetary system on
two standards.

Under the new system enunciated in
this Bill, whenever a country faces malad-
justment in its balance of payments or there
is depletion in its foreign exchange reserves,
some assistance will be given 10 that
country under the Special Drawing Rights
Scheme. Though it is a short term assis-
tance, it will help that country to tide over
its financial crisis. Instead of liquid gold,
paper-gold is coming into force. Here also
there is a small defect, The quantum of
assislance which that country gets under the
Special Drawing Rights Scheme depends on
the allocation made 1o that country,
America and European nations have greater
quotas as compared to Afro-Asian nations,
The developing countries like India and
other Afro-Asian countries. where there is
greater need for financial assistance, have
smaller allotments. So far as we are con-
cerned, in the total allocation, India's share
is only 34%,. The assistance under Special
Drawing Rights Scheme is related to this
allocation. In my opinion, we should
endeavour to get our allocation increased

The Governments of many countries
get loans and other kinds of financial assis-

tance from the World Bank. Similarly,
from the International Finance Corporation
the private sector also gels financial

assistance, Here also there is great disparity,
The Latin American countries have received
439 of the total assistance given by this
organisation whereas the Asian and Mid-
East countries have received only 339} of
the total. Perhaps they are nearer to the
decision-making centre and they are able to
get more, just like the area which is nearer
to a well gets more water, If you take the
population of the Middic-castern countries
as also  Afro-Asian countries, if you
consider the density of the population there,
il you look into their economic and
industrial backwardness you will find that
their needs are greater and they should
have greater opportunities in availing of
such financial assistance, The Minister of
Finance and the G wernment of India should
lay emphasis on this point. As the rich
are becoming richer and the poor still
poorer in our country, the wealthy western
countries have greater opportunities to

become wealthier and_ the under-developed
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countries have no opportunity at all. We
should create an atmosphere in  which less-
developed countries have greater opportuni-
ties to develop.

Having pointed out
Bill, 1 support this Bill.

the defects in the

SHRI S. M. BANERJEE (Kanpur) : Sir,

of course, this Bill is an innocent one. [ do
not agree with my hon friend Shri Somani,
Unfortunately he is not here now, He was

all full of praises for the Tnternaticnal
Monetary Fund. After all, whether it is
World Bank or the International Monetary
Fund, these are all creations of the U. S. A,

and its satellites.

Sir, I remember, when the Vice-President
of the International Monetary Fund visited
India sometime in 1958 he only advised
us without assuring us any concrete help.
But there was one good suggestion which
was there, not to have deficit financing, be-

cause, .n their opinion, deficit financing
resulted in inflation. That of course, was a
correct suggestion. 1 would like to kaow

this from the hon. Minister, hut before doing
80, I would like to know from Mr. Somani
who criticised the present Finance Minister
and Prime Minister for delegating powers to
the Governor of the Reserve Bank and for
not attending important meetings herself.
Sir, 1 agree that Finance Minister should go,
but afer all, the Intcrnational Fund is a
creation of the U. S. A. Government and its
satellites just to boost up the value of the
dollar, but not really to help the under-
developed countries or the backward coun-
tries. But it is only meant to keep the
dollor in top of, at the cost of, the curren-
cies of the nther countrice, Devaluation of
the dullar was a demand of the most develop-
ing European countries like France and West
Germany of which our friends are very much
enamoured  But, was devaluation of the
dollar ever done ? It is all artificial value of
the dollar today. If we really view it objec-
tively, we will see that the dollar has lost all
its value and there should be, in all faimess,
a devaluation of the dollar. But they sug-
gest to the backward countries, because. we
get help from those countries like the U.S A,
who control the economy of so many
European countries, that we should manage
our finances according to their whims.

Sir, one of the great revolutionaries and
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a socialist 'eader today who is now sitting as
a member of the other group, as agreed for
devaluation when he was a Minister. T would
liko to know this from the hon. Minister. Is
it not a fact that when Shri Morarji Desai
was Finance Minister, he attended the meet-
ing of the International Monetary Fund and
he was a party to this agreeme:t on §. D. R.
(Special Drawing Rights) ? This was very
rightly critlciszd by my hon, friend, Shri
Sezhiyan. Why did thev agree to this ? Why
did they do so, without safeguarding our
interests and giving monetary powers to
those T‘uropean countries to enjoy at our
cost ?

I am thankful to the Prime Minister
and the Finance Minister who realised our
dependence on sueh countries for economic
resources and for having mopped up the
resources of the country by nationalising the
[ourteen banks and by this the country got
an amount of Rs. 2,400/- crores. | wish to
submit that more banks should be nationali-
sed. There should be no dependence on the
International Monetary Fund or the World
Bank which are created oniy to help the
U. S. A. and its satellites. They do not give
any aid without a string, without a political
motive.  Always, they give aid with political
motives and they want 1o manage our
economy also, whether it is the World Bank
or the IMF. 1 agree with Shri Somani to
this extznt that the working of the Reserve
Bank should be improved, very much im-
proved. We should try to do so. We should
appoint some committee to go into the
various aspects of the working of the
Reserve Bank. 1 have nothing against the
Governor of the Reserve Bank, but I am
told that when Government wanted to take
a decision in favour of nationalisation of the
banks, he was perhaps against it. How can
we possibly keep that gentleman any more
as Governor of the Reserve Bank, a govern-
ment bank, when he was opposed to this
idea of nationalisation of the various com-
mercial banks ?

SHRI PILOO MODY (Godhra) : Ask
him what he knows about banking.

SHRI S. M. BANERIJEE :
account in a bank,

I have no

SHRI PILOO MODY : All cash ?
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SHRI S. M. BANERIJEE : Though this
particular Bill 1s an innocuous Bill, it has
serious implications, 1 would like to know
from the Minister answers to two or three
questions, Who agreed on our behalf to the
SDR's without any protest ? Will the SDR’s
help our country or not? [ do not mind
if the Governor of the Reserve Bank goes
and attends the meetings or Shri Sethi does
so. But I have a feeling that people who go
there and represent our country should be-
lieve in our policy and not bea party to any
decision there at the cost of our country.
I hope the hon. Minister will throw some
light on these two or three points.

I have no desire to oppose the Bill as
such, but a more exhaustive analysis of the
whole situation is necessary, both politically
and economically, so that we are in a posi-
tion to seec things in the correci pér-
spective
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“Addressing the Annual Meeting of
the Boards of Governors of  the Inter-
national Monetary Fund and the World
Bank, the Governor of the Reserve Bank
of India, who is also India’s Governor
on the IMF referred to the proposed
revision of quotas in the IMF and said
that in order to provide the developing
countries with an adequate sav in the
decision of the Fund they should have a
larger share in the total quotas so that
the position of developing countries
individually and collectivelv improves
substantially in vonsonance with the
changed status and rasponsibilities of
these countries. He also added that
these considerations would alse apply
more strongly 1o the Bank-- IDA family
in which the representatives of develop-
ing countries need and deserve a better
voice.”
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SHRI DINKAR DESAI (Kanara) :
Sir, on,this occasion, when the International
Monetary Fund and Bank Act is being
am:nded, I would like to take this opport-
unity to deal with one aspect which has not
been touched by any previous speaker.

Every year, our Government is drawing
money from the International Monetary
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Fund, and we are getting crores and crores
of rupees all these years from the World
Bank and the International Monetary Fund.
1 would like to know from the Government
how this money was used all these years.
That is most important. It is not just get-
ting money from outside from an interna-
tional agency or foreign country that is
important. The more important question
is, how this money was used all these years
by the Congress Government.

AN HON. MEMBER : Wasted.

SHRI DINKAR DESAI : It is wasted.
Because we depended so much on foreign
money, today this is the situation, both in
tle economic and the political field. Due to
foreign money which came in crores of
rupees, corruption has increased both in the
economic field and in the political field.

After bringing crores from foreign
agencies, we are in u precarious position
today. We have t. return a lot of money
every year to the IMF and the World Bank.
But has our production increased in propor-
tion to the money we brought from those
countries ? It has not. What is the return
we are getting from our nationalised indus-
triecs 7 Most of them were put up with
foreign money. After three five year plans
and three annual plans, unemployment has
increased and national production has not
gone up to the extent it should have. The
standard of living of the people has gone
down, Rich are becoming richer and the
pooi poorer. This is the kind of economy
the Congress Government has given us. We
have lost our economic independence and
that is why the rupec had to be devalued at
the instance of the Chairman of the World
Bank controlled by the American Govern-
ment. Shrimati Indira Gandhi says she is
progressive, but when she was Prime Minister
she took orders from the World Buok and
the American Government and the rupeo
was devalued. It is a shame to our country
that due to devaluation we are losing every
year crores of rupees. Our cost of produc-
tion has gone up in those factories for which
we have to import machinery, etc.

We must change our whole attitude
towards foreisn aid. Otherwise, worse
conditions will come here after. No country

can come up. unless it relies on itsell, 1
am not completely against foreign aid. You
should take a littie aid and use it properly
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for higher production “and better distribution.
But we are just getting crores of rupees
every year and spending it use lessly There
is & lot of corruption also and the adminis-
tration is inefficient. I do not know where
the Government is going to be., Let us rely
upon ourselves. We are 50 crores of people
and I have great admiration for human
work. If 50 crores of people can put in
proper work, India can be great in 5 to 10
years, without depending on international
agencies to help us. Is China getting foreign
gid 7 It was also a backward and undeve-
loped country like India.

Our attitude to foreign aid should
change. 1 wan! to know from the Minister
who represents Shrimati Indira Gandhi here
to tell us whether the Government will
reconsider their attitude towards foreign aid.
Our people will work hard and increase
national production provided you take them
into confidence, give a fair wage and behave
properly. 1f there is carruption at higher
levels, if rich are getting richer and poor
poarer our people will not be able to work
bard. They will work hard if you create
ceafidence in them and say, “You work
bhard. We will give you a proper return.”

Because the rupee was devalued, today
the ruling party is devalued and is poorer
by 65 members. There was a lot of
discontent among the masses and as a result
of that, the ruling party has split, and is
devalued in the Lok Sabha. As I would like
to warn the government thut unless we
depend on ourselves and not on foreign aid
by the International Monetary Fund and tbe
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World Bank there will be further devaluation
in both the economic and political field.

If we look at the budget every year we
find that a large portion of the revenue has
to be earmarked for repayment of loans
with interest to the International Monetary
Fund. That problem cannot be solved by
passing an amending Act. I know this is a
small amendment, giving power to the
Reserve Bank which was so far enjoyed by
the government. We must change our
attitude to the international agencies. I
hope the Minister during the course of his
reply will tell us what the attitude of the
Government is going to be towards foreign
aid and what it will do to create confidence
in the 50 crores of people so that there can
be increased production and better distribu-
tion among the people.

BUSINESS ADVISORY COMMITTEE
Fortieth Report

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAGHURAMAIAH):
Sir, I beg to present the Fortieth Report of
the Business Advisory Committee.

17.57 hrs.

The Lok Sabha rhen adjourned till
Eleven of the Clock on Thursday,
November 20, 1969/ Kartika
2v, 189] (Saeka).
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